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LOK SABHA

Friday, March 8, 1963/Phalguna 17,
1884 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR, SpEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Britain’s Entry into E.C.M.

+
r Shri R. G. Dubey:
Shri S. M. Banerjee:
Shri Bishanchander Seth:
Shri M. L. Dwivedi:
Shrimati Savitri Nigam:
Shri P. Venkatasubbaiah:
Shrimati Vimla Devi:
Shri P. R, Chakraverti:
Shri Ram Sevak Yadav:
Shri Bagri; '
Shri Heda:
Shri Bibhuti Mishra:
Shrimati Renu Chakravartty:
Shri Rameshwar Tantia:
Shri Morarka:
Dr. M. 8. Aney;
Shri Vishram Prasad:
Shri Raghunath Singh:
Shri Kajrolkar:
Shri Indrajit Gupta:
Dr. L. M. Singhvi:
Shri Hem Barua:
| Shri P. K. Deo;
| Shri Shivajirao S. Deshmuk:
| Shri P, C. Borooah:
| Shri R. 8. Pandey:

A

*322.

Will the Minister of Comnierce and
Industry be pleased to state:

(a) the action Government propose
to take in view of the situation created
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as a result of the deadlock over
Britain’s entry into the E.C.M.; and

(b) whether Government of India
propose to deal with the principal
nations directly?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) and
(b). The Government's stand on the
question of UK.'s entry into the
European Economic Community has
been made clear to the house on
Several occasions in the past. The
net effect of the breakdown of the
negotiations in Brussels is, that India
would continue to enjoy preferential
entry into the British market under
the Indo-U.K. Trade Agreeraent of 1939
which allows free entry for most of
our goods—both manufactured and
unmanufactured. India is continuing ‘o
have the largest.trade deficit with the
Six E.C.M. countries and thic problem
has to be solved by creating conditions,
(by the countries concerned) which
would be conducive to large cxports
from India. The Government of India
has been constantly bringing this to
the notice of the countries concerned
in the E.CM. ang will continue to do
s0.

The question of negotiating com-
prehensive agreements with the six
member of the E.E.C. is also being
followed up.

Shri R. G. Dubey; May I know whe-
ther the Government’s attention has
been drawn to the statement made b
the Chief Netherlands delegate at the
Manila conference that during the Jast
vear, actually the export trade from
many under-developed countries has
gone up by 20 per cent. and that short-
ly they are going to take action also
to reduce external tariffs?
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Shri Manubhai Shah: it has gone
down. There is some mistake in my
hon, friend’s observation. Trade of the
under-developed countries has gone
down and the trade of the industrialis-
ed countries has gone up.

Shri R. G. Dubey: In the event of
ultimate failure to have any agreement
about the E.C.M. may I know whether
India is contemplating an alternative
plan to meet the situation poscibly in
consultation with the U.S.A. which, it
seems, is against the ECM, and its
policy.

Shri Manubhai Shah: The question
is more complex. The question ig that
we have to wait for the full running
out of the negotiations between the
UK. and the six countries of the
ECM. As far as India is concerned,
we have made our policy publicly
known that we are also taking up the
matter directly with the countries of
the European community.

Shri Rameshwar Tantla: May I
know what will be the effect on our
exports of Britain's not entering the
ECM.? Will they go up or come
down?

Shri Manubhai Shah: That is what
I have said in the main answer. As
far ag the treaty of 1939 is concerned,
we continue to export on the same
basis of the Commonwealth preference.

Shri Ramanathan Chettiar: May I
know what is the position of our trade
with regard to the 6 E.CM. countries,
whether it is adverse to India?

Shri Manubhai Shah; Yes Sir. It
is very much adverse to India. Ger-
many alone accounts for our major
trade deficit in this region almost 80
per cent.

Shrimati Savitrli Nigam: May I know
whether any new proposals have been
put up in order to gain India’s co-
operation?

Shri Manubhai Shah: The breakdown
hag been so recent that to expect any-
thing to come up so soon will be rather
difficult.
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Shri P, R, Chakraverti: May I know
whether it is a fact that in anticipation
of UK.'s entry into the EC.M, the
Government of India along with UK.
had talks with the E.C.M, group and
whether favourable terms were offer-
ed? Did these termg lapse after the
break-down?

Shri Manubhai Shah: These were a'i
the matters discussed, At that time,
also, I did not think they were either
favourable or unfavourable. As far as
we are concerned, all tariffs are go-
ing to hurt Indian trade; so also quan-
titative restrictions. It will be our
constant endeavour to see that the in-
dustrialised countries of ‘he world
including the E.C.M. are persuaded to
take a liberal view of world trade
particularly for the exports cf the
under-developed countries.

Shri Bhagwat Jha Azad: May 1
know whether as a result of the non-
entry of Britain into the E.C M., there
is a likelihood of our separate treaties
with the E.CM. countries?

Shri Manubhai Shah. That is a part
of the Rome Treaty agreement. Com-
prehensive agreements are to be nego-
tiated by the 6 countries of the E.C.M.
with the rest of the world whether the
enlarge European Community comes
into existence or not.

Dr. M. 8. Aney: Were any conces-
sions promised by any of tne countries
to India in case of success of Britain
to enter the ECM.?

* Shri Manubhai Shah: Nil tariffs on
primary products and Indian tea and
some coir products was more or less
discussed and one can say more or
less assured. But, what will happen
ultimately will depend upon the com-
prehensive agreements that we enter
into with these countries.

Shri Heda: The newspaper reports
have stated, and the hon. Minister also
has hinted at it. that the talks =vith the
F.C.M. countries are in progress. May
T know at what stage those talks are?

Shri Manubhai Shah: The House is
fully aware' that our Ambascador in
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Brussels and Plenipotenticry 1o il
E.C.M, is having continuous rounds of
talks. The hon. Finance Mimster also
during his recent visit met ali  the
elderly statesmen of the six countries,
and that is the nature of the talk
going on. Actually, compichensive
agrement talks will only begir after
the structure is clear.

Dr. L. M. Singhvi: What srocific steps
have been taken, after the breakdown
of the ECM negotiations “or the entry
of Britain, for having favonrable terms
or reasonably favourable terms for
India and in what particular commoddi
ties?

Shri Manubhai Shah: Ve oate pii-
marily concerned with manufactured
articles, semi-processed gcuds and
primary products, and we arc really
concerned that under-developed coun-
tries like India which are on the way
to industrialisation should gct 8 pre-
ferential treatment or a likral treat-
ment as far as their manufactured pro-
ducts are concerned.

Shri Surendranath Dwivedy: Whai
is the position in regard co our direct
export to the ECM. countries after
the conclusion of these E.C.M. negoti-
ations? Does it still stand, or will the
trade continue according to the agree-
ments that have been concluded be-
fore, or does it stand cancelled now?

Shri Manubhai Shah: The trade
continues, as it must, but it has shown
a decline of about Rs. 6 crnres over
which we are very much concerned.

Shri Hem Barua: May I know whe-
ther it is not a fact that Britain has
recently hinted at removal of pre-
ferential treatment accorded to India
and other Commonwealth countries in
the matter of imported products and
other commodities, and if .0, may I
know whether Government have tried
to evaluate or have evaluated the
possible impact of this measurc  or
our export policy?

Shri Manubhai Shah: Not to our
knowledge.

Shri Bade: In view of the fact that
the EC.M. countries are not giving us
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any concessions, are we laking some
actiom or some steps to raise tariff
walls in respect of those articles which
are imported from those countries?

Shri Manubhai Shah: Sucn reprisals
are never undertaken by the Govern-
ment of this country. It is really the
trading strength of this country ulti-
mately which will determiue the ex-
port pattern, and we mean to fight
aggressively to increase our exports,

Shri R. S. Pandey: What will be the
position of the textile exports due w
the deadlock of the ECM negotiations?

Shri Manubhaj Shah: For the pre-
sent, the ECM has no direct bearing
on our textile exports. « But, of all
the imports of the world, the simplest
indusiry to deal with is textiles. Par-
ticularly, the newly developing coun-
tries of the African and Asian conti-
nents are developing their own power-
looms, and spinning and textile indus-
try, and to that extent, with severe
competition from the known countries,
we are facing difficulties.

Shri 8. M. Banerjee: In view of the
fact that this decision may take a long
time and our export is suffering, mav
I know what more positive steps are
being taken by Government to boust
up our exports with the nelp of the
socialist countries in the socialist
market?

Shri Manubhai Shah: I have placed
several measures before the House.
The House is fully aware that we are
not waiting for the ECM trade agree-
ment to conclude or the comprehensive
agreements, because that is a matter
of time; it may be one year o1  ‘wo
vears or it may even take a pretty long
time. In the meantime, we are not
losing any time in devising export pro-
motion measures in different aspects
commodity aspects, trade agreement
aspects, on a reciprocal basis or with
link deals and barter deals and so on.
As a matter of fact, for Western
Europe, we have constituted a separale
export promotion council to look into
every commodity,

Mr. Speaker: Next guestion.
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Shri S. M. Banerjee: My question
has not been answered.

Shri Manubhai Shah: What has not
been answered? I havc said that we
are taking all measures.

Shri S. M. Banerjee: I want {v know
whether we are trying to increase our
trade with the socialist countries and
whether any steps have been taken in
that regard.

Shri Manubhai Shah: Precisely sn.

Mr, Speaker: The non. Member
wanted to put a question, but I dis-
allowed, but the hon. Minister has got
up and answeyred it.

Shri Manubhai Shah: [ am sorry. 1
did not know:.

Free Trade Ports

Shri S. C. Samanta:
Shri B, K. Das:
l_srm Maheswar Naik:

Will the Minister of Commerve and
Industry be pleased to state:

(a) whether the proposal for free
trade ports hasg been droppad;

(b) if not, the ports propos2d for
this purpose; and

(¢) the commodities that are pro-
posed to pass through th.s~ ports?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (2) No.
Sir.

(b) and (c¢). The proposal for tne
establishment of Free 1cade Zone at
Kandla is under active consideration.
The commodities and industries will
be finalised after a decision is arrived
at.

Shri Subodh Hansdz: On the last
occasion also, the hon. Mimsler had
stated that the matter wwas still under
consideration. May I know how long
it will take for Government io arrive
at a final decision?

* +
Shri Subodh Hansda:
*323.
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Shri Manubhai Shah: Now, it should
not take much time.

Shri Subodh Hansda: Since Govern-
ment are going to creale a free trade
zone there, may I know wha, special
facilities are going to be provided there
for the exporters and importers?

Shri Manubhai Shah: Nourmally, as
is internationally known, free trade
zone meang that in the bunded places
whatever may be the entiy of goods
they will be allowed without turitf
and without customs duty.

Shri S. C. Samanta: May I  know
whether the opinion of thr Minis.ry
of Transport and Commu'it ations has
been ascertained about this Kandla
free trade zone; also why 30 much de-
lay has taken place in finalising this?

Shri Manubhai Shah: They are the
sponsoring Ministry. it is with the
joint co-operation of the t'v¢ Ministries
that the entire subject is being coa-
sidered.

Shri Tyagi; What will be the ad-
vantage of a free trade purt?  Will
things like gold etc, be impocted into
it?

Shri Manubhai Shah: Gold i; quit:
different. It is not included in the
items.

Shri Tyagi: Are theie any restrir-
tions?

Shri Manubhai Shah: Yes.
Shri Tyagi: What ar: they?

Shri Manubhaj Shah: I have already
stated that in the answer. The items
will be selected on the basis of their
export promotion.

Public Undertakings

*324. Dr. L. M, Singhvi: Wl the
Minister of Commerce and Tndusiry be
pleased to state:

(a) the measures of economy and
austerity, if any, introduced or are
proposed to be introduced in  various
public undertakings; and
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(b) whether a statement would be
laid on the Table giving the required
details?

The Minister of Internaticnzl Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): .a)
and (b). A statement is laid cin the
Table of the House,

STATEMENT

I would invite the atlention of the
Honourable Member ito the raply
given and the statement laii on lhe
Table of the House by my collzague
the Honourable Finance Miristes on
the 24th January, 1963 in reply to
Question No. 462. The Public Sector
Undertakings have been advised that
only the most essential activity should
continue to be undertaken with mini-
mum expenditure and that all activi-
ties which do not directly assist the
defence effort, howsoover, desirakle
otherwise might for the time be de-
ferred.

Other economy and  austerily
measures adopted or fsilowed by the
various  Ministries are alse  beirg
brought to the notice of the Govern-
ment Undertakings, from time to time,
with a view to their taking rimilar
steps to the extent possible.

Dr. L. M. Singhvi: The statement
refers to another statement laid on the
Table of the House on the 24th Jan-
uary, 1943, wherein it was stated that
Ministries had been advised tn under-
take a purposeful re examination of
the position and that a highleve] com-

Mr. Speaker: What was told by the '

Minister to Members is known to him
best. It need not be repeated,

Dr. L. M. Singhvi: I suppose so
Unless I remind him, he would not be
able to answer.

Mr. Speaker: Supplementaries
should be brief and precise.

Dr. L, M. Singhvi: T would like to
know whether the inter-ciepartmental
committee appointed for effecting
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economy has already submitted its
report? If so, whether the report ap-
plies to public undertakings also? If
so, whether those measures....,

Mr. Speaker: So marny ‘if sces' cion-
not be there.

' Dr. L. M. Singhvi: ... . have already
been implemented.

Mr. Speaker: So many ‘if soes’ have
been included. Only one might be
answered.

Dr, L. M. Singhvi: It is all part of a
single question.

Mr. Speaker: No.

Dr. L. M. Singhvi: I can put the
whole thing in one sweep if you like.

Mr. Speaker; What has been put we
have followed.

Shri Manubhai Shah: The committee
under the chairmanship of the Home
Secretary has been constantly at work.
Public sector undertakings are includ-
ed in their orbit of authority. Their
recommendations will be of a con-
tinuing order. As soon as a sizeable
thing comes, the House -»ill be taken
into confidence.

Dr. L. M. Singhvi: We were told in
the statement referred to in the state-
ment laid on the Table that measures
particularly for saving of electricity
have been taken and that officers have
been asked to see very strictly that
no electricity is wasted. Would the
Minister be able to tell us what is the
total quantum of electricity and other
things useq by officers in public
undertakings, and whether any strict
measures have been taken in respect
of enforcing those recommendations,
and whether an example is being set
by Ministers also in this respect?

Mr. Speaker: Here there are so many
‘whethers’. In the previous question
we had so many ‘if soes’. Only one
question can be asked,

‘Shri Manubhai Shah: Ag I said, as
soon as we arrive at certain concret
conclusions and implement decisions,
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we shall certainly lay the information
on the Table of the House and take
the House into confidence as to what
are the economies effected, noct only
in the case of electricity but in the
consumption of stores, importation of
capital, construction cost of buildings
etc. The economy measures are going
to be widespread and in many direc-
tions.

Dr. L. M. Singhvi: When is it ex-
pected?

(No answer was given).

Shri Hari Vishnu Kamath: The
statement laid on. the Table says that
‘other economy and austerity measures
adopted or followed by the various
Ministries are also being brought to
the notice of the Government under-
takings. . ...

Mr. Speaker; I might tell hon
Members that there is no need to read
what has been already given in the
statement. Only a brief reference
might be made to that.

Shri Hari Vishnu Kamath: The
House should know what has been
said in the statement. Only the Mem-
bers who have tabled the question
and a few otherg are given copies of
the statement. So the House should
know what we are asking.

Mr. Speaker: The Minister knows
that,

Shri Hari Vishnu Kamath: But the
vother Members do not know.

Shri Priya Gupta: We are not given
copies.

Shri Hari Vishnu Kamath: Kindly
ask the Ministry to distribute 500
copies among Members.

Mr, Speaker: As many as are re-
quireq are given.

Shri Harli Vishnu Kamath. Some-
timeg they are exhausted.

Shri Daji: We are never given

copies. Only Members who table the
question are given such copies.
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Shri Hari Vishnu Kamath: The state-
ment says that ‘other economy and
austerity measures adopted or followed
by the various Ministries are also be-
ing brought to the notice of the Gov-
ernment undertakings’. Is the House
to understand that among these
economy ang austerity measures is the
recent measure or the step taken by
the Works, Housing and Rehabilitation
Ministry, with regard to the consump-
tion of water, power and furniture in
the Ministers’ residences, with such
conspicuous failure?

Shri Harish Chandra Mathur: Ig it a
public undertaking?

Shri Manubhai Shah: What am 1 to
say about it?

Shri Hari Vishnu Kamath: He has
not followed the guestion.

Mr, Speaker: He has followed.

Shri Hari Vishnu Kamath: May 1
repeat it?

Mr. Speaker: If the Minister has not
followed I am prepareq to ask the
Member to repeat. If he has follow-
ed it, he need not,

Shri Manuabhai Shah: I may men-
tion that this is a specific question on
public undertakings. If the hon. Mem-
ber wants to emnlarge it... .

Shri Hari Vishnu Kamath: Here is a
specific statement by the Minister.

Mr. Speaker: Order, order. He has
answered it.

Shri Hari Vishnu Kamath: You may
call me to order, but I must point out
that the Ministry’s measures are re-
ferred to in the statement. If he can-
not answer, what is the use?

Mr. Speaker: 1 do not know why
he should get so much upset.

Shri Hari Vishnu Kamath: [ am not
upset.

Mr, Speaker: Shri Kamath must
know that that question relates to, as
he has himself said, the Ministry of
Supplies and Housing. So far as that
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economy is concerned, it does not re-
late to this Minister. He is only tak-
ing up public undertakings and the
economy that is to be effected in them.
Therefore, he cannot answer it just at
present. He can have another oppor-
tunity some other time to ask that
question.

ot woET : § qET ATE §
i 7 @ & @F §F A w0 wAA
F & faa< g

woaw e ag qfeRw  waR-
e adf g

Shri S. M, Banerjee; In the state-
ment it is mentioneq that all activities
which do not directly assist the de-

fence efforts, however desirale
otherwise, will  be deferred
for the time being I wan.

to know whether there are certain
expenditures which are inevitable but
not connected with defence, and
whether they are also going to be
affected.

Shri Manubhai Shah: All essential
Plan development programmes which
are conducive to the growth of the
economy, which is as essential to
defence as the economy itself, will
continue. It is only where extraneous
expenditure, particularly on construc-
tion of houses is concerned, that we
are going to be very rigid.

Mr. Speaker: Shrimati Savitri
Nigam. Shri D. C. Sharma. She is
rising now.

Shri D. C. Sharma: Is the Organisa-
tion and Methods Division reviewing
the working of the public sector
undertakings; if so, which of these
have been reviewed by this Division?

Shri Manubbhai Shah: Public under-
takings have their own committees of
economy, and the Organisation and
Methods Division is mostly for
administrative matters, but that does
not bar the O. & M. from taking up
project by project. Presently, we
have our own economy measures for
these public undertakings. We have
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a co-ordinating committee and that
looks into all this.

Shri Bhagwat Jha Azad: May I know
whether there has been any gpecific
recommendation or suggestion by the
Government to have a definite cut like
10 per cent as is supposed to have
been the advice of the Finance Minis-
ter to the different departments of
Government?

Shri Manubhai Shah: That is true.
The Finance Minister has urged on
every Ministry and written personal
letters to his colleagues that there
should be a further cut if possible in
avoidable expenditure or expenditure
which can wait for some time.

Shri Daji: In view of the urgency
and immediate requirements, has this
matter been given immediate atten-
tion and have immediate recommen-
dations been made or not?

Shri Manubhai Shah: Yes, Sir. That
is this Home Secretary’s Committee
to take summary decisions without
waiting fér all the calculations and
evaluations, and we expect some
results from that committee.

Mr. Speaker: Shri Bibhuti Mishra.
Shrimati Savitri Nigam rose—

Mr, Speaker: I called her, she did
not stand up. Now she cannot have
the chance.

Shrimati Savitri Nigam: No, Sir.

st fawife faw . s agadt €
fiF ofses s fem ¥ ad 't 7 7@
fad 7t el & fr I ¥ oY wwEe §
37 & 7 ¥ afrarew #7 wEArAg §
afg g, at feT aw@r w7 s sfaw
et § aife @s § w7

oft wrgwd og : # wg awar g fE
qfsas siswEfia # faad fafas sdza
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&MW@A wea feaarar § sivew
¥ fir % 97 & FI7 WY W qGA ® A
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By far and large they have acquitted
themselves very graciously and effec-
tively to put all these public projects
and bring them into production and
the best possible use.

Shri Tyagi: Has any assessment
been made of the total effect of the
economies proposed on behalf of these
public sector undertakings? How
many crores are expected to be saved?

Shri Manubhai Shah: After the
study by this committee, their recom-
mendations will be looked into, Every
public sector project will show an
estimate of what they want to save,
and the House will be taken into con-
fidence as soon as the assessment is
ready.

Shri Harish Chandra Mathur: May
I know if the personnel of the com-
mittee consist of only the three Secre-
taries, or others also who know some-
thing about public undertakings and
their working?

Shri Manubhai Shah: Yes, their
General Managers and the Chairmen
of the Corporations are part of this
committee.

Shri Harish Chandra Mathur: The
Committee, I think, consists only of
the three Secretaries.

Shri Manubhai Shah: The three
Secretaries constitute the standing
committee with the association and co-
operation of the main officers concern-

Shri Surendranath Dwivedy: What
happened to the suggestion of having
a parliamentary committee on public
undertakings?

Shri Manubhai Shah: The House is
equally aware of that and the maiter
is being tried to be resolved, There

has been acute difference of opinion

between the two Houses.

Shri Narendra Singh Mahida; Why
are public undertakings not making
profits?
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Shri Manubhai Shah: Sir, I do not
accept that view at all. I have had
severa]l occasions to show that public
undertakings are to be divided into
three parts. There dare those which
are on steam and if you examine their
balance sheets, you will have every
reason to be proud of them. There is
a second category which is still under
gestation period, they are heavy cor-
porations and they take their own
time. Even in the private sector, they
take about 3—5 years. There is then
the third category which are  siill
under construction and they cannoi
show profits because they have not
yet reacheq the production stage.

Shri Ranga: There are some com-
mittees—the Public Accounts Com-
mittee, the Estimates Committee and
also the consultative committee of
Parliament for the Ministry, Have
Government consulted these com-
mittees or their heads while making
plans for achieving economy?

Shri Manubhai Shah: But this is «
question of emergency and we want
to do things quickly apart from any
large measures Oor long term measures.
This committee will take a quick view
and give its recommendations. ... (In-
terruptions).

Mr. Speaker: Next queslion.

Shri Ranga: But this committee con-
sists only of officers. I am asking why
they are not taking advantage of the
other committees which are already
there.

Shri Manubhai Shah: That is not
necessary.

Industrial Devempment of Assam

Shri P. C. Borooah:
Shri Basappa:

Will the Minister of Commerce
and Industry be pleased to state:

(a) whether Government have a
special programme to aid the Indus-
trial development of Assam in view
of the strategic importance of the

{Shri Subodh Hansda:
*325.
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State in the present
and

emergency,

(b) if so, thc details of the scheme?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). The problems of Assam in
regard to industrial development
have recently been discussed with
the State Government and these are
under the consideration of the Cen-
tral Government, Even othewise,
special consideration has generally
been given to Assam in the matter
uf industrial development in view
of the backwardness of the St:te.

Shri Subodh Hansda: May I know
whether the Government of Assam
has submitted any scheme for the
development of cottage industries?

Shri Manubhai Shah: Large sums
of money have been given from year
to year, as the hon. Member is aware.

Shri Subodh Hansda: Is it a fact
that the Government of Assam pro-
pose to set up a jute mill and, if so,
have they asked for any aid?

Shri Manubhai Shah: Yes, Sir; we
have given the licence for 300 jute
looms in Assam.

Shri Basappa: Has anything been
done for fruit preservation in Assam?

Shri Manubhai Shah: There is one
big factory in Mihir Hills and another
is under consideration.

Shri Rameshwar Tantia: May I
know whether the performance of the
sugar mills in Assam built five years
ago is poor and, if so, why?

Shri Manubhai Shah: That is true
because due to heavy rains the cane
developed there is of poor quality.
Therefore, they are trying to reduce
its capacity.

st ffa few: it o ot &

Favar v s § e fawr & fag argde
ARE Ko WA W Ay o
ot ofewrs §eeT o s ?
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ot v e oW wA o ar
FATGRAT FY IAHT 90 W

Shri Hem Barua: In view of the
fact that the power projects in Assam
in the Third Plan have been cut down
and that will adversely affect the
industrial schemes of that State, what
steps have been specially taken to see
that industrial schemes do not suffer
due to paucity of power in that State?

Shri Manubhai Shah: I said that in
the main answer. Special steps are
being taken, including three power
projects in Cachar division, to meet
the requirements of power for vario'i:

industrial projects. That is bei:
looked into.
st AT WYY mEw F AW F I@A
F faeare &Y T gEnEET 2 ?
ft wqa W q® A A weEy
AR Y IW WY

Tool Alloy Steel Plant, Durgapur

+
Shri Yashpal Singh:
Shri Morarka:
) Shri P. C. Borooah:
L Shri Kajrolkar:

Will the Minister of Steel and
Heavy Industriegs be pleased to state:

*326.

(a) the progress made regarding
establishment of Tool Alloy Steel
Plant at Durgapur,

(b) whether tenders received for
the supply of machinery and equip-
ment have already been scrutinized;
and

(c) if so, the details thereof?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) Preliminary
work connected with the construction
of the administrative buildings etc. is
progressing satisfactorily.

(b) and (c). Hindustan Steel Limit-
cd have just completed their scrutiny
of the tenders and sent in their re-
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commendations to Government. Thesc
are under examination.

=t qaave fug : 747 & w " g
f& ga & faq gw d7% gHIde § ar fady
FIf7 FTRIITA FY A€ q3AT 7

§t wo Wo ®AY: AN wfE
FRAGRIA FT FMERGHAT AT |

St amare fag . 9 I gH FAW
q® F7 &

oY o Ho %reﬂi’%":ﬁ'h:rtét
A F qER FW E FAT | FF Sf9-
faqdy aF = }

Shri Bhagwat Jha Azad: As a result
of this plant going into production,
may we know what would be the
production at the initial stages?

Shri P. C. Sethi: It is made for
48,000 tons of finished products and
80,000 metric tons of ingots per year.

Shri A. P. Jain: May 1 know what
are our requirements of special alloys
now and what proportion of it is
going to be produced by Durgapur
plant?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
Durgapur will be producing only
48,000 tons of finished special steel
and alloys. This 48,000 represents
various categories like stainless steel,
other tool alloys and various other
things. Our requirement for the third
Plan period was assessed roundabout
two lakh tons. As hon. Members are
already aware, the Bhadravati steel
project is now under consideration for

being changed to suit the production .

of tool steel alloys, etc.

st wgava : & AT AR §
W FTEW ¥ are § frad qanm A
& R 578 g e faear 7

Y o Fo BT : W J FIEQFAT
a9 § A PO A G FT oA
gt I5AT § |
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Ball Bearing Unit in Punjab

+

328, J Shrl Rerwa Kotah;
°\ Shri Raghunath Singh:

Will the Minister of Steel and
Heavy Industries be pleased to state
whether a ball bearing unit is being
set up at Faridabad in private sector
in collaboration with a Japanese
firm?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): Yes, Sir

5t 72 : St w9 g8 A faafor
FRQ G AT R § T THHT AT
#1 are fafior daedt 02 7 wax g
Mg A amr AT am g ?

s g0 o WY : aw faafar
atr gafy wfww § 5 @ 1 gav
TG &Y S 9T TG ALY A0 |

St FTATENTT: TG FCE@TT F
fratr & faad gve @< &0 7T ITH?
fradr faeft wzr gt ?

weaw WgRa : g A A9 gA" A
FLRMT @I A1 R § 38 e aqar
T g W TR faf qao fead
Aufy ?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
Machinery to the value of Rs. 60 lakhs
from Japan has to be imported for this
scheme,

Shri S, M. Banerjee: Since it has
been opened in the private sector, I
want to know which concern has got
the licence for this factory?

Shri C. Subramaniam: In this parti-
cular case, it is P. S. Jain Motor Com-
pany. Punjab (Private) Ltd, Delhi



2915 Oral Answers

Shortage of Pig Irom in Gujarat
+
r Shri D. J. Naik:

*329. . Shri Maheswar Naik:
|_Shri Sidheshwar Prasad:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) whether it is a fact that a large
rumber of foundries in Gujarat re-
main idle on account of acute short-
age of pig iron; and

(b) if so, the steps taken by Gov-
ernment to relieve the shortage?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) Complaints
have been received about shortage of
foundry grade iron in Gujarat State
resulting in restricted production in
foundries.

(b) The main reason for the pre-
sent shortage of foundry grade iron
all over the country is that while
the demand has gone up consider-
ably due to the foundry capacity
having developed rapidly, the availa-
bility has not correspondingly  in-
creased, as the schemes licenced for
production of pig iron have not
materialised as originally anticipated.
Government are, therefore, taking in-
terim remedial measures such as im-
port of pig iron, setting up of short
term schemes for increased produc-
tion etc. to increase the availability
us quickly as possible.

Shri D. J. Natk: May I know what

is the average monthly requirement
of pig iron in the State of Gujarat?

Shri P. C. Sethi: The annual require-
ment which is assessed at the moment
is about two million tons.

Shri D. J. Naik: What is the supply
at present being given to Gujarat?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
The total availability is roundabout
one million tons.

Shri D. J. Naik: What is the num-
ber of emplovees who have gone out
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of employment owing to scarcity of
pig iron?

Shri C. Subramaniam: 1 do not have
those figures.

Shri Thirumala Rao: In view of
shortage of pig iron not only in
Gujarat but in the rest of the country
also, have the Government got a com-
prehensive plan showing the total
target of production in the country
and how they are going to disperse
that production?

Shri C. Subramaniam: Originally it
was estimated that we would require
1.5 million tons of pig iron during the
third Plan period. It was estimated
that 0.5 million tons of pig iron would
be produced in the private sector, and
for that purpose licences were granted
for 10 to 12 firms, but nothing has
fructified go far. Therefore, the whole
position has been reviewed and we
are trying to increase the production
in the public sector projects, if possi-
ble, by having new blast furnaces for
this purpose.

Shri R. 8. Pandey: May I know
whether licence is given for the pro-
duction of pig iron by the private
sector near Nagpur, and if the answer
is ‘yes’, what wag the production?

Shri C. Subramaniam: Yes; near
Nagpur also a factory has been
licensed, but it has not gone into pro-
duction as anticipated. That is the
real difficulty.

Shri P. R. Patel: Very clearly there
was a meeting with the Controller of
Iron and Steel at Ahmedabad. It was
a meeting of the merchants and the
minister also was included there. I
want to know what were the require-
ments that they put before the Con-
troller and what wag the supply
given?

Shri C. Subramaniam: Sorry, Sir, I
am not aware of that meeting. If the

hon, Member is interested I can get
the information and supply to him.

Shrimati Savitri Nigam: May I

know how many parties were given
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licences and how many of them have
started producing this item?

Shri C. Subramaniam: About 10 or
11 licences were issued out of which
only two are showing some signs of
coming up and even they have not
gone into production as yet.

Shri A. P. Jain: May 1 know what
is the idle capacity lying in (a)
Gujarat, and (b) the whole of India,
and how long it will take to fully
utilise it?

Shri C. Subramaniam: Idle capacity
in foundries?

Shri A. P. Jain: Yes.

Shri C. Subramaniam: As I have
already said, we would require, to
meet the entire demand, about two
million tons of pig iron. We have got
only one million tons. Therefore, 50
per cent is lying idle, and the demand
can be met only when we increase
the production. It is a long-term
measure. It cannot be produced over-
night. It will have to take at least
12 to 18 months even if we proceed
to set un blast furnaces now. .

ot fage € s : i o wERE
F o fr Q¢ sefagl &1 gy &
wq A frd 7 WY $0a $ 09 F0 &
adt foan, @i & s Tgar § s
FMFFOA ST AT TS ?

Shri C, Subramaniam: I have not
followed the question.

Mr. Speaker: He wants to know
whether the reasons have been as-
certain as to why the other
licensees have not started the plants?

Shri C. Subramaniam: Various re-
asons have been given, becavse these
processes were intended 1o use the
indigenous coal available and also
the iron ore available there. Thesc
are all new processes and, therefore,
the various licensees found it difficult
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to find the necessary foreign collabor-
ation for the purpose.

Shri Hari Vishnu Kamath: Is there
any truth in certain Press reports to
the effect that the capacity at Rour-
kela is being expanded from one mil-
lion tons of pig iron to 1.8 million
tons of pig iron, anq is any collabo-
ration of the German Government or
Krupps being secureq in this matter?

Shri C. Subramaniam: It is not pig
iron alone that is contemplateq here.
It is an integrated steel mill to pro-
duce 1 million tons of ingots now,
and it is being expanded to produce
1.8 million tons of ingots. It is going
to be done with German Collabora-
tion.

Shri Ranga: Are Government tak-
ing any active steps to encourage and
assist these people who have taken
the licences to see that they are able
to put up their plants, or are they
simply satisfied with giving the
licences and expecting them to put
up their plants?

Shri C. Subramaniam: They are
all private sector entrepreneurs. They
think that they can set up these
plants themselves, If any assistance
i3 necessary from the Government it
is always available. But when no
steps are being taken, I do not know
what the Government can do in the
matter.

Shri Tyagi: Cancel the licences.

Shri C. Subramaniam: It has be-
come necessary now to take up the
production of pig iron in the public
sector. Now that is the orly way
left,

Shri Ranga: Is i* only a matter of
concession given to them or is it a
matter of public importance, that
they should also be encouraged and
assisted to set up their plants?

Mr. Speaker: The hon. Minister
says that if any assistance is requir-
eq the Government will go to their
aid. ’
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Quality Control and Pre-shipment
Inspeotions

+
( Shri Rameshwar Tantia:
| Shri D. N. Tiwary:
Shrimati Savitri Nigam:
Shrimati Maimoona Sulta,
Shri Kajrolkar:

J Shri Prakash Vir Shastri
*330. ) Shri Guilshan:
Shri Buta Singh:
Shri P. K. Deo:
Shri Yashpal Singh:
Shri Narendra Singh
L Mahida:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the Export Inspection'

Advisory Council has recommended
any programme of quality control
and pre-shipment inspections;

(b) if so, the details thereof; and

(c) the number of goods which
bhave been recommended for this
purpose?

The Minister of International
Trade in the Ministry of Commerce
and Industry (Shri Manubhai Shah):
(a) to (c). A statement is laid on the
Table of the House [Placed in Lib-
rary, See No. LT-925/63].

Shri Rameshwar Tantia: What was
the method of checking quality of
goods Dbefore export prior to the
meeting of this Committee  which
wag held on 7th January, 1863?

Shri Manubhai Shah: There was
no method, That is why this Com-
mittece was appointed. Now we have
introduceq quality control on 19
items. All thosc things are fully
tested before export and quality con-
trol marked.

Shri Rameshwar Tantia: Iz it not
a fact that for the last several years
there were, sometimes, severe com-
plaints regarding the quality of our
goods exported to foreign countries;
and, if so, may I know the reason
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why this Committee
late?

was set up so

Shri Manubhai Shah: Complaints
were coming in, but the very fact
that the trade was going on shows
that there were not many major or
severe complaints. At the same time,
quality control is not only to stop
complaints. It increases the prestige
of the country when sustaineq quality
goods according to the samples are
sent abroad. It also fetches better
prices, Therefore, it was as a positive
measure of export promotion also
that this quality control was intro-
duced.

Shrimati Savitri Nigam: May I
know in how many cases Govern-
ment have received complaints re-
garding supply of inferior quality
goods?

Shri Manubhai Shah: There are
some cases of that nature. But the
number of cases in which no com-
plaint has come are far more, may
be 95 per cent, than cases in which
complaints have come.

Shri Heda: May I know whether
the procedure adopted for sample in-
spection for quality control is as fol-
lows: the first ten cases are taken and
if one is found defective, then 99
per ceni of the cases are passed and
only one is rejected; but if more than
one oul of ten are found defective,
another ten are taken and if more
than one is not found defective, only
three are rejected and 97 are allowed.

Shri Manubhai Shah: I do not know
of this procedure. It varies from
commodity to commodity. Take, for
instance, cardamom. There are 29
separate varieties and each has five
grades. Therefore, there is no rigid
procedure like that, We are adopting
the international practic» of  pre-
shipment inspection and bv years of
experience throughout the wnrld this
has been found to be completely fool-
proof.

Shri D. C. Sharma: May I know if
any quality control exists, so far as



20921 Oral Answers

hosiery goods are concerned and. if
so. what is its nature?

Shri Manubhai Shah: So far as
hosiery goods are concerned, there is
no statutory quality control; there is
only voluntary control under the
export incentive scheme. As hon.
Members can see from the main ans-
wer to this question, we have appoint-
ed a committee on textiles including
hosiery.

Shri Narendra Singh Mahida: May
I know the details or names of the
firms who have not conformed to
quality control?

Shri Manubhai Shah: That is too
much of detail on a broad question
like quality control and pre-ship-
ment inspection.

Shri Hem Barua: May I know whe-
ther Government is aware of the fact
that some time back some coloured
birds were exported to United States
and when they were taken there and
washed it was found that the colour
was not there and it had just eva-
porated?

An hon. Member: Girls?

Shri Hem Barua: ] said birds, not
girls.

Shri Manubhai Shah: I have no
knowledge of export of coloured birds
at all.

Mr, Speaker: He is not aware of
that.

Shrimati Renuka Ray: The state-
ment says that STC has been asked
by the Council of its reactions re-
garding quality control and pre-
shipment. What is the response?

Shri Manubhai Shah: The STC is
co-operating with ug in this matter.
A: a matter of fact, all minera] ores
which are now being exported are
severely put to quality contrel tests.
All governmental organisations are
obliged under the law as well as
practice to comply with  pre-ship-
ment inspection.
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Shri S. C. Samanta: What were
the recommendations of the Estimates
Committee in this matter? Is the ad-
visory committee looking into that
also?

Shri Manubhai Shah: All the re-
commendations of the Estimates Com-
mittee have been looked into. More
than the recommendations of the
Estimates Committee, we now go al-
most on the international plane of
quality  control like the Japanese
method, American methoq or the
method in the Soviet Union so that
nothing shal] leave the shore of India
over the course of a period of time
where the goods are below the stand-
ard or not according to the export
contract.

Price of Newsprint

*331. Shri Vidya Charan Shukla:
Will the Minister of Commerce and
Industry be pleased to state:

(a) how the cif price of imported
newsprint compares with the price of
indigenously produced newsprint; and

(b) the reasons for difference ir
price, if any?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
and (b). A statement is placed on
the Table of the House

STATEMENT

(a) Average c.i.f. price of
imported newsprint
Rs. 770/- per tonne

Price of indigenous
newsprint
Rs. 1050i- per tonne.

(b) The higher cost of the indigen-
ous newsprint is due to the smaller
in operation sized unit (100 tons 2
day) as compared to units of 600 to
1,000 average daily capacity overat-
ing in the principa: newsprint pro-
ducing countries, and to the higher
processing cost of converting hard
salai wood into puip for indigenous
newsprint as compareq with the usc
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of more favourable raw materials
like fire, spruce and pine available in
those countries. Also the world
prices of newsprint have been fluctu-
ating to much higher figure. But cur-
rently due to large supplies of news-
print in the world market, the prices
bave slumped and that is why the
difference is somewhat larger.

Shri Vidya Charan Shukla: The
statement says that newsprint made
in India is costlier by Rs. 300 when
compared to the newsprint imported
here after paying cost, insurance and
freight. May I know whether there
iz any possibility of bringing down
the cost of manufacture of the in-
digenously made newsprint in the
vear future to that of the leve] of the
imported newsprint?

Shri Manubhai Shah: Firstly, I
may only caution the House that it
will be unfair to compare the world
market price of any commodity with
the cost of production in any parti-
cular country. Every country subsid-
ises the price of its exported goods in

order to earn more money by mak- '

ing them available to the rest of the
world at competitive ratas. The ob-
vious example is of stee] where once
v ¢ were supposed tc be the cheapest
producer. But, today we are priced
out because there is surplus of steel
in the world which they want to sell.
Secondly, the expansion of the NEPA
unit will bring down the cost of pro-
duction. We have recently raised the
capacitv from 100 fcrns to 200 tons
per day.

Shri Vidya Charan Shukla: What i<
the aim of Government? To what
price do they want 1o bring down
the cost of newsprint in this coun-
try? Are the raw materials that are
available to the international manu-
facturers made available to our
manufacturcrs? Will they be tapped
for manufacture in this country?

Shri Manubhai Shah: Taking tha
last part of the questior first, the
raw materials most suited for econo-
mic production of newsprint is ot
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available in this country. We have
not got adequate supply of pine, fir
or spruce, long-staple wood as they
are called, which are best suited for
economic production of newsprint.

Shri Vidya Charan Shukla: What
2bout deodar?

Shri Manubhai Shak: Deodar is =
coft wood which cannot bring long-
staple fibre of the quaiity needed for
newsprint manufaclure. It can be
done only with pine, fir and spruce.
Fven so, we are taking advantage ot
modern technology to see that
oagassse and bamboo pulp are used
to make newsprint to ‘he extent pos-
sible. Therefore, it will not be pos-
sible for us to say t.iat we can bring
down the cost to ilie same extent as
Sweden, Canada or Finiand, »r so
some extent the Soviet Union, wher~
these trees grow because of the eli-
matic conditions  whicl:  are more
favourable for that.

Shri R. S. Pandey: The newsprint
which is indigenously produced in our
country is rough and inferior. Taking
into consideration the inferior quality
which we produce and as the imported
paper is superior, I wanted to know
what steps the Government propose
to take to remove difference in
quality?

Shri Manubhai Shah: Quality differ-
ence is something which we are our-
selves ashamed of. Because, this plant
was located by a private gentleman
15 years ago in a wrong place, on a
wrong hypothesis. Since then, the
history of the plant is known to the
House. First, the Madhya Pradesh
Government took it over and then the
Central Government came to their aid.
We cannot change the basic structure.
But, it is our constant endeavour to
sec that by mixing of imported pulp
and new methods of alkali bleaching,
the colour is improved and made as
presentable as possible. As far as the
costs are concerncd, I have already
mentioned that it depends on econo-
mic factors of production.



2925 Oral Answers

&t g W § 4y oOwAT
wrgar g 6 gam 3w § s 0 frad
qrEeqEar §, 3T ¥ fFaar g e
g1ar § ST foawT qIET § werEr qmr
2

oY sk g ¢ OF FAwT qaT 9r
f& o qar F1 gART e ger
garar | & ¥ g% @ WA 98 4
|1 | ST 35S # wrEc-NewE gAr
AT I A3 7 & 1 39 7 A
gz 73 & fF g w9 3 | miefeaw
qa & wodt wzw #1 fra & afea
gATr Wi ady & fF g e g
RN a1, 97 ¥ dder wq i faur
oTT KYT T A faawr afemr o
Frfae e, 99 w1 twAw fear
AT |

Shri D. C. Sharma: The gap bet.
wzen the imported price and indige-
nous price is about 150 per cent—50
per cent more. May I know how long
will it take the Government to start
new factories so that the gap becomes
narrower?

Shri Manubhai Shah: The main aim
is 1o save Jforeign exchange and
secondly, of course, to make produc-
tion less expensive than now.

Shri Bhagwat Jha Azad: Are we to
understand, referring to the statement.
that the price of our indigenous pro-
duction is immune or subjcct to fluc-
tuation in the world market price?

Shri Manubhai Shah: Yes, Sir. That
is exactly what I was driving home.
Werld pricc has no rclation to the
indigenous cost of production. Internal
price is in our hands and it will
depend upon raw materials cost, cost
of transport, manufacturing cost and
productivity of the plant.

Shri K. C. Pant: There are fairly
widespread pine forests in the Hima-
layan .region. One of the reasons
stated is lack of pine. Has any syste-
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matic survey been made to determine
the availability of pine in the Himae
layan region?

Shri Manubhai Shah: Some syste-
matic surveys have been, in the past,
done both by this Ministry and the
Ministry of Food and Agriculture.
Year before last it was done by the
Canadian Development Corporation in
the whole of the Punjab and the
northern part of the U.P. Our forests
are not as dense as they should be
for economic production. Secondly,
the terrain there is so steep that
cxtraction costs  will be almost
uneconomic.

Shri Hari Vishnu Kamath: India
has been trying to produce newsprint
for 15 years or so. The statement says
that the higher cost is due to smaller
production unit, harder wood in India.
May I know whether any serious
technical enquiry or re-examination
has been undertaken in the last few
years into the methods of production
and also cost accounting within the
project? Is the Minister sure that this
higher cost is not really due to waste
and extravagance within the project?

Shri Manubhai Shah: I have
covered all these points over ar.d ove:r
again. As late as last month, we have
had again a foreign expert very well
versed in this. We have several
enquiries, I can assure the Iouse.
NEPA has been debated here any
number of times. It was a sick baby
of the public sector, inherited from a
private gentleman who had wrongly
placed that factory at a wrong place
whhere there is no basic raw material
available. Bven so, we have brought
the production from 7,000 tons to
29,000 tons after the public sector
took it over, thc loans have been
repaid and profits have been made.

Y woaw™ : 347 fAw AGET F
faw #Y€ qay Ay Fearwar & 7
Mr. Speaker: Order, order; that is
not relevant, Shri Bade.

Shri Bade: Is it a fact that for
NEPA paper pulp is imported and
because it is very costly the cost of
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production is very high? Is the
Government going to produce paper
pulp in NEPA factory from salai wood
or bamboo?

Shri Manubhai Shah: For the
information of the hon. Member I
may say that paper pulp in NEPA is
made from salai wood grown in
Madhya Pradesh; it is not imported.
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(a) and (b). A statement is laid on
the Table of the House.
fagvor
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Shrimati Savitri Nigam: What effect
has been produced by the steps taken
recently by the Government regard-
ing the control of prices of paper?

Shri Manubhai Shah: On the whole
it is too early for me to say, but the
immediate effect has been a slumping
down of the prices.

Shrimati Savitri Nigam: Has the
hon. Minister received some com-
plaints that the price has not only
increased in Calcutta but has also
increased to a very considerable
extent in the Delhi market?

Shri Manubhai Shah: Yes, Sir; the
complaint is correct. That is why we
investigated into it and, as the hon.
Member has rightly emphasised, we
brought this measure in order to curb
those prices.

Shri S. M. Banerjee: In the state-
ment it is stated that Government
have received complaints that some
paper dealers in Calcutta are charg-
ing rates in excess of the margin of
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5 per cent over the mill prices as
fixed by Government. I want to know
the names and number of those
dealers. What action has been taken
against them?

Shri Manubhai Shah: It is not a
matter of names. Complaints come
that generally the prices of paper
have gone up. We have brought a
statutory measure to see that after
the new Budget and the imposition of
the excise duties no prices go up.
Among them paper is one commodity
and we are watching. If any serious
breach anywhere takes place, we w111
haul up the person.

Mr. Speaker: Shri Bhakt Darshan.

Shri S, M. Banerjee:
your protection.

Sir, 1 want

Mr. Speaker: Shri Bhakt Darshan.

ot e A - A, & ag ae
a1eaT § fF ST A Fa BT F
ferg Sf FT9 JBIT T &, AHe 9T 37 FT
[AT FT 93T § |

ot ek g oA § AT
%g WHFAT  (F 9 FT Awgy AAT T30
g

& @y
TR

Shrimati Renu - Chakravartty: In
West Bengal the biggest paper manu-
facturing unit is the Titaghur Paper
Mills. May I khiow whether at source,
that is, ex-factory, there has been any
rise or is the rise only at the end of
the retailer?

TET I Aar &

Shri Manubhai Shah: It is only at
the end of the retailer. Ex-factory
prices are completely confrolled for
the last six years according fo "the
Tariff Commission’s formula and the
prices agreed upon by the Govern-
ment.
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Price of Raw Jute

+

(Shri Subodh Hansda:
Shri S. C, Samanta:

Shri B. K. Das:

Shri M, L. Dwivedi:
Shri P. C. Borooah:
Shri Dinen Bhattacharya:
Shrimati Vimala Devi:
*334. { Shri Priya Gupta:

Shri Indrajit Gupta:
Shrimati Renu Chakravartty:
Shri P. R. Chakravartty:
Shri Bibhuti Mishra:
Shri Heda:

Shri P. G. Sen:

Shri Maheswar Naik:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that raw
jute was sold much below the official
prescribed rate in the market in West
Bengal in January, 1963;

(b) if so the reason therefor; and

(c) the, action taken by Govern-
ment ix} the matter?

The Minister of International Tryde
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
to (c). An uptodate statement is laid
on the Table of the House [Placed
in Library, See no LT-926/63] I had
also laid a similar statement on the
Table of the House on 25th January,
1963.

Shri Subodh Hansdd: From the
statement I find that a number of
States have been advanced money for
the purchasing of jute. Is it a fact
that last. November and December
when the' growers had already sold
their  jute Government  started
purchasing jute at a lower price?

Shri Manubhai Shah: Government
started purchasing jute since last ycar
when the House approved of the price
support »olicy and the buffer-stock
operations of the STC as well as of
the Jute Mills Association. It is true
that when the aggression was at its
height for two or three weeks, there
was a complete slump in the Com-
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modity markets and jute was one of
the worse commodities to suffer. But
we immediately went to their aid and
today, the House will be glad to know,
more than 76 lakhs bales have been
purchased jointly by al] thess oper-
ations.

Shri Subodh Hansda: May I know
whether the Government is aware of
the fact that the jute mills entered
into contracts with some of heir
agents at a very lower price, that is,
at about Rs. 27/- per maund? Has it
come to the notice of the Government
and has it entailed heavy loss to the
growers?

Shri Manubhai Shah: There have
been several complaints about some
of the jute mills, but I can assure the
House that the Indian Jute Mills
Association, whatever the general
feeling against them may be, fully
co-operated. This great sustenance of
the price at Rs. 30/- per muauud for
Assam Bottoms as compared to
Pakistan where the price is not even
half of that thas been due to their co-
operation.

Shri S. C. Samanta: The statement
says that the bad quality of jute is a
drag on the market, and Government
are encouraging the improvement in
the quality of jute and discouraging
production of low grade jute. May I
know what impetus has been given by
Government in this direction?

Shri Manubhai Shah: That s
precisely the direction in which we
arc moving: the prices of what is
called Assam V Bottom and Assam
Cross Bottom, and the lower qualities
have been kep! three or five rupees
Jower than the prices for the main
jute. The House will be glad to know
that the prices for the Superior Harsh
(?) and the medium varieties are the
highest on record in lindian ‘history.

Shri B. K. Das: May I know whether
in order to avoid fluctuations of prices
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in jute, Government are contemplat-
ing any statutory measure for fixing
the prices of jute of different
varieties?

Shri Manubhai Shah: That is what
I have answered just now, that all
steps at the economic level to give a
better incentive for the production of
better quality of jute are a part of
the whole price support policy.

Shri Heda: In view of the fact that
the effective step of price control.by
Governmen! Zenerzlly comes at the
end when the poor farmers have
already parted with their jute at a
lower price, are Government contem-
plating the fixing of prices much
before the crop comes into the
market?

Shri Manubhai Shah: I have the
misfortune of disagreeing with my’
hon. friend. We have not only
announced the prices in -advante
during the last two .years, but the
operations are continuQusly in the
offing. The real problem=is:that ah
of a sudden the crop comes to the
extent of 80 lakhs or 90 lakhs bales
into the market. No agency; either
governmental or private can absorb
all that in a day or even in two or
three weeks. Therefore, some distress
selling at that stage is unavoidable,
unless the co-operative movement of
the primary growers really comes
into existence,.

Shrimati Renu Chakravartty: Of
the 75 lakhs (?) bales which have
been bought by the IJMA, what was
the quantity that was bought in
October, November and December
and January respectively? I want
the figures month by month.

Shri Manubhai Shah: I can <end
the information to the hon. Member
I have got all the information with
me. It varies from 11 lakhs bales to
7 lakhs bales.

Shrimati Renu Chakravartty: What
was the rate at which it was bought,
for example, in North Bengal, in the
month of October and November when
the actual bulk sales had taken place
in the market?
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Mr. Speaker: That information will
be passed on to the hon. Member.

Shri Priya Gupta: May I know
whether there is any truth in the
statement that hte mill-owners who
have in their godowns #he total
quantity of jute required for about a
year or two years are extending a
threat due to which the Commerce
and Industry Ministry are not in a
position to fix the minimum and maxi-
mum prices of jute after looking into
the actual expenditure incurred by
the farmers in producing it?

Shri Manubhai Shah: The question
of prices has been debated upon
several times in this House. If I
may repeat, the price here is 50 to 75
per cent more than the competitive
prices in Pakistan. The jute crop is
an international crop, and, therefore,
the relationghip will have to be there
both with the rival as well as with
the consuming markets of jute
hessian, jute sacking, and jute of the
carpet backing cloth and other
varieties of jute goods,

Shri Surendranath Dwivedy: Is it
not a fact that most of the quantities
of jute that have been purchased by
the Government agency were
purchased from the traders and not
from the actual cultivators who had
already been deprived of the rates
that they had fixed?

Shri Manubhai Shah: No, our
instructions are very clear that the
first preference should be given to
buying from the growers themselves.
If the hon. Member would refer ‘o the
statements made by Mr. Chaliha and
Mr. Binodanand Jha they will be
satisfied that both the Governments
which were vitally concerned felt that
the price support had come at the
right time and had helped the farmers
a great deal.

Dr. P. S. Deshmulp: It is true that
this time Government have made a
very serious effort to support prices.
But is it not a fact that in spite of
the efforts of Government and the
various agencies including the co-
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operatives, hardly 50 per cent of the
farmers have got #he minimum p;rice?

Shri Manubhai Shah: I cannot say
off hand the percentage and all that.
We have no evaluation of that thing.
But to have 80 per cent of the crops
mooped up within six weeks of the
coming of the crop is a considerable
effort.

Shri P. R. Chakraverti: Is it not a
fact that the abnormally low price
obtaining in East Pakistan in the
closest neighbourhood of India is
primarily responsible for this effect.
and if so, whether Government have
taken steps to stop this smuggling?

Shri Manubhai Shah: This is a
very relevant question, and I am
thankful to the hon. Member for
placing it before the House. As a
matter of fact, this is one of the
principal reasons for depressing the
prices here continuously, and the
Pakistan Government, as must have
seen from the press reports, are
equally concerned, and they are now
issuing a rule or ordinance or some-
thing like that to the effect that for
about five miles along the belt of the
Indo-Pakistan border jute will not be
grown in Pakistan.

sy frwfa frsr - =2 § w7 7w
ey ammara A & 1 TE I H 9T
AT ZATE 1 TA AW & 3 FUT 4L a4/
AT AE AT FAT | ATHIT T 344 FUT
wowt faar o # 0 arw @ ol w7
TEAY AT | 4g BIGT AT AR T ALY
H fagr | AvER T g9 qvg fEar
w g & fg7 # fwur o wfeg &
faur ? ®io ww W fag St @gr 43
gm g | ag wAg 2 fF A fad ®/ ar
AMG T3 TS H AT ZATE | 7AT TF
TF GErw Wz AT LT T agr A
gaRT & | H qrmT AR g fF T
% T A FT FT N 7

W WEWET | TF AT F AAG
fafreet a@a 2 3
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Heavy Electricals Limited, Bhopal

+
[ Shri R. G. Dubey:
| Shri Rameshwar Tantia:
*335. { Shri Vishram Prasad:
| Shri Sidheshwar Prasad:
| Shri Rameshkhar Prasad
L Singh:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) fhe extent of progress in
respect of production of switch-gears,
controlgear components and trans-
formers so far in the Heavy Electri-
cals Limited, Bhopal;

(b) whether there is a reasonable
demand for the items so produced at
Bhopal; and

(¢) whether exact plans are also
prepared to manufacture turbines,
generators and industrial motors at
Bhopal?

TThe Deputy Minister in the Ministry
of Steel and Heavy Industries (Shri
P. C. Sethi): (a) The pace of progress
is fairly satisfactory. The value of
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production of items of heavy electrical
equipment inclusive of works-in-
progresg is estimated to be Rs. 23630
lakhs for the period April, 1962—
January, 1963,

(b) Yes, Sir. The demand for
transformers, switchgears etc. is far in
excess of the capacity of the Bhopal
Factory.

(¢) Yes, Sir.

Shri R. G. Dubey: Which are the
countries from where there is a
demand for the products of the Bhopal
factory? Are we in a position to cope
with the demand?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam): We
are meeting the internal demand.
There is no question of exporting now.

Shri R. G. Dubey: I could not
follow the figures of production of
different components,

Shri C. Subramaniam: The value of
production of items of heéavy clectrical
equipment inclusive of works in pro-
gress is estimated to Rs. 236.30 lakhs
for the period April 1962-—January,
1963. These include transfcrmers,
switchgears and various other items.

Shri Rameshwar Tantia: In con-
sideration of the cut in imports, will
the Phoal factory manufacture such
other machinery as we were import-
ing before?

Shri C. Subramaniam: Yes, that is
the intention. We are expanding
the programme of manufacture of
what we are already manufacturing.
New items arc also being taken up
for manufacture.

Shri Ramanathan Chettiar: What
is the investment in the Heavy
Electricals, Bhopal, upto March 31.
1962, what is the target of produc-
tion and what is the production
reached last year?

Shri C. Subramaniam: I do not
have the breakup uptio 31st March
1962 immediately with me. %But up
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to now about Rs. 37 crores have been
invested in it, As a matter of fact,
the target set by the consultants is
much lower than what we are just
now producing. But we have
revised the target of production. We
have not reached the revised target.

WRITTEN ANSWERS TO
QUESTIONS

Rourkela ang Durgapur Steel Plants

- g9y, J Shri Morarka:
7\ Shrimati Sharda Mukerjee:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) whether the committee on Plan
Projects has completed its studies to
eliminate production and supply
bottlenecks in Rourkela and Durgapur
steel plants; and

(b) if so, what are their findings?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) The studies conducted by the
Committee on Plan Projects did not
specifically relate to matters concern-
ing elimination of production and
supply bottlenecks in Rourkela and
Durgapur Steel Plants.

(b) Does not arise,

Dealers of Cement
*333. Shri D, N. Tiwary: Will the
Minister of Steel and Heavy
Industries be pleased to refer to the
reply given to Starred Question No.
492 on the 25th January, 1963 and
state:

(a) whether it is a fact that 1n
Bihar and in some other States the
manufacturers of cement appoint their
dealers without reference to State

Governments;

(b) whether it is also = fact that
the State Governments have to grant
licences only to those dealers who
are chosen by the manufacturers; and

(c) whether Government are aware
that this has led to concentration of
dealers at certain places and dearth
at other important places, thus giving
scope for blackmarketing?
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The Deputy Minister in the Ministry
of Steel and Heavy Imdustries (Shri
P. C. Sethi): (a) to (c). A statement
is laid on the Table of the House.

STATEMENT

Stockists in cement are appointed
by the Selling Agents of the State
Trading Corporation of India Limited
in their respective marketing zones.
As the relationship between the
Selling Agent and the Stockist is that
of reciprocal financial accommodation
and responsibility, Government do not
normally interfere with the appoint-
ment of Stockists by the Selling
Agents under the general authority
of the State Trading Corporation of
India Limited. However, in most
States, Stockists are also required to
obtain a licence from the State Gov-
ernment under the State Cement
Control Order. Under these Orders,
a State Government can (1) refuse to
grant a licence, (2) suspend a licensee
and/or (3) refuse to renew a lecence.
Accordingly, the State Government
may, in its discretion, refuse to licence
Stockists appointed by a Selling
Agent. Stockists are also required
under the State Cement Control Order
to maintain registers for recording
the receipt and sale of cement and
furnish information required by the
State Government.

In the present conditions of short-
age of cement and the Iimited alloca-
tion made to Stockists, increase in the
number of Stockists is not being
encouraged except for purposes of
replacement, or where there is a real
need either from #he distribution
point of view or in order to .nsure
adequate competition so as to dis-
courage malpractices. The State
Trading Corporation of 1India has
instructed the Selling Agents not to
make fresh appointment of stockists
without the prior concurrence of the
State Trading Corporation,

The quantum of cement despatched
to stockists is  strictly regulated
according to the allocation made by
the concerned State authorities for
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each destination and does not depend
on the number of Stockists at the
concerned destination.

State Governments have got statu-
tory powers to check black-market-
ing of cement, if any.

Cost of Production of Steel

Shri Morarka:
Shri Harish Chandra Mathur:
*336. Shri Brij Raj Singh Kotah:
| Shri Sham Lal Saraf:
\_Shri Indrajit Gupta:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) whether the cost of production
in the three steel plants has been
finally ascertained; and

(b) if so, how it compares with the
world prices and also with the cost of
production in other plants in India?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam): (a)
and (b). The costs of production of
the three public sector plants are con-
stantly under review and various
ways and means of effecting reduc-
tion in costs are being pursued. The
costs, as indicated in the latest Tariff
Commission’s Report show that the
work cost at Bhilai which was the
only plant producing at or near apa-
city by April 1962 was quite compar-
able with the works cost in the
private sector steel plants. With the
increaseqd production recently
achieved at Durgepur and Rourkela,
it is expected that their works costs
will also be quite comparable.
Judging by sale prices of steel in the
world markets, Indian costs are high.

Afghan Trade Mission’s visit to Delhi

Shri P. C, Borooah:
Shrimati Savitri Nigam:
Shri M. L. Dwivedi:
*337. { Shri Bishanchander Seth:
| Shri Yashpal Singh:
[ Shri Raghunath Singh:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether an  Afghan Trade
Mission visited New Delhi recently,
and

(b) if so, the result of the trade
discussions with them?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shn Manubhai Shah): (a)
Yes, Sir.

(b) The Indo-Afghan Trade
Arrangement provides for periodical
reviews of its implementation. 1 is
for purposes of review that the
Afghan Trade Delegation visited New
Delhi recently at our invitation.

Cement Factories

Dr. k, M. Singhvi:

Shri R. S. Pandey:

*338, { Shri D. D. Mantri:
L Shri Surendra Pal Singh:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) how many new cement factories
are proposed to be licensed or com-
missioned  during the remaining
period of Third Five Year Plan;

(b) what are the criteria for loca-
tion; and

(c) where the new factories are to
be located and for what reasons?

The Deputy Minister in the Ministry
of Steel and Heavy Industries (Shri
P. C. Sethi): (a) Thirty-two schemes
for new cement factories, with a total
annual installed capacity of 6,332
million metric tonnes have been
licensed or approved. The number of
factories that will be commissioned
during the remaining period of the
Third Five Year Plan wil] depend on
the availability of foreign exchange,
the capacity of indigenous manu-
facturers of plant and machinery and
the speed with which licensees will
prosecute their schemes,
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(b) Availability of raw materials,
fuel, power, water, rail transport
facilities, demand and supply in the
area and the target for the Plan
period are relevant criteria; other
things being equal, the need for
regional dispersal of the industry is
also kept in view.

(c) A statement indicating the
locations of the proposed new
factories is laid on the Table of fhe
House. These locations were
approved generally on the basis of
the criteria mentioned above.

STATEMENT

State Location

Andhra Pradesh Bhongir
Vizianagaram
Bonakulu
Yerraguntla

Assam . Cherrapunji

Gujarat . Baroda
Bhavnagar
Port Albert Victor
Poshina
Veraval

J&K Riasi
‘Wuyan

Kerala . . . Alwaye

Madhya Pradesh Bhanpura
Champa
Jpmul

Raipur

Madras . Karur
Rameswaram
Sankaridrug

Maharashtra Hadapsar

Rajur
Mysore . Nagargali

Orissa Birmitrapur
Sambalpur

Punjab . Near Pathankot
Abu Road
Chitorgarh
Nim-ka-thana

Uttar Pradesh . Chopan

Rajasthan

West Bengal Durgaur

Jhalda
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Committee om Distribution of Steel

[ Shri D. N. Tiwary:
| Shri Bibhuti Mishra:
Shri Basappa:
Shri P. R. Chakraverti:
*340. ) Shrimati Renu Chakravartty
7 Shri Daji:
Shri Bhagwat Jha Azad:
Shri Bhakt Darshan:
Shri Sidheshwar Prasad:
| Shri Prakash Vir Shastri:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) whether Government have con-
sidered the interim report of the Raj
Committee on Steel and taken any
decision especially on the retention
price and distribution of Iron and
Steel; ang

(b) if so, the details thereof?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). The report is under pre-
liminary examination, but the deci-
sion of the Government will be taken
only when the fina] report ot the
Committee is available.

Defects in Watches produced by
HM.T.

#341. J Shri Subodh Hansda:
2 Shri S. C. Samanta:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) whether any complaints have
been received by the Hindustan
Machine Tools Ltd.,, Bangalore for
selling 'defective watches in the
market?

(b) if so, what kind of defects are
pointed out; and

(c) the steps Government are taking
to rcmove such defects?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) The Hindustan Machine Tools Ltd.,
do not sell defective watches; 4.2 per
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cent of about 36,000 watches sold
were returned for repairs of which
iialf were received with breakages
due to bad handling from customers
and the balance were received for
adjustments only.

(b) and (c). Do not arise.

Export Incentive Scheme for
Engineering Goods

601. Shri Mohammad Elias: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that a new
export incentive scheme has been
drawn up for engincering goods; and

(b) if so, the details thereof?

The Minister of Internationa] Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). No new export incentive
scheme has been drawn up for en-
gineering goods. A scheme for this
purpose has been in force for the last
few years. Recently, however, its
provisions have been simplified and
liberalised in some respect.

Precision Instruments Factory at
Kotah

602. Shri Brij Raj Singh-Kotah: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the latest position regarding
the setting up of the proposed pre-
cision instruments factory at Kotah,
Rajasthan with Russian aid;

(b) when the work is expccted to
begin; and

(c) what are the
terms?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanung0): (a) to (c), The De-
tailed project report from M/s. Prom-
mash cxport of Moscow is awaited
and further work at the factory site
is expected to begin on its receipt.
The scheme for training of Indian
techniciang in the factories in U.S.S.R.
has been finalised,

collaboration
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The Soviet Organisation will render
all technical assistance in the esta-
blishment of the factory on the basis
of the agreement dated the 12th
February. 1960 between the Govern-
ments of India and the USSR.

Glass Industry

603. Shri Himatsingka: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any representations by
the Glass Industry have been received
regarding the difficulties experienced
following the ban on mmport of Soda
Ash for glass manufacture; and

(b) if so, the details thereof?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). The
Benga)l and Orissa Glass Manufactur-
ers’ Associations have represented
that the supply of imported Soda Ash
should be continued because the indi-
genous manufacturers are not in a
position to meet the requirements of
the glass industry. Government have
looked into the matter anq are satis-
fied that adequate supply of Soda
Ash to meet the full requirements of
the industry would be available from
indigenous production, allowing for
the use of imported soda ash only
by sheet glass factories for the next
six months.

Heavy Industries

604. Shri Krishna Deo Tripathi:
Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) the State-wise break-up of
heavy industries installed under first
and Second Five Year Plan together
with persons employed therein;

(b) State-wise break-up of heavy
industries installed so far under the
Third Five Year Plan together with
persons employed therein; and

(¢) Statewige break-up of proposed

heavy industries under the Third Five
Year Plan during ity remaining per-
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iod together with probable number of
persons to be employed therein?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) to (c¢). The information is being
collected and will be laid on the Table
of the House as soon as possible.
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Delimitation of Constituencieg

Shri Bishwanath Roy:
Shri Sonavane:
606. 2 Shri R. S. Tiwary:
| Shri Bibhuti Mishra;
LShri Basappa:

Will the Minister of Law be pleas-
ed to state whether on the basis of
the census of 1961, the delimitation
of the constituencies of the Lok Sabha
and the State Assemblies would begin
this year?

The Deputy Minister of Law in the
Ministry of Law (Shri Bibhudhendra
Mishra): In accordance with section 3
of the Delimitation Commission Act,
1962, a Delimitation Commission has
been set up and it has already com-
menced its work under the Act,
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Foundry Forge Project

607, Shri R. G, Dubey: Will the
Minister of Steel and Heavy Industries
be pleased to state the progress re-
corded so far with regaid to the
Foundry Forge Project in the matter
of civil works and procurement of
plant?

The Minister of Stee] and Heavy
Industries (Shri C. Subramaniam):
Contracts for all factory buildings
have been awarded and construction
of the installation workshop has been
completed; there is progress in the
construction of the woodworking shop,
pattern storage ang tool room, and
in other shops, such as, the Grey Iron
and Stee] Foundries, castings and
clearing shops, work has started dur-
ing 1962. A quantity of about 32,000
tong of steel will be needed to com-
plete these buildings and supplies are
being arrangeg through the Iron &
Steel Controller.

25,331 metric tons of plant and
other equipment valued at Rs. 825
crores have been shipped from abroad
against a total of 53,262 metric tons
ordered. Erection of equipment is in
progress in the Installation workshop
and erection work will continue as
and when the factory blocks get com-
pleted.

The progress is by and large accord-
ing to schedule; anqd it is expected that
the grey iron foundry will be commis-
sioned by 1964, the forging shop, by
March 1965 and the steel foundry by
the end of 1965.

Trade with African Countries
J Shri P. R. Chakraverti:
\ Shri Daljit Singh:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the steps taken by Government
to increase India’s trade with African
countries; and

608.

(b) the names of countries of Africa
which have trade relations with India
angd the volume of trade both ways in
19627

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Steps have been taken to open Com-
mercial Offices, appoint representa-
tives of Export Promotion Councils,
organise exhibitions of Indian goods,
set up permanent show rooms for
display of Indian goods, exchange
delegations, start joint ventures, en-
courage Indian firms to open foreign
branches and conc:', Ti..i. Agree-
ments. A statemen| of the steps tak-
en is laid on the Table of the House.
[Placed in Library, See No.LT-927/
63].

(b) India has trade relation with
all countries in Africa (except the
Union of South Africa). At present
Egypt, Morocco and Tunisia gnly have
trade agreement with this country.
A statement of the volume of Trade
both ways during 1962 with the coun-
tries of Africa is laid on the Table
of the House.

Barter Link Arrangements by S.T.C.

609 f Shri Rameshwar Tantia:
* \ Shri R. S. Pandey:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the number of countries with
which barter link arrangements have
been concluded by the State Trading
Corporation; and

(b) the comrmodities quantity and
value involved with each country in
these deals (country-wise)?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
The State Trading Corporation has
concluded Barter/Link Agreements
with business houses in Sweden,
Switzerland, France, West Germany,
Finland, Austria, Belgium, Italy,
Jordan and Tunisia,

(b) A statement showing the names
of foreign countries the commodities
for import/export involved under each
deal together with value is laid on the
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Table of the House. [Placed in Libra-
ry, See No. LT-928/63].

Salt FactOries in West Bengal

rShri S. C. Samanta:
610. { Shri Subodh Hansda:
_Shri M, L, Dwivedi.

Will the Minister of Commerce and
Industry be pleased to state:

(a) how many new Salt factories
have been opened in West Bengal
since 1959; and

(b) how far the question of opening
a big salt factory in public sector at
Contai has proceeded?

The Minister of Industry in the
Ministry of Commérce and Industry
(Shri Kanungo): (a) None, Sir.

(b) Information is being collected
and will be laid on the Table of the
House in due course.

Issue of Licences for Textile Industry

611. Shri Sivamurthi Swamy: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether any policy has been
announced regarding issue of licences
for textile industry;

(b) if so, whether the same policy is
followed in respect of co-operative
concerns also;

(¢) how many persons have applied
from Mysore State for co-operative
textile industries and how many licen-
ces are still pending for issue; and

(d) whether any representation has
‘been made to liberalise the policy to
encourage co-operative concerns after
fixed date (30th September, 1960)?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). Government decided to licen-
se, in the first instance, 3 million
spindles were allocated to the diff-
erent States and the balancc of one
million was set apart for allocation to

MARCH 8, 1963

Written Answers 2950

others industry to Co-operative Cotton
Spinning Mills.

(c) Three applications were receiv-
ed and licences have been issued in
all the three cases,

(d) No, Sir,

Rourkela Steel Plant

612. Shri Tyagi: Will the Minister
of Steel and Heavy Industries be
pleased to state:

(a) whether it is a fact that recent-
ly a large number of officials and
senior staff in Rourkela had either
resigned or been dismissed; and

(b) if so, the details thereof?

The Minister of Steel and Heavy In-
dustries (Shri C. Subramaniam): (a)
No, Sir,

(b) Does not arise.

Official Language (Legislative)
Commission

f Shri Tyagi:

613. 3 Shri Raghunath Singh:

Will the Minister of Law be pleas-
ed to state:

(a) the number of Members and
staff of the Official l.anguage (Legis-
lative) Commission appointed by
Government; and

(b) the rate of T.A. and D.A. allow-
ed to Members of the Commission?

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra Misra):
(a) Apart from the Chairman, Vice-
Chairman and Member-Secretary,
three full-time Mcmbers and nine
part-time Members have so far been
appointed. The number of staff so
far appointed is as follows:—

(i) Gazetted o1
(ii) Non-Gazetted .. 50 (including
22 Class IV
_ staff).
Total—57

(b) A statement showing the rates
of T.A. and DA. admissible to the
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Members of the Commission in con-
nection with the work of the Com-
mission is laid on the Table of the
House. [Placed in Library, See
No. LT-613!63].

Issue of Import Licepces

614. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total value of import licenc-
es issued in 1962 in respect of (i)
capital goods, ang (ii) consumer
goods; and

(b) the estimate of outstanding un-
utilised import licences in respect of
both catcgories of goods?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
and (b). In the Import Trade Con-
trol Organisation, the licensing data
is maintained on a financial year
basis. The required information in
respect of the April 1962—March 1963
licensing period (up to 31st December,
1962) is being collected and will be
laid on the Table of the House.

Electric Fans

615. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state: '

(a) the number of clectric fans
manufactured in India during 1962;

(b) the value of electric fans ex-
ported during the same period; and

(c) the names of the countries to
which these have been exported?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a4 The total num-
ber of fans produced in 1962 by the
large scale units in India is 11,29,300
Nos.

(b) The value of fang exported
during the period January to Nov-
ember 1962 is Rs. 72,79,265.

(‘c) The principal countries to
which the fans have been exported:

Aden

Egypt

Iraq

Malaya
Saudi Arabia
Singapore
Thailand
Australia
Ethiopia
Kuwait
Nigeria
Siera Leone
Sudan

Sewing Machines

616. Shri Daljit Singh: Will the
Minister of Comnrerce and Industry
be pleased to state:

(a) the number of sewing machines
manufactured in India during 1962;

(b) the value of sewing machines
exported during the same period;
and

(c) the names of countries to
which these have been exported?

The Minister of Tndustry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) 3,89,316 Nos.

(by About Rs. 57 lakhs,

rc) UK. .
Kuwait
East Pakistan
Singapore
Malaya
Iraq
Afghanistan
Thailand
Tanganyika

Congo
Madgascar
Canada
British Guiana
Fiji Islands
Ceylon
Netherlands
Keny

USA

South Vietnam
Nigeria
Cambodia
West Germny
Iran.
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Continuous Casting Process

o7 J Shri Bhagwat Jha Azad:
* )\ Shri Bhakt Darshan:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether there is any proposal
to introduce the “continuous Casting
Process” of steel making in Rourkela;
and

(b) if so, when the process is likely
to be introduced?

The Minister of Steel and Heavy In-

dustries (Shri C, Subramaniam): (a)
and (b). The introduction of continu-
ous casting is one of the possibilities
which is being examined in connec-
tion with the possible expansion of
production in Rourkela Steel Plant in
the Fourth Plan.

Tea Auction Market in Assam

hrij .
618, I n' P. C,' Borooah:
1 Shri Heda:
Will the Minister of Commerce and
Industry be plcased to state:

(a) whether the question of open-
-1g a separate Tea Auction Market in
Assam has of late been under con-
sideration as an alternative to the
proposal of abolition of Entry Tax by
the West Bengal Government; and

(b) if so, the decision taken in the
matter?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
and (b). The Government of Assam
who appointed a Committee on the
4th October, 1961, to examine the
possibilities of seitint up a Tea Auc-
tion Market in Assam, submitted its
rcport on the 26th June, 1962. The
Committee inter alia, examined the
effect of West Bengal Entry Tax on
Assam Teas. The abolition or non-
abolition of the tax, however, was not
the prime determinant of their re-
commendations. No decision yet ap-
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pears to have been taken by the Gov-
ernment of Assam on the recommen-
dations.

Ceylon Tea Board

619. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Ceylon Tea Board has
sought the participation of India in a
joint “drink tea” campaign in West-
ern countries; and

(b) if so, Government’s decision in
the matter?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
and (b). Discussions have recently
been held between the Ceylon Tea
Board and the Indian Tea Board for
undertaking joint promotion for tea
in certain overseas markets. Gov-
ernment have only now received the
report on the outcome of the discus-
sions.

Allotment of Iron to Punjab

,620. Shri Daljit Singh: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) the quantity of iron allotted to
Punjab during 1962-63; and

(by the quantity actually supplied
to Punjab during the samc period?

The Minister of Steel and Ilcavy
Industries (Shri C, Subramaniam):
(a) Since thcere has been no quota
system for pig iron from 1-7-1959, no
allotments as such were made. In-
dents are received from  consumers
direct and planned on Producers after
screening with reference to past con-
sumption and assessed capacitv. The
demand for pig iron (foundry grade)
has increased considerably with the
increase in the number of foundaries
and assessed capacity. Since avail-
ability has not correspondingly  in-
creased the demand of all consumers
cannot be met in full. Equitable dis-
tribution of the available quantity is
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therefore made to all States, based on
the assessed capacity and outstanding
orders. In the case of Punjab State
it worked out to 12388 tonnes for
Central list foundries and 14,480
tonnes for State list foundries.

(b) Total despatches of pig iron
during 1962-63 (April ’62—January
’63) were 49,589 tonnes. This includ-
ed despatches against outstandings
from the past year and fresh allo-
cation.

Handloom Goods in Madras State

621. Shri Dharmalingam: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact tha: there is
a heavy stock of handloom goods in
Madras State due to reduced demand
both in India and foreign countries;

(b) whether there is any proposal
to give 10 nP. rebate for handloom
cloth also;

(¢) whether the Government of
Madras have approached the Centre
for this purpose; and

(d) if so, the action taken thereon?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
and (b), Government of India receiv-
ed reports that there was an accumu-
lation of unsold handloom cloth caus-
ing distress to weavers -in various
states, including the Madras State.
The situation was studied carefully
and it was felt that this was a tem-
porary phase and would improve
shortly. However, in order to im-
prove the sales and clear off the un-
cleared stocks of handloom goods and
to give immediate relief to the indus-
try, it was decided, as a special case,
to allow a special additiona] rebate on
all sales of handloom cloth in addi-
tion to the usual rebate on such sales
in the co-operative sector as under:

(i) Five naya paise in the _‘rupee
on genuine retail salés; and

(ii) three naya paise 'i.n.‘the_'rupee
on wholesale sales of "hand-
loom cloth,

This special rebate will be allowed
for period of 15 days from the 1st
March to the 15th March 1963. This
special rebate will be in addition to
the usual rebate of five naya paise in
the rupee on retail sales and three
naya paise in the rupee on all whole-
sale sales.

Cost of Tea Production

623, Shri P, C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) how for on an average the cost
of tea production in the North-Eastern
region has increased on account of
the (i) increase in the wages as grant-
ed by the Wage Board, (ii) increase
in the prices of coal due to stoppage
of direct rail movement of coal and
(iii) the imposition of the Emergency
Risks Insurance; and

(b) the steps being taken to counter
this increase in cost of production, so
as to make Indian tea particularly
common tea, more competitive in
foreign markets in view of the grow-
ing competition in the world tea
market?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) No
precise information is available. The
Tea Board are undertaking a survey
of the cost of production of tea in the
various regions. These factors will
also be taken into consideration by
the Board before arriving at any con-
clusion.

(b) The competitive ability of
Indian Tea in foreign markets is con-
stantly kept under review. The abo-
lition of the Export Duty on Tea with
effect from 1st March, 1963 is a step
in this direction,

Import of Copra
624. Shri Ravindra Varma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of licences issucd
during the last 12 months for the im-
port of Copra;
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(b) whether such licences have
been issued only to thqse who are ac-
tually using Copra for the manufac-
ture of oil;

(c) whether Government have re-
<eived representations frora Millers’
Associations in Kerala complaining
against the denial of Copra import
licences to coconut oil millers; and

(d) if so, what steps Government
propose to take to redress the griev-
ances of the coconut oil millers of
Kerala?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
2418 for the licensing periods Octo-
‘ber 6-—September 6.

(b) No, Sir.
(c) Yes, Sir,

(d) In the second half year of the
current licensing period Abpril '62—
March 1963, import of copra has heen
canalised through the State Trading
Corporation who will distribute it to
those Copra Crushing Units and Soap
Manufacturers who have submitted
annual applications and have got
licences for the first half year.

Import and Export Licences

f Shri D. D. Mantri:
* _Shri Daljit Singh:

Will the Minister of Commerce and
dndustry be pleased to state:

625

(a) the number of firms debi.red for
reasons of dishonesty from obtaining
import and export licences during
1962-63; and

(b) how many have been black list-
ed during this period?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) 19
(from 1-4-1962 to 16-2-1963).

(b) 67 (from 1-4-1962 to 16-2-1963
:and inclusive of the 19 firms mention-
.ed above),
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Portable Typewriter Factory

626. Shri P. Kunhan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether a scheme to set up an-
other factory for the production of
portable typewriters with West Ger-
man collaboration has been approved
by Government;

(b) it so the details thereof;

(c) when the factory is cxpected to
go into production and

(d) the location of the factory?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kamnungo): (a) No.

(b) to (d). Do not arise in view of
answer given against (a) above.

Fertilizer Plant, Rourkela

627. Shri P. Kunhan: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

.

(a) whether it is a fact that Hindu-
stan Steel has asked the Fertiliser
Corporation of India to run the ferti-
liser plant at Rourkela;

(b) if so, the reasons therefor; and

(c) when the plant is expected to,
be taken over by the Fertiliser Cor-
poration?

The Minister of Steel and Heavy In-
dustries (Shri C, Subramaniam): (a)
to (c). A proposal to transfer the
management of the Rourkela Fertili-
ser Plant to the Fertiliser Corporation
of India, who have greater experience
in producing fertilizers, is under
consideration. The exact date when
the plant will be taken over by the
Corporation has not yet been decided.
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Quality Control on Exportable Coir
Products

S Shri A, K, Gopalan:
\ Shri P. Kunhan:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government propose
to introduce quality control on all
exportable items cf Coir and Coir
products;

628.

(b) if so whkon the control 13 ex-
pected to be introduced; and

(c) whether the control will be

compulsory or voluntary?

The Minister of International Trade
in the Minisiry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
Quaiity control is proposed to be in-
troduced on exportable items of coir
and coir products for which standards
have been prescribed by the Indian
Standards Institution.

(b) On 1st April, 1963.

(c) Voluntary to start with,

Export in Handloom Industries

629. Shrimati Sarda Mukerjee: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether the State Trading Cor-
poration propose to take over the en-
tire export in handloom industries;
and

(b) if so, the reason therefor?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
No, Sir.

(b) Does not arise.

Heavy Industries in Jammu and
Kashmir State

620 f Shri Abdul Ghanj Goni:
* 7\ Shri Bhakt Darshan:
Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) the names of the Heavy Indus-
tries established by the Central Gov-
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ernment  so far in Jammu and

Kashmir State; ang

(b) the names of industries likely to
be set up during the remaining period
of Third Plan?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam): (a)
and (b). No heavy industry has so
far been established in Jammu and
Kashmir State by the Central Gov-
ernment. There is ng proposal at
present to set up any heavy industry
in Jammu and Kashmir State during
the remaining period of Third Plan.

Import of Auto Rickshaw Vehicles

631. Shri Yajnik: Will the Minister
of Steel ang Heavy Indusiries be
pleased to state:

(a) the number of 3-wheeled scoot-
ers that are used as auto rickshaws
imported during the last three years;

(b) the number of auto rickshaw
vehicles licensed to be imported dur-
ing 1963-64; and

(c) whether Government have
decided to place restrictions on the
sale of new auto rickshaws within
one year of purchase as in the case
of 2-wheeled scooters?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). Import of scooter auto-
rickshaws in buill-up condition on
commercial basis hag been banned
since October, 1957. Two of the ap-
proved manufacturers of scooters
are, however, permitted to import
components for the manufacture of
scooter auto-rickshaws against licences
issued to them from timc to time for
the import of C.K.D. packs of scooters.
The number of scooter auto rickshaws

produced by them during the last
three years is ag follows:—
Year Production
Nos.
1960 . . 466
1961 . . 1245
1962 . 1402
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(c) The question of issuing a Con-
trol Order to regulate the distribu-
tion and sale of auto-rickshaws is
presently under consideration of the
Government.

Tea Processing Plant at Kangra

632. Shri A. N. Vidyalankar: Will
the Minister of Commerce and In-
dustry be pleased to state:

(a) whether it is proposed to set
up a Tea Processing Plant in Kangra
Valley with a view to properly pro-
moting the production and processing
of Tea Industry in the Vallley;

(b) whether Government have
sanctioned the scheme and if so, the
broad details thereof; and

(c) how long it will take to com-
plete the project?

The Minister of International Trade
im the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) Government have agreed to
the Tea Board granting a loan of
Rs. 8 lakhs to the Punjab Government
for establishing a Co-operative Tea
Factory at Bir in Kangra with an
estimated capita]l cost of Rs. 5§ lakhs
to process 2 lakh pounds of tea an-
nually, either black or green tea,
with a provision to increase the
capacity to 5 to 7.5 lakhs in stages.
The following are the details of the
ghare 'holdings in the Society:

Rs.
(i) Contribution by members
of Co-operative Society 50,000
(ii) Share Capital by Pujab
Government (towards the
purchase of shares) in the
Society . . . 50,000
(iii) Loan by the Tea Board to
the Society through the
Punjab Government 300,000
(ivy) Loan by the Punjab Go- Lol
vernment to the Society . 100,000
ToTAL 500,000
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The estimated financial require-
ments for setting up the Co-operative
factory are furnished below:

(1) Total Fixed Capital :

(i) Towards the cost of land . 5,000
(1i) Towards the cost of build-

ing . . . . 140,000
(iii) Towards the cost of machi-
nery . . . 242,000
ToOTAL 387,000
(2) Working Capital :
Three months requirements 70,000

Total Cost of the Scheme . 457,000
The tea factory besides processing
tea of the members of the Co-opera-
tive Society will alsu undertake pro-
cessing of tea for non-member tea
growers in the area on payment of
necessary manufacturing charges.

(c) It is expected that the factory
will be ready for next year's manu-
facturing season.

Chemical Manufacturing Project at
Durgapur

632, Shri Subodh Hansda: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that a pro-
ject for manufacture of chemicals at
Durgapur West Bengal has been sanc-
tioned;

(b) if so, whether the construction
has started and the machjneries re-
quired for this project will be obtain-
ed from local market;

(c) if not, whether it will be im-
ported; and

(d) from which country it will be
imported?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (d). The
Durgapur Chemicals Project, Cal-
cutta, a West Bengal Government
undertaking, have been licensed nnder
the Industries (Development and Re-
gulation) Act, 1951 for the manufac-
ture of synthetic phenol, phthalic
anhydride, pentachlor phenol, caus-
tic soda and chlorine. The West
Bengal Government have taken neces-
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sary steps for the early construction
of this Project. Such machinery and
equipment that will not be available
indigenously will be imported from
France and West European countries.

Issue of Industrial Licences
Shri Daji:
634, { Shri Indrajit Singh:
{ Shri S. M. Banerjee:

Will the Minister of Commerce and
Industry be pleased to state:

(a) how many licences for opening
mew industries were issued in 1960-61
and 1961-62;

(b) how many of them were utilis-
ed; and

(c) how many licences were with-
drawn for non-utilisation during this
period?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). Partl-
culars of licences issued from time to
time are published in the “Bullein of
Industrial Licences, Import Licences
and Export Licences” and in the
“Indian Trade Journal” both of which
are Weeklies and in the monthly
“Journal of Industry and Trade”.
Progress of implementation of licenc-
es is also published in the monthly
“Journal of Industry and Trade”.
Copies of the three publications are
available in the Library of the House.

(c) 123 Licences were revoked or
cancelled during the years 1960-61 and
1961-62,

Small and Large Scale Industries

35 Ji Shri Gopal Dutt Mengi:
* 7 Shri Abdul Ghani Goni:

Will the Minister of Commerce and
Industry be pleased to state the per-
centage of small scale industries and
large scale industries in the total
national income for the years 1959-60,
1960-61 and 1961-627

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): The percentage
distribution of national income by
industrial origin has been presented
in Table 2.1 of the annual publication
entitled “Estimates of National In-
come—1948-49 to 1961-62"” released
by the Central Statistical Organisa-
tion of the Department of Statistics,
and circulated to the Members of
the Sabha on the 25th  February,
1963. According to this publication,
the percentage contribution of small
enterprises and factcry establishments
to the national income in the years
1959-60 to 1961-62 is as given below:

Percentage contribution to national sncome

1959-60 1960-61 1961-62

Small enterprises 82 79 80
Factory establish-
ments . . 86 93 100

Steel Plant in Jammu and Kashmir
State

636 J Shri Abdul Ghani Goni:

7 Shri Gopal Dutt Mengi:
Will the Minister of Steel and Heavy

Industries be pleased to state:

(a) whether, in the light of detailed
geological studies in Jammu and
Kashmir, it is feasible to build there
some Steel or Pig Iron Plant; and

(b) if so, when Government pro-
pose to do so?

The Minister of Steel and Heavy
Industries (Shri C, Subramaniam):
(a) and (b). Intensive technical
studies will be required to establish
the feasibility of building 3 Steel or
Pig Iron Plant in Jammu and Kashmir
on the basis of the raw materials
available there. Government have
advised the Government of Jammu
and Kashmir to process these studies
with the help of the National Metal-
lurgical Laboratory.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

DELAY IN THE ARRIVAL OF THE POLICE
AT DELHI TowN HALL ON 6TH MARCH,
1963 WHEN CERTAIN PERSONS ATTACKED
THE TowN HaALL.

Mr, Speaker: Calling Attention.

Shri S. M. Banerjee (Kanpur): I
have a submission to make in this
particular connection of the Calling
Attention Notice. I would invite your
kind attention to the fact that on the
same subject we tabled a Calling
Attention Notice when 87 families
were evicted, and this is the natural
result of that. That was rejected and
this has been admitted in a different
form. So, my submission is that we
should be allowed to put questions on
this.

Mr. Speaker: This is not on the
same subject. This is on police inter-
ference and the running away of the
councellors when they were attacked,
and not eviction. If he has any griev-
ance, he can come to me, I will call
for the papers, 1 cannot remember
all the papers off-hand. He may re-
member.

Shri S. M. Banerjee: It is not about
your ruling. My submission is only
this. You will kindly appreciate my
difficulty. After the 87 families were
evicted. ..

Mr. Speaker: That is a different
thing altogether.

Shri S, M, Banerjee: This is the
result of that.

Mr. Speaker No, no,

ot @ qrEw (TEE) & e
WTH WIS FSMT AR § |

weqw wgEy : fr & g@ afe
WA F ¥ A o ?

oY a<o qray : # gy faafas &
WY & QF Sqaedr ST § | fEw qee

& a7 fraw g saaeqr #1 TE ¢
& afsqs TrarEed T o w3 & S 9T

- fufedt § 7 feary o, 7q frasw

g & i wror 3 & St wwe A feafa @
39 ¥ gfz fret atq & ¥ &1 FO B
T I FY FEATEAT &Y AT T Y FRAT
FY anT Iufeaa ) I9 F qray & v
@ fraw & 5o sqaeqr &< & | WAL
JqTE ¥ TF geIAr gk At 5@ F
graey § & ¥ oF w7 HEAE Al
faar a1 afFw Iq AT AR FL
fear war |

Shri Bade: By raising the point of

order, he wants to say the same thing
in a different way.

ot q qowm - AT AT a7
o IT SRAAT H 37 9T F7 fHama A1
TR AT 1@ 7 {97 & 3 AY TFaT
F AT A #T FEATEAT

Shri Bade: He cannot use this to
speak on the same matter. It 1s a
State subject.

weas WEEE - AW 99 AT @ g

7 ffed

&Y avq oy ;- A7 faw & e
Tt 9T FE q¥ 0F FET JqfeaT 31
st 3 20 Y THAT F WATZ FT FFEATIAT
it @ a1 Fg @ 3T FFIC A A
FT A F7 & for & T A1 g Arfaat
gz #aT grat & ol fawai & avary
% | zafar mo faaw qe 9 g
faa #X A7 qr il & €9 ana
FT qWE 7L fF § ¥ T 9 qAr
w Wl qEEs

seaw wEaw © & A w7 AR A
WY I quY 7€ FgA 3 AT |

ot q qET AT @R WIOw
LAl
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WUR WENET . N qE HAAT FA

FWT | The hon. Members should sit

down. They wil} kindly resume their
seats,

*ft g3 (@) ;& @rEe 76
HTET I FAT I0&AT § |

SEqR HEYT : d7 FAT HIT AR §
o T ATEET TTH HIST FT a2 FIZ AL
HTT & CATEE W WS F TG G | ?
qFN 1T TF F1 @ g1y fd | oz §
I7 ¥ 19 FT § fHe gEy A A0S
FT aFAT § |
Shri Bade: I may be allowed to say

something on the point of order,

Mr. Speaker: I have to decide that.

Shri Tyagi (Dehra Dun): Let him
say first,

wW AR : qE I GEAT FL
f& Fifer e Afew #gr 9< gHY
wfed s #et & §HY =fey ?

o a3t qoeg & faaw gee &
IR F FEAT AR § |

Weqst WEEE . WX AW A A
famaa g1 @Y W9 AT 9 AN | TG
g fF 5 9 & FaC { T A=
I FE |
Shri Surendranath Dwivedy (Kend-
rapara): It is not a discussion of

rule 197. It is in relation to a parti-
cular matter.

weaw Aga : faw gee & et
Y <ol FHTR ATHA § I F AT &Y F |

off @<, awdw : fraw oo Fa ¥
AT FE R F W 59 0T F I g
o ¥ s & 6 € are A AT gy &
for & 31 7Y gRew FvaE a0 aR
2 Y THAT F WU EHATE . . .

PHALGUNA 17, 1884 (SAKA) Attention to Matter 2968

of Urgent Public
Importance

weaR WEET ;T AT Ry &
7w 2R ¥ w1 Y wedaew o1 o ay
39 ¥ fod 79 wew ¥ srifede &1 Afew
AR AT sr g Efr & X
FE 9T hawT ? faam &y § A AW
F FT IF T AE AR IF A ¥ T2
FX 1 T T O Ao W AW q D,
I 9 T AR @R A6 JET 79
I35 FFar g 7

st g3 : A TN & F qEwe N
FE o aa R gEd . L L.
AW WEAA : A9 &5 GEY |

It is very unfortunate that when I am
asking the hon. Members not to conti-
nue, still they would have their say,
whatever I may say.

oY &¥ : 75 Tq g AT HY FAT
g !

g qREY s flo Mo
At |

Shri P, R, Chakravarti (Dhanbad):’
I call the attention of the Minister
of Home Affairs to the following
matter of urgent public importance.

Mr. Speaker: Would he not con-
clude even now?

Shri Bade: He says......

Mr. Speaker: Whatever he says, 1
am asking him to conclude his talk.
This infection is growing every day.

Shri P. R. Chakraverti: Sir, I call
the attention of the Minister of Home
Affairs to the following matter of
urgent public importance and I re-
quest that he may make a statement
thereon:

“The delay in the arrival of the
police at Delhi Town Hall on the
6th March, 1963 when certain
persons attacked the Town Hall.”

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
On the 5th of March, 1963 at about
11 am. after serving the notices
required under the various provisions
of the Delhi Municipal Corporation
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[Shri Hajarnavis]

Act of 1957, the staff of the Delhi
Municipal Corporation employed for
watching unauthorised constructions
took up the demolition of certain un-
authorised structures in a village cal-
led Nimri near Bharat Nagar in police
station Subzi Mandi.

Shri S. M. Banerjee: Sir, I rise on
a point of order.

An Hon, Member: There cannot be
any point of order.

Mr. Speaker: Order, order, Let
him read.

Shri S, M. Banerjee: My point of
order is that he is making a statement
on the same calling attention notice.

Mr. Speaker: Let him read......

(Interruptions.)

Shri Hajarnavis: The structures in
question have been put up in an area
the layout for which had not been
approved.

Mr, Speaker: The calling attention
here is only in respect of the delay
in the arrival of the police at Delhi
Town Hall on the 6th March, 1963.
There is nothing further that is re-
quired here. Therefore, attention
should be paid to this aspect. It was
objected that there was another call-
ing attention and 1 had disallowed
that that was about the eviction of
these people. The question here is
the delay in the arrival of the police.

Shri Hajarnavis: I merely began to
say this so as to give the manner in
which the incident arose,

On the 6th March, 1963, at about
3.00 p.m. a group of 60 persons or so
including some women arrived at the
Town Hall and shouted loudly pro-
testing against the demolition of the
unauthorised constructions in village
Nimri. There was no previous in-
formation that such a demonstration
will take place. After some time the
demonstrators became more violent
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and went up on the verandah of the
Town Hall with a view of forcing
their entry into the main building,
where the Standing Committee of the
Corporation was in session at the
time. The mob became violent and
started hurling brick-bats at the office
doors and broke a number of glass
panes. The crowd also attacked the
Corporation staff with their flag-
posts. Nine persons including 5
demonstrators received minor injuries,
besides several others of the Cor-
poration staff. On receipt of the in-
formation the police reached the spot
and were able to round up 19 de-
monstrators including 9 women. A
case has been registered under sec-
tions 147, 452, 323 and 426 1. P. C.
Police Station Kotwali and is under
investigation,

A complaint was made to the Chief
Commissioner regarding the late arri-
val of the police at the scene of inci-
dent. An immediate enquiry in the
matter was held by the District Magis-
trate, which reveals that the informa-
tion about the demonstration was
conveyed to Police Post at Town Hall
at 3.20 p.m. Two Constables were
sent immediately so the place of in-
cident and reached there at 3.30 p.m.
Information had also immediately
been relayed by police station. Town
Hall to Police Station Kotwali at the
same time for sending additional
police force. The Police force from
Kotwali was despatched at 3.45 p.m.
The duty Officer at Kotwali Police
Station who received the information
took about 25 minutes in despatching
the police force and he has been
found negligent in discharging his
duty and has been placed under
suspension, A departmental enquiry
has been ordered against him under
section 7 of the Police Act.

Shri P, R. Chakravarti: May I know
at what distance the police station
lies from the townhall?

Shri Hajarnavis: I could not give
the exact distance but it is on the
same road.
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(Fifteenth Amend-
ment) Bill

Mr, Speaker: Any other hon. Mem-
ber who has given notice and who
wants to put a question? No Papers
to be laid on the Table of the House.

12.10 hrs.
PAPERS LAID ON THE TABLE

DRAFT NOTIFICATION UNDER COMPANIES
Act

The Minister o¢ International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): On
behalf of Shri Kanungo, I lay on the
Table under sub-section (2) of section
620 of the Companies Act, 1956 a copy
of the draft Notification proposed to
be issued under sub-section (1) of
section 620 of the said Act together
with an explanatory memorandum
thereon. [Placed in Library. See No,
LT-923!63).

12.11 hrs.

OPINIONS ON BILL

Shri Shree Narayan Das (Dar-
bhanga): I beg to lay on the Tabile
Paper No. I to the Bill to provide for
the composition of the Legislative
Councils of States and for matters
connccted therewith which was cir-
culated for the purpose of eliciting
opinion therecn by the direction of
the House on the 8th June, 1962.

CONSTITUTION (FIFTEENTH
AMENDMENT) BILL

(1) REPORT OF JOoINT COMMITTEE

Shri 8. V. Krishnamoorthy Rao
(Shimoga): 1 beg to present the Re-
port of the Joint Committec on the
Bill further to amend the Constitu-
tion of India,

Shri Tyagi (Dehra Dun): When will
this Bill be taken up? Last time a
promise was given by the Treasury
Benches that it would be taken up
soon so that the 12 high court judges
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whereas at the verge of retirement
may be saved from retiring now. It
is already delayed.

Mr. Speaker: So far as the taking
up of anything for discussion is con=-
cerned, we have decided that when
the Minister of Parliamentary Affairs
makes a statement on Fridays, then
alone it can be taken up and an en-
quiry be made whether a particular
thing is to be taken up immediately
or after some time, and so on.

(ii) EvIDENCE

Shri S. V. Krishnamoorthy Rao: I
beg to lay on the Table a copy of the
evidence given before the Joint Com=-
mittee on the Bill further to amend
the Constitution of India,

PUBLIC ACCOUNTS COMMITTEE
SEVENTH RFPORT

Shri Tyagi: 1 beg to present the
Seventh Report of the Public Ac-
counts Committee on Statutory Cor-
porations, Government Companies,
Government Commercial and Quasi-
Commercial Departments/Undertakings
and Autonomous Bodies.

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
With your permission, I rise to
announce that Govegnment Business
in this’ House during the week com-
mencing 12th March, 1963, will con-
sist of:

(1) Discussion and voting on the
Supplementary Demands for
Grants (General) for 1962-
63.

Consideration of a motion for
reference of the Government
of Union Territories Bill, 1963,
to a Joint Committee,

(2

(3) Consideration and passing of
the Central Sales-Tax
(Amendment) Bill, 19€3,
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(4) General Discussion on the
General Budget for 1963-64,
to commence on Wednesday,
the 13th March, 1963,

I may also inform the House that
the discussion and voting on the de-
mands for grants relating to various
Ministries and Departments will be
taken up in the following order:

Externa] Affairs,

Food and Agriculture,
Information and Broadcasting,
Education

Scientific Research and Cul-
tural Affairs,

Atomic Energy

Health

Irrigation ang Power

Labour ang Employment

Home Affairs

Works, Housing and Rehabili-
tation

Law

Community Development and
Co-operation

Defence

Commerce and Industry

Transport and Communications

Mines and Fuel

Steel and Heavy Industries

Economic and Defence Co-ordi-
nation

Department  of Parliamentary

Affairs.
Finance (including Planning).

Shri Tyagi (Dehra Dun): Last time
on the floor of the House the Minis-
ter of Law had promised that he will
take up this Constitution (Amend-
ment) Bill soon because this Bil] has
to be referred to the varlous State
Legislative Assemblies also for their
ratification or confirmation. After
that, only if the majority of State
Assemblies approve of it, it will be-
come law. It was communicated to
us that some seniormost judges—
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a.bout 12. of them—would in the mean-
tu:ne retire, and therefore it was pro-
miseq that the Bill would be consider-

ed soon so that those judges may not
suffer.

Shri Harish Chandra Mathur
(Jalore): Before the Minister of
Parliamentary Affairs says anything
on this point, I woulg like to know
from the hon. Home Minister the pro-
gramme according to which he thinks
that by such and such a time this
Bil] can be put through in consulta-
tion with the State Governments, and
whether he himself has drawn up
any time-schedule or not,

Mr. Speaker; Is it on this Bill?

Shri Harish Chandra Mathur: This
very Bill As you know I had ad-
dressed a letter to you sometime
back, and I think this is the oppor-
tune moment when 1 can raise this
point regarding the standing com-
mittee on public enterprises. This has
been hanging fire for a very long
time. We had been given a definite
assurance on the floor of this House
that it was to be taken up at the
last session. But then the emergency
intervened and we purposely did not
bring this question again. But now
it has assumed a special importance
more particularly because of the
stenping up of the work in the public
sector enterprises. I therefore re-
quest vou to use your influence also,
I wish the Minister of Parliamentary
Affairs assures the House that it will
be taken up very soon now so that
the elections could be held during
this session.

Shri Hari Vishnu Kamath (Hoshan-
gabad): By your leave, I would like
to refer to two or three matters in
this connection, and I will be very
brief I am glad, in the first place,
that the Minister has responded to
my request which I made last Fri-
day, and he has given the order in
which the various Ministries’ De-
mands will be taken up. But, Sir,
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last year, it was our unfortunate ex-
perience that the reports on the wor-
king of the various Ministries were
supplied very late. Sometimes it was
less than 24 hours; the Ministry’s
Demands were to be discussed the
next day and we got the report the
previous evening. This should not
happen this year.

The second thing is—I have had
the misfortune of bringing up this
matter ever since I returned to
Parliament last year, from the first
sessiohr onwards—the ill-planning of
the session’s business. I hope, Sir,
you would excuse me if I use strong
words in this connection. At the
beginning of this session we got a
bulletin listing the business for the
session and it was said that it should
not be taken as exhaustive, One of
the items was—my hon. colleague
Shri Mathur has referred to it—the
Committee on Public Undertakings.
It has been hanging fire for two
sessions.

Mr. Speaker: If that is to be dis-
cussed and the Minister for Parlia-
mentary Affairs is to be criticised, we
are having an opportunity,

Shri Hari Vishnu Kamath: That is
one of the matters. The main point
in this connection is the Budget, the
Finance Bill and the Demands for
Grants relating to the various Minis-
tries. Now, under Rule 208, which
is the guillotine rule, you are em-
powered—you have got that preroga-
tive and we do not question that—
on the last day appointed for the
Demands for Grants, whether we have
discussed the Demands relating to
a particular Ministry or not, to apply
the guillotine at 17-0¢ hours. Now,
look at the manner in which the dis-
cussion on the General Budget has
been slowly pushed, pushed and
pushed. It is, to say the least, some-
what irresponsible on the part of the
Government tor behave in its rela-
tion wis-a-vis Parliament. Parlia-
ment is the supreme body. It is
commissioneq by the people, by the
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Constitution.
the Budget. . .

In the discussion of

Mr. Speaker: He raised that point

in the Business Advisory Committee
also.

’Shri Hari Vishnu Kamath: But I
did not raise it in this manner at all.
The Business Advisory Committee ig
pnly a small compact body; here it
is a bigger House. Therefore, I would
request you to ensure that in future
at least this is looked into, I wil] be
happy if it can be changed even now
by your order. You have got powers
w}.uch I hope you will exercise in
this matter. According to earlier
schedule the Budget Discussion was
to have starteg today. But then,
Sir, an unfortunate event occurred,
our ex-President’s death and the
House could not transact business
that day. But we expected that it
would start on Tuesday next, as you
announced earlier. But now, ac-
cording to the Minister for Parlia-
mentary Affairs, it will start on the
13th. That shows, before the Presi-
dent issues the summons for a ses-
sion you are not taken into confl-
dence. Sir—with great trepidation I
mention this—it augurs ill for the
future of parliamentary  democracy
that the Speaker of Parliament.....

Shri Tyagi: I think he is right.

Shri Hari Vishnu Kamath:. . . who
ultimately has to conduct the busi-
ness here and see that the business
is put through, is not taken into con-
fidence.

Shri Ranga (Chittoor): He is to
apply the guillotine also.

Shri Harj Vishnu Kamath: If the
Government conveys to you what
business they have and how many
hours they would require for eagh
item, you will, I am sure—I have no
doubt on that point—be so good as
to request the President—of course,
through the Government again—that
the session be summoned earlier,
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Mr. Speaker: He will kindly be
brief.

Shri Hari Vishnu Kamath: Yes, 1
will be very brief; but it is an im-
portant matter and I hope you will
allow me to develop my point. In
this session, Sir, so much legislative
work was fixed in the earlier part ot
the session. If the session had been
summoned earlier—say, one week
earlier—we could have disposed ot
that legislative work and taken up
the General Budget on the 2nd March,
because under the rules it has to be
presented on the 28th February but
we could have taken up the Railway
Budget and disposed of it before the
28th February.

Mr. Speaker: Hon. Members follow
that point, Now, what is the third
point?

Shri Hari Vishnu Kamath: I hope
that this would be advanced to the
12th, from the 13th, and in future
they will plan the business in a
better way.

One last word and I have done.
I remember the other day, two days
ago, you made the statement that in
consultation with the Minister of
Parliamentary Affairs you would take
a decision with regard to the issue
I raised last Saturday with regard to
priority or precedence for the general
discussion of the general budget and
financial matters. You yourself an-
nounced it in this House. I do not
know why that matter was raised
again in that House. I think it should
not have been done in the other
House. You said that you would
meet the leaders of groups—that is
what you had said—you will discuss
the matter and it will be finalised in
consultation with the Minister of
Parliamentary Affairs. It need not
have been raised in the Rajya Sabha.
The controversy need not have been
further raised .

Mr. Speaker: Now the hon. Member
has raised it here today, probably
they will raise it again tomorrow and

MARCH 8, 1963

of the House 2978

it will continue. If he had refrained
from doing so and not raised it, then,
probably the matter would have ended
there. Now he takes it up again. If
we take it as a complaint here today,
they would take it up there as a
grievance tomorrow, day after to-
morrow here and that chain will con-
tinue unending.

Shri Hari Vishnu Kamath: I want
it to be closed.

Shrimati Renu Chakravartty (Bar-
rakpore): I rise to support Shri
Kamath in what he has said regard-
ing the discussion on the general
budget. It is impossible to function
in this manner in one of the most
important sessions, specially with
regard to the discussion of the general
budget and the demands. You know
very well, Sir, that it is a very long
session and all of us have got many
important functions to perform,
besides parliamentary work, and so
we have to fix our programme accord-
ing to the business of the House. Last
Friday I raised this point and asked
specifically whether we would stick
to the scheduled mentioned in  the
bullctin saying that we are going to
start the discussion on the general
budget on the 8th. It was then point-
cd out to me that because of the death
of Dr. Rajendra Prasad we have to
postpone it by one day and, there-
fore, it is going to be taken up on the
12th morning. We had to cancel many
of our programmes for the 12th, or
postpone them for the 13th, and we
did it because some of us happen to
be the main or leading speakers for
our parties on the general discussion
of the budget. Now suddenly, with-
out any sort of responsibility, the
Minister of Parliamentary Affairs
comes forward and tells us that he has
changed it from 12th to 13th, mainly
because certain Bills have been left
over this week and they have to be
taken up. Why can’'t the discussion
on those smal] Bills be held over
till we pass the budget? Every year
he pushes out important legislative
work on the ground that he has to see
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that the budget is passed by a parti-
cular date. If this pushing, changing
and chopping of legislative work
continues like this, it is impossible for
us to carry on. I hope this aspect of
the matter will be considered and we
shall take up the general discussion
on the budget on the 12¢h morning,
as we were told earlier.

Dr. L. M, Singhvi (Jodhpur): Mr.
Speaker, I want to raise a point very
briefly on public sector undertakings
relating to which ever since a motion
was tabled by Shri K. C. Reddy in
this House I have been tabling a
motion every session and each time
the discussion on that motion is not
held on the ground that Government
is going to bring a similar motion.
Since it is not being done, I would
request you, Sir, to consider the
matter and to let that motion come up
so that Government will have to say
something on this matter as to whe-
ther they are coming forward with
their own resolution. Because, this fs
one way of completely undoing what
we wish to do and thwarting the
wishes of the House.

Shri Joachim Alva (Kanara): Sir,
there is one thing that I would like to
emphasize with your permission.

Mr. Speaker: Even Congress Mem-
bers are not satisfied?

Shri Joachim Alva: My submission
is in regard to the annual reports of
various Ministries. The Ministries
have got one whole year to prepare
the report. In the past years, the
reports used to be submitted to us
well in advance. Now we have got
the report only about the Ministry of
Information and Broadcasting. We
cannot be expected to read the reports
in 24 hours time and then make our
suggestions when the demands of a
particular Ministry are taken up.

Mr. Speaker: That point has alrcady
been raised.

Shri Ranga: I want to make one
observation. When we were discus-
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sing this matter with the Minister
of Parliamentary Affairs we were
wld that there is a fixed date by
which everything has got to be passed.
According to that alone we have got
to arrange our programme. But here
is the hon. Minister coming forward
and delaying this discussion. If we
had not thought of delaying it at all,
we could have had two more days
for the discussion of these various.
Demands. Therefore there is need
for improvement in the manner in
which he has been helping the House
to prepare its business.

Secondly, I am entirely in agree-
ment with the plea of my hon. friends
for taking early action over the sug-
gestion of having a standing committee
for public undertakings and that
there should be an early discussion
about that in this House.

Shri Satya Narayan Sinha: Sir, so.
many points have been raised and
I would take them up one by one.

As regards the changing of the
date with regard to the discussion of
the General Budget, I entirely agree
with hon. Members that I had said
that it will be taken up on the 8th.
But, as everybody knows, on account
of the unfortunate death of Dr.
Rajendra Prasad it had to be post-
poned by one day. Then, some items
took more time with the consent of
the House, as you know, and that
also affected this programme. The
passing of the Supplementary Demands
was very necessary. It is only the
change by a day. Then, there are
three holidays intervening. I quite
agree that I had said that it will be
taken up on the 8th. Because of the
death of Dr. Rajendra Prasad, ordi-
narily it should have been taken up
on the 12th. Now, instead of the 12th,
we are taking it up on the 13th.

Shrimati Renu Chakravartty: Peo-
ple cannot go on changing and chop-
ping their programme every now and
then. It is impossible. It was speci~
fically stated. . . .
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Shri Satya Narayan Sinha: During
the discussion of important things, hon,
Members are expected to be here.

Shri Surendranath Dwivedy (Ken-
drapara): When we press for more
time for the discussion of the Budget,
you tell us that since the dates for
the General Discussion and for pass-
ing the Demands are fixed you can-
not provide any time. Now, you your-
self are taking three more days for
other discussion and are not giving us
any time for making our speeches.

Shri Satya Narayan Sinha: Hon.
Members, I hope, will not count these
three holidays also.

Shri Surendranath Dwivedy: From
the 8th it has been postponed to the
18th.

Shri Satya Narayan Sinha: From to-
morrow there will be three holidays.
Why should that be counted? There
is actually a change by one day only,
that is, instead of the 12th it is being
taken up on the 13th.

Shrimati Renu Chakravartty: Why
did they think of the 12th at all when
it was going to start today? After
all, he cannot have his own way all
the time.

Shri Satya Narayan Sinha: As I gaid‘
it could not have been taken up
today because we did not sit on one
day owing to the death of Dr.
Rajendra Prasad.

Shrimati Renu Chakravartty: We
must have it on the 12th.

Shri Satya Narayan Sinha; Then,
tomorrow is a holiday, Sunday is a
holiday and Monday is a Holiday. . .
(Interruption). 1 agree that it
should have been taken up:-on the
12th, but instead of the 12th it is being
taken up on the 13th. There is a de-
lay of one day only. Please do not
say that there is a delay of four days.
These three days holiday we could
not help.
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Shrimati Renu Chakravartty: They
were there originally also.

Mr. Speaker: Therefore he says that
it should not be asserted that there is
a delay of four days that is being
caused and that it is only the delay
of one day. ®

Shri Surendranath Dwivedy: One
day gives us six hours; so, you give
us six more hours,

Shri Satya Narayan Sinha: Supple-
mentary Demands are also very im-
portant. You must put them through.
We cannot delay them. When we had
discussed about them, these things
were also in our view. Therefore we
had said that other important legisla-
tive business could not be taken up
unless we passed the Finance Bill, that
is, till the 20th April. We cannot
help it. That js the reply to my hon.
friend, Shri Mahavir Tyagi, who said
that important legislation, like, the
Constitution (Amendment) Bill should
be taken up. 1 appreciate what my
hon. friend has said, namely, that cer-
tain High Court Judges, emincnt peo-
ple, are going to retire. But, as I had
explained to my hon. friend yesterday,
it is impossible. You just tcll us
what we can do. I have placed the
whole thing before you.

Shrimati Renu Chakravartty: There
is the whole of today. Why were the
Supplementary Demands not put for
today?

Mr. Speaker: We can hardly finish
the Railway Budget today,

Shri Hari Vishnu Kamath: In all
humility. . . .

Mr. Speaker: Now I have heard all
the hon. Members,

Shrimati Renu Chakravartty: He
should keep to the 12th.

Mr. Speaker: Is it possible to keep
to the 12th?. Are those Bills to be
taken up on the 12th very necessary?
The hon, Minister would consider if it
is possible. It it is possible to ad-
vance it by one day and if we can



2983 Business

take it up by the 12th, it would be
much better. That is one thing. But
sometimes delay is caused.

Shri Hari Vishnu Kamath: Other
points. . . .

Mr, Speaker: I am coming to them.
So far as th: Budget discussion is
concerned, I said it in the Business
Advisory Committee also that though
the time allotted might be the same
as has been done just now and that
is to be decided by the Business Advi-
sory Committee with the approval of
the House—I am not complaining
about allotment of time—this plea
should not be advanced that because
we have to finish the whole thing by
such-and-such a date, no more time
can be allotted for a particular item.

The Government should arrange in°

such a manner that the Business Advi-
sory Committee and the House might
take independent decisiong on it with-
out pressure of this fact that because
it has to be finished by such and
such date, therefore no more time
can be allotted to it. The House might
allot the same time. That is a differ-
ent thing altogether. When the Gov-
ernment comes up with this plea that
because it has to be finished by this
date and therefore no more time can
be allotted to it, the Members have
a legitimate grievance on that account.
I think in future this would be borne
in mind and the Government would
see that sufficiently in advance, the
session is so arranged that this plea
has not to be taken up at all.

Some Hon, Members: Thank you.

Mr. Speaker: As regards the time-
table also, though at some moments,
there might be some pressure when
the Government has to bring in some
important legislation which it could
not have foreseen, really I feel that
there is room for improvement and
the time-table should be so arranged
that Members can also have an idea
when a particular item is to be taken

up.
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Shrimati Renu Chakravartty: Such
an important item.

Shri Vidya Charan Shukla (Maha-
samund): Ministers take up the time
which is normally allotted to the
Members. The Ministers should be
asked to be brief in their reply.

Mr. Speaker: Yes, Therefore, on
that account also, consideration
should be given and the time-table
should be so arranged so that Mem-
bers have in advance some idea of
when a particular business is being
taken up anq how long it will con-
tinue, so that they can arrange their
programme accordingly and no ser-
ious—I should say—disturbances are
caused in their time-table. That is
the second thing that I wanted to say.

The third thing is, I agree with hon.
Members that reports should be sup-
plied to them sufficiently in advance
so that they can read and be prepared
for the discussion. I also felt it. Last
year also, sometimes, reports were
only distributed the previous even-
ing. It is not possible for Members
then to get ready with the discussions
that they have to undertake and jus-
tice cannot be done to the subject on
which these debates take place.

Then, there is the fourth point about
Public undertakings. On that too
also, I have been receiving letters
from many hon, Members. The Gov-
ernrment -should make up its mind
when it js going to be done and it
should be ag early as possible because
that hag been hanging fire for a long
time. I got that letter which Shri
Harish Chandra Mathur referred to
and I have given that reply and sent
it on to the Government that they
should just see when earliest they
can come up with that proposal. I
hope that would also be attended to.
That is all that I can say at this
moment.

Shri Harish Chandra Mathur
(Jalore): Has the Government not
considered it as yet?
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Matrimonial Causes Bill

Mr. Speaker: I have not yet receiv-
ed a reply. As soon as I get it, I will
inform the Member,

Shri Daji: Even the hon. Speaker

does not get a prompt reply from the
‘Government®

Mr. Speaker; It must take some
time. When a thing is sent to the
Government, they must take some
time to consider it.

Shri Hari Vishnu Kamath: I am
sure, you will agree that if the Gov-
ernment cannot plan the business of
the session, they cannot plan the de-
fence of the nation.

Mr. Speaker: Order, order. Now, we
take up the Motion by Shrimati Renu
Chakravartty.

12.34 hrs.

CHRISTIAN MARRIAGE AND MA-
TRIMONIAL CAUSES BILL

APPOINTMENT OF MEMBERS TO JOINT
COMMITTEE

Shrimati Renu Chakravartty: I beg
to move:

“That Shri M. L, Dwivedi be
appointed to the Joint Committee of
the Houses on the Bill to amend and
codify the law relating to marriage
and matrimonial causes among
Christians vice late Shri Mulchand
Dube.”

Shri Harish Chandra Mathur: I have
a point to submit. May I know whe-
ther this matter is being proceeded
with? This Joint Committee was ap-
pointed a long time back and I do not
think it has met even once. We have
had no intimation whatever.

Shrimati Renu Chakravartty: A
meeting was held. After that, we
have not met again. There is no rea-
son why we will not proceed with it.

Mr. Speaker: The question is:

‘“That Shri M. L, Dwivedi be
appointed to the Joint Committee of
the Houses on the Bil] to amend and

" House. After
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codify the law relating to marriage

and matrimonial causes among

Christians vice late Shri Mulchand

Dube.”

The motion was adopted.

DEMANDS FOR GRANTS—(RAIL-
WAYS)—Contd.

Mr. Speaker: We take up further
discussion and voting on the remain-
ing Demand for Grants in respect of
the Budget (Railways). Mr. Subbara-
man was in possession of the House.

The Minister of Parliamentary Affairs
(Shri Satya Narayan Sinha): I would
like to give one information to the
Supplementary De-
mands which wil]l take two hours on
the 12th, we shal] take up the Gene-
ral Discussion on the 12th.

Mr, Speaker: That is all right now.

Shri S. M, Banerjee (Kanpur): The
hon. Minister wants us not to speak
on the Supplementary Demands. The
Supplementary demands are gso many.
Two hours will not be sufficient.

Mr. Speaker: We will gsee whether
they will take three hours or four
hours. As soon as they are finished,
the Budget will be taken up.

Shri Hem Barua (Gauhati): He
says that he hag allotted two hours
only.

Mr. Speaker: That is a different
thing altogether what he allots, what
the House decides and how long the
House wil] sit.

Shri Satya Narayan Sinha: That
time has been allotted.

Mr. Speaker: That is all right. That
is not the question now.

Shri Subbaraman (Madurai): Mr.
Speaker, travelling has 8o much in-
creased, as we all know. We do not
get accommodation even if we apply
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10 to 20 days earlier. This ig the case
not only with the ordinary travellers,
but also with M.P.s who want to at-
tend Parliament session. Such being
the case, I do not know whether the
travel agencies should be continued. I
request the Government to take up
this question and find out whether
it is necessary to continue the travel
agencies.

Sleeping accommodation is provided
in many third class carriages in the
trains. This should be available in all
traing for the third class passengers. If
such facilities are provided, I think
the abolition of the Second class may
be considered.

The incentive scheme is a very good
one. According to the scheme, pay-
ment is by result. It is now applied
only to 8000 people. It js said that it
may be extended to 80,000 workers
this year out of 120,000. 1 think the
Government should bring in all the
workers into this scheme as early as
possible. At the same time, there
should be better supervision. Other-
wise, this may not benefit.

Research is carried on in many
matters. Coal ash has been used in
constructing a building in Lucknow.
If such a building is constructed here
in Delhi, we can have the advantage
of seeing how it is used. If coal ash
can be used in the place of cement
or chunnam, lime, even to a small
extent, it will be very helpful in the
present gtate of things, especially
when cement is so costly and not at
all available easily.

Year by year, we give subsidy to
branch lines and the subsidy amount
is increased every year. It they do
not earn up to 3% per cent on their
capital, the Government make up the
deficiency, When other sections of
the Railways are earning more and
more year by year, it is not known
how these branch lines are losing year
by year. It is not only that but we
give advances to them to the tune of
several lakhs of rupees without in-
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terest. I therefore, request the hon.
Minister to kindly examine the whole
branch-line sections.

The freight rate has been increased
this time only for goods and parcels.
The passenger fares have not been
increased, and that is welcome. But
when the freight rates are increased,
there is always the feeling that it will
affect the cost of foodstuffs, especial-
ly when the foodstuffs have to come
from Jong distances. If the people
get the advantages of a quicker deli-
very, then that may be compensated.

We read in the report that there
are several cases of chain pulling still
and there were nearly 50,000 cases
out of which 83 per cent was un-
warranted.

Ticketless travel has also increased
as compared with previous years. This
shows that the railways have to be
more careful and vigilant. If one
looks into the cases of ticketless tra-
vel, he will find that. . . .

Mr. Speaker: The hon. Member may
resume his seat for a minute. May I
know how long the hon. Minister is
likely to take for his reply?

The Minister of Railways (Shri
Swaran Singh): I would not take more
than 20 minutes.

Mr. Speaker: I think that the
Deputy Minister also wanted to in-
tervene.

Shri Swaran Singh: He will take
about 10 minutes. It he takes 15
minutes, I shall take only 15 minutes.

Mr. Speaker: Then, I shall call the
hon. Minister at about 3.35 p.M.

Shri Narendra Singh Mahida
(Anand): But there is private Mem-
bers’ business at 3.30 p.m.

Mr. Speaker: Then, I shall call the
Lon. Minister at 3 p.M. or 3.5 P.M.

Shri Subbaraman: When one looks
into the cases of ticketless travel and



» 9 Demands

[Shri Subbaraman]

how they are going on, he is per-
suaded to think that in most of the
cases, this has beeh happening with
the connivance or co-operation of
some of the railway employees them-
selves. One has to infer the same
thing in regard to pilferage and the
thieving of goods also. When the
goods are packed in cases, and
thoroughly nailed, and when iron
straps or belts are fixed round the
cases, still we find that pilferage is
going on. Thieving or stealing of
parts in the carriages has already
been mentioned by me in the course
of my previous speech. The intelli-
gence section of the railways has to
be more active and vigilant,

With these words, I support the
Demands.

Shri Koya (Kozhikode): As the time
at my disposal is very short, I shall
confine myself to a few points only.

At the outset, I support the cut mo-
tion given notice of by Shri M.
Muhammad Ismai]l about the delay in
taking up and compelling the survey
of the new Tinnevelley—Nagercoil—
Trivandrum and  Nagercoil—Cape
Comorin lines. I would like to add
that the Nilambur-Shoranur Railway
should be connected from Melattur
with Feroke in the Madras—Mansa-
lore railway line.

From the budget papers, we find
that the Kerala State is completely
neglected in the matter of new lines.
In regard to the Malabar portion of
the State, we have not got a single
new line after Independence. The
Melattur-Feroke railway line is not
a new line; but it is only a continua-
tion of the Nilambur-Shoranur rail-
way which I am told is running at a
loss now. To make it profitable,
Government will have to extend that
railway from Melattur to Feroke thus
connecting Kalli which is the world’s
second biggest timber centre with
Nilambur which is one of the biggest
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tea-producing areas of the State.
Then, the Nilambyr-Shoranur railway
line also will become profitable. But
if we go on with the line as it is, at
some stage Government may come
forward and say that the Nilambur-
Shoranur railway line is not profi-
table, and, therefore, they are going
to dismantle it. These 30 miles of
railway line are not too much which
the Kerala pcople are asking for.
There is also no major bridge over
this section, and so, this can be very
easily done, and Government can
escape the criticism that the backward
State of Kerala has been ignored as
far as new railway lines are con-
cerned. So, I hope Government will
seriously consider the taking up of
the Melattur-Feroke railway line,
which is only a continuation of the
Nilambur-Shoranur railway, and
which is only a distance of 30 miles
and which does not involve any major
bridge.

I am glad that the construction of
the remodelling of the Calicut railway
station has been taken up, but it is
being delayed. I hope that the work
will be expedited.

There is another important matter
that 1 want to bring to. the notice of
the Railway Ministry, and that is
about the loco-shed in Calicut. I am
told that there is a3 proposal to shift
the loco-shed from Calicut, and there
will be only a small loco-shed there
instead of the present one. There is
no loco-shed between Shoranur and
Mangalore and it will cause a great
handicap, and, therefore, the loco-
shed at Calicut should not be removed
from there as is proposed by Govern-
ment. A smaller nucleus loco-shed
which is proposed to be had at Calicut
will not be enough to meet the de-
mands from Mangalore to Shoranpur.
There is sufficient justification for
having another loco-shed at Calicut.

Another point that I want to bring
to the notice of the hon. Minister is
the abnormal delay in carrying out
the electrification work between Tam-
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baram and Villupuram and the cons-
truction of a new line from Manama-
duraj to Virudhunagar,

Then, the covering of the railway
stations at  Numgambakkam and
Chromepet stations on the Madras-
Tambaram line is very urgent. The
people are put to a lot of difficulties.
During the monsoon as well as during
the hot season, the pasengers find it
very difficult. The same is the case
with many other small stations also.
For instance, in the Malabar side,
especially there is the case of the
Kadalundi station between Calicut and
Tirur.

Then, with regard to Demand No.
16 I want to point out the urgent
necessity of an overbridge at the
Tirur railway crossing. The Tirur
railway level crossing is very near the
railway station, and 1 believe the
Deputy Minister of Railways might
have experienced the difficulty him-
gelf. As the railway crossing is very
mnear the station, when any train comes
to the station, the gate is closed, and
the passengers find it very difficult to
go to the eastern side. The statistics
will reveal that the gate remains
closed for a long t'me during the
day-time. It is not a very difficult or
expensive thing for Government to
construct an overbridge there, because
there is a small hillock shme twenty
or thirty yards away, south of the
railway crossing. I hope that the
Government of Kerala will meet their
portion of the cost of the overbridge,
if the railways are willing to meet
their share.

Another important thing which I
want to raise, which mav be apparen-
tly a small thing to raise here, but
which is important, is that all my
efforts to move the railwav depart-
ment to make the mail trains and
express traing stop at Parapanangadi
have failed. That ig a very important
station and that is the only outlet to
the Ernad area. The railwav depart-
ment says that the number of passen-
gers does not justify this stop of the
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train there. But I would submit that

the statistics are very old. The trains
used to stop there formerly.

I do not know how incorrect statis-
tics are sent to the railway authorities
here. 1 find there is sufficient justi-
fication for stopping the train there.
So many people from that area are
doing business with various parts
including Madras. They are put to
great difficulty because of the train
not stopping there. I have got a
number of letters and petitions from
passengers. But somehow the railway
people have got their own notion.
They say it is impossible to stop the
train there,

The question of sending fresh fish
by the Mail is also very important.
They say the Mail train is not intended
to transport fish. But in these days
of emergency when transportation of
food is a very important matter, this
matter has to be reconsidered. Para-
panangadi anq Tanur are areas where
fish is caught on a big scale. All that
is rather wasted. Sometimes it is
used as manure. Of course, there
are other trains which can carry this
fich, But Mail train is faster and
this is important in the case of fish
which is a perishable commodity. If
+he train can stop there at least for
five minutes to take in this commodity,
it will solve the problem and people in
Madras can get fresh fish from Mala-
bar. But for some sentimenta] reason,
they do not allow the fish to be sent
bv the railwav as 1 have suggested.
The railway officers concerned are
always giving misleading and incur-
rent information to the Railways
Ministry, that it is very difficult to do
it, it will delay the train unnecessarily
and so on After all, it does not matter
i? the train is halted for five minutes
at Parapanangadi station and 5
minutes at Tanur. The Madras Mail
reachts Madras very early, at 7 o
clock. I do not know what incon-
venience would be casued to the rail-
way people if this train is stopped
for ten minutes at these stations to
take in a laree quantity of fish from
Malabar to Madras.
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As I said, Parapanangadi is a big
fish catching area. Also there will be
sufficient number of passengers avail-
able. So at least as an experimental
measure, I would request the autho-
rities to have a stop there for three
months. They have not responded to
my request so far. 1 hope this time

they would pay heed to what I have

said.

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy): Replying to some of the
points made by the speaker who pre-
ceded me, I would like to submit that
we have a programme to improve
the Calicut station at a cost of Rs. 9
lakhs. He mentioned about the re-
moval of the Loco Shed. The real
difficulty is that the remodelling of
the Calicut station cannot be done
unless the Loco Shed is removed.
There is no space there. This has got
to be removed not merely because
there is no space, but because of cer-
tain other considerations also.

We have got a Loco Shed at
Shoranur. We have a programme to
put in WP engines right up to Cali-
cut. These cannot be dealt with at
Calicut. We are going to increase
the number of engines. So it is best
that the Shed is removed from Cali-
cut to Shoranur. My hon. friend
and others have been raising this
point. I have gone into it. The
real difficulty is that there is resistance
from the staff who do not want to
move from Calicut to Shoranur, We
have made every arrangement to see
that they are housed properly and
there is the least inconvenience caus-
ed to those who are working at Cali-
cut by the shift to Shoranur. I hope
my hon. friend an4 others who are in
that region will use their good offices
ang persuade the employees also to
move quietly so that we may effec-
tivelv' como'ete the remodelling of
the Calicut station as quickly as
possible. It is a verv old station and
it badly needs remodelling.
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With regard to the level crossing
at Tirur, I have gone into that also.
I quite admit it is a very bad level
crossing. But unless the State Gov-
ernment comes in, it cannot be done.
We are prepared to shift it provided
the cost is met; if the road on either
side of the railway track is extended
so that this leve]l crossing is remov-
ed from near the platform to about
a furlong away, we shall certainly be
willing to do it. My hon. frienq has
been Speaker there and he could use
his good offices with the State Gov-
ernment to see that that Government
comes to the aid of road users, to see
that the necessary finances are pro-
vided to shift this level crossing.

The question of transport of fish
has also been examined. Once we
concede a requcest for halting of this
Express train at Tirur, there will be
similar requests in respect of many
other stations to do the same thing.
In order that the fish trade chall not
suffer, what we have done is this.
There is an earlier passenger train
which meets the Express train at
Shoranur., Now the fish can be load-
ed, and it is being loaded. As I see,
there is no inconvenience to the load-
ing of fish in the passenger train
which again is transferreq to the Ex-
press at Shoranur, which has got a
refrigerator van. The request seems
to be to detain this Express train not
for the purpose of loading fish but
other convenience of passengers. Tf
there is any difficulty in loading fish,
my hon. friend is open to write to me
and we shal] see that there is no diffi-
culty at all.

L ot

Among the admitted cut motions,
there is the very important question
raised with regard to wagon shortage
in certain regions. We have moved
as against an estimated 15 million
tons over 16 million tons last year
and we are expecting {0 complete 164
million tons by the end of March 31.
As against the increase of 4'2 million
tons in 1961-62, we have done this
much. Also there is better utilisa-
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tion of wagons and engines. For
instance in 1950-51, to move one mil-
lLon nett ton kilometres per day,
we required 34 locos; now the same
work is done by 23 locns. We requir-
cd about 1,408 wagons in terms of
Jour-wheelers in 1950-51, but we now
require only 1,028. So there is bet-
ter performance.

Also the outstanding registrations
have come down considerably. For
irstance, outstanding trgisirations on
28th February 1963 on broad gauge
were only 63,553 ar compared to
1.03650 on 28h February 1962. The
position of outstanding registration
(n the meatre gauge as nr 28th Febru-
aiy 1963 was 40,082 as compared to
45,967 on 28th Februarv 1962,

With all these impicvements, how
js it that there is wagon shortage?
Apparently, there is a paradox and
this can be explained in the light of
certaip difficulties which we have
to face. The first basic thing is that
there are certain routes, certain direc-
tiors, which  have gct difficulties.
They are called qucta routes. The
first is the route to the south wviu
Dronachalam, Waltair, Bezwada and
Faichur. These have got limited
capacities. ‘Then again, for Assam
through the link, there are some
diffhiculties and limited capacities. This
also applies to certain transhipment
points. This is one set of difficulties.

Then on the south particularly load-
ing of rice in the Bezwada Division
is unidirectional. All ‘hat goes to-
wards Kerala wvia Bezwada. These
are difficult points through  which
guotas have been imyposed because
they are not yet in a position to
tandle more than they actually do
10w, [ I

We have got extensive programmes
for increasing line capacity, marshall-
ing yard and so on and so forth which
will take some more time to fructify
to give the necessary relief, Ulti-
mately we hope to remove all quotas
and see that there is room for free
movement, We have got to wait for
that for some more time, till these
engineering works are completed.
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The second thing is that traffic on
the railways in India is something
seasonal, Half the year it is busy,
half the year it is slack. From
November to April, it is the busy
season; from April in the end of
October it is the slack season, This
is the general pattern of the Indian
railways. If you take the busy sca-
son, naturally there wil] be outstand-
ings a little more than in the slack
season, but you must take the cver-all
picture of the whole year. If you
take into consideration also the out-
standing registrations, you will then
see that the difficulty is not felt.

13 hrs. :

I would like to point out that the
outstanding registrations, though they
are about 60,000 on the broad gauge
and about 40,000 on the metre gauge,
are really not high, because the aver-
age daily loading on the Indian Rail-
ways in broad gauge is about 22,000
wagons, and on the metre gauge
10,000 wagons; 32,000 wagons are daily
loaded in the Indian railways, and
this 60,000 is nothing much. After all,
it is only three days loading on the
broad gauge and four days loading on
the metre gauge. Supposing we stop
all traffic, we can certainly clear them
off in four days, but we cannot stop
all the traffic. This is a continuous
process. We cannot have an abrupt
stoppage in order to clear outstand-
ings.

Then again, certain types of traffic
are seasonal. For instance, the or-
anges of Nagpur, gur at Anakapalli
mangoes at Vijayawada and so on and
so forth., During the season, we have
got to deal with certain goods which
are perishable, and’ then there is a
general rush for wagons. We have
had a general pattern laid out by
whidh we can deal with the seasonal
traffic as expeditiously as possible.

Then there is a fourth point. If you
analyse these outstandings, you will
know that the really material things
are not held back.

T have got before me fhe outstand-
ing position in the operational report
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for December, for about 60,000 wagons.
This is the position: Stones 5,405;
timber and firewood 9,108; foodgrains
including grams and pulses 13,609;
others 32,938. This is so far as broad
gauge is concerned.

Similarly, on the metre gauge a
good proportion of the items outstand-
ing are stones, timber and firewood
and other minor things.

Why can we not move them? The
real explanation for this is this. There
is such a thing as priority movement
of commodities. You cannot have
equal treatment for all goods. For
instance, military movement, military
goods, should have the topmost prio-
rity. Next comes food.

As a matter of fact, every six
months we issue the priority tariff
schedule. These are not arbitrary.
These are arranged by virtue of the
powers conferred on us under section
27(a) of the Indian Railways Act.
These priorities are arranged with a
view to maximise the utilisation of the
railways for the good of the commu-
nity.

As I said, defence is the first. Then
comes food movement. Under this
item (b) iron and steel materials for
wagon building, coach building etc.,
also come. Under item (c) comes
movement of sugar in accordance with
programme, railway coal and other
items: coal from the collieries, stores
for Post and Telegraphs Department
etc. Thus, there are 18 items arrang-
ed in the priorities as determined by
us in consultation with the Commerce
and Industry Ministry.

Then again, there is priority item
(d): movement of raw materfals and
mill stores etc., movement of cotton
on trade account and so on.

Even in food there is a distinction.
If it is food moved under the autho-
rity of the Central Government, it
comes under (b), but if it is on pri-
vate account, it takes only priority
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(d). Also, all goods cannot have equal
treatment, because there are certain
#aings which have got to be exported,
in order that we may earn foreign
exchange. Therefore, even though a
commodity has to be moved, it hLas
got to be seen whether it is for ex-
port or for internal consumption. If
it is for export, we allow it a higher
priority, and the wagon is loaded so
that there is no delay in the move-
ment of the essential commodities for
export for earning foreign exchange.

13.05 hrs.
[MRr. DEpUTY SPEAKER in the Chair]

Thus, you will be pleased to see that
the whole thing is rationalised. There
is nothing irrational about it. After
all all planning is the arrangement of
priorities, priorities as to what you
want, what items should be made, the
quantity of eadh item, how much of
the total resources available can be
allotted to each of these items, That
is planning, and if we have got the
arranged priorities, certain commodi-
ties will have a lower priority than
the others.

As 1 said, charcoal and timber and
stones have got the lowest priority.
They can wait. But then my hon.
friends will say that in the Adivasi
area, charcoal is the only thing they
can produce, it is needed in Bombay,
for instance, where the housewife is
in need of it, why do vou hold it back?
Similarly, Tendu leaves are required
for the purpose of making bidis, which
is a cottage industry, and if that is
held back, so many people will suffer.
We know these are good arguments,
but then, taking an over-all picture of
the total requirements of society, we
have got to see what place each item
occupies. Tf vou analyse it properly,
you wi‘l find #hat the priorities which
have been arranged according pre-
ferential tariffs are reasonable. It is
rationalised. .

Even sn, the outstandings are not
much. For instance, some of the
friends from Andhra Pradesh are very
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keen about the movement of rice.
During the period January, 1962 to
20th February, 1963, 15,002 broad
gauge and 7,157 metre gauge wagons
were loaded with rice from Vijaya-
wada division. As on 20-2-1963, de-
mands for only 80 wagons were pend-
ing on the metre gauge. On the broad
gauge, the outstanding registrations on
this date were for 1345 wagons. It
cannot, however, be -said that this
figure represents stockg awaiting des-
patch by rail. During the first 20 days
of February, 1963, against a total sup-
ply of 1,943 wagons on the broad
gauge, 871 broad gauge wagons only
were loaded, demands for 1,072 wa-
gons were cancelled. The House wiil
kindly remember that there is SO
much of inflated registration, what we
call ghost registration, in order to
make profit out of the registration.
These are not the real tests. These
cance lations will show that there is
a large number of registrations which
are not genuine, which do not require
the wagons immediately. It is the
railways’' constant endeavour to clear
the outstandings of rice and paddy
from Vijayawada division as expedi-
tiously as possible.

Then again, take the question of
jaggery from Anakapalle. Shri M. S.
Murthy mentioned about it. During
the period 1st December, 1962, to 15th
February, 1963, against a supply of
1,390 wagons for the loading of jag-
gery, only 369 wagons were loaded,
and as many as 1021 registrations were
withdrawn or cancelled. All this goes
to show that the real test is not the
number of registrations, but the effec-
tive registrations which require wa-
gons, and they are certainly much
less than the figures would show.

Then I come to coal for the tobacco
industry in Andhra Pradesh. This is
very vital. Against an allotment of
4587 wagons made by the Coal Con-
troller, for the four months November,
1962 to February, 1963, the railways
moved up to 20th February, 1963, 4,631
wagons, which is more than the allot-
ment.

"It is not merely in the South. Let
me come to the North, where the

v
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question of coal for brick kilns is
there. The movement of coal is ar-
ranged actording to the bulk program-
me given by the Coal Controller. This
programme is based on targets fixed
from time to time in consuitation with
the Ministry of Mincs and Fuel and
the Planning Commission, having re-
gard to the needs of the users and
the inter-priorities for the various
consumers, including brick-kilns.
During the eight months, July, 1962 to
February, 1963, up to the 23rd, afier
meeting the requirements of the steel
plants and washeries satisfactorily, the
railways were able to transport coal
for other consumers in excess of the
target; the actual daily average movc-
ment being 3,817 wagons, against the
target of 3,766 up to Decemnber, 1962
and 3,816 from January, 1963. This
improved position enabled the rail-
ways to allot 244 wagons for  brick-
burning coal for the down country
during January, 1963, an increase of
112 over similar allotments during
January, 1962,

Therefore, the general complaint
that there is wagon shortage does not
arise out of any demand for the
movement of essential commodities,
but only for low-priority commodities.
It will go as and whep the position
becomes easy.

About the electrification program-
me, I may say t$hat there has been no
delay in the scheme of electrification
of Tambaram-Villupuram line, Con-
tract for the supply of substations and
switching stations has been piaced;
contracts for transformers have been
placed with HEL, Bhopal and for re-
mote ' control equipment with ITI
Bangalore. We import them a little
earlier by placing orders on foreign
countries but we are ghort of fcreign
exchange and we have got to locate
indigenous capacity. We have done
it and if in this process we have
taken a little more time, I am sure
the House will not mind. Overhead
equipment worth Rs. 1:04 crores has
been ordered. Out of the 20 AC elec-
tric locos required for this section, we
have placed order for 18 on Japan
at a cost of 1:45 crores and the re-
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maining two are being manufactured
as prototypes by the Chittaranjan
Works. Power supply has been assur-
ed by the Madras State Electricity
Board. The P & T Department have
promised to complete their associated
work. Because if these overhead tcle-
phone and telegraph wires are there,
when you introduce 25 KVs, there will
be disturbance for these wires by
induction and the telegraph and tele-
phone wires cannot function well, So,
they have to lay underground wires.
The loco manufacturers have demand-
ed 24 months for delivery and by
December 1964 we hope we shall be
able to get these locos. I do nope that
this line will be put through by the
end of 1964, or the beginning of 1965,
right up to Villupuram.

About the conversion from DC to
AC in the Madras Tambaram line, it
is difficult. The equipment is entire-
ly different and the change is to be
done under traffic conditions. There
is intense density of traffic. When
there is some time, say at mid-nigat
or during one or two hours that one
gets, they are putting the necessary
things. The process wil] necessarily
be slow. During these few hours thcy
get they have to change the things
and put new things for the 256 KV AC
traction. We must also get the neces-
sary EMU coaches. After all works
are completed by certain date—we
call it a D-date, there will be an almost
over-night change over from DC to
AC. In a city like Madras this has
got to be done smoothly and without
causing inconvenience to the public.
Then 25 KV motorcoach equipment
has to be procured. The ICF Madras
are building these coaches. But tha
motors could not be produced here.
The HEL are unable to manufacture
these as they do not want to diversify
their activities and so it seems that
global tenders will have to be invited.
Sir, I am sorry that I have exceeded
my time limit.

Dr, L. M. Singhvi (Jodhpur): The
hon, Deputy Minister has taken longer

MARCH 8, 1963 for Grants (Railways) 3202

than the Minister, himself, has promis-
ed to take.

Shri Swaran Singfh: I will take lcss
time.

.Shri S. V. Ramaswamy: As I ex-
plained this is a difficult process and
we hope to complete the conversion
work by March 1965.

Shri Bade (I{hargaon): The peint is
that your policy in regard to loading
is: “load or leave”. That policy should
not be strictly followed. I know it.
I have observed it. You should give
more time. . . (Interruptions).

Shri S. V. Ramaswamy: Whenever
there is any difficulty you may write
to us.

Dr. L. M. Singhvi: This is chrgnic
now.

Shri S. V. Ramaswamy: We will find
out a chronic remedy.

Shri C. K, Bhattacharyya (Raigarj):
It may be worse than the disease it-
self.

Shri Swaran Singh: We will {ind an
effective remedy.

Shri S. V. Ramaswamy: 1 stand cor-
rected, Sir.

I shall not now take long time, Sir.
A memorandum was submitted to the
Public Accounts Committee on the
question of economy on the Ruilways.
About the statistical volume not being
published, I say that it is a question
of economy. We have given all the
necessary information in the compen-
dious. The full amount Report—2C0
copies of it—has been sent to I.ck
Sabha Secretariat and copies of the
annual Report and 15 copics of the
Statistical Supplement are avail-
able in the Library.

I shall refer to the Bangalore under-
bridge. We are not here to appnrtion
the blame. With the co-operation of
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the Corporation we are taking steps
to see that traffic is not obstructed nor
does it become dangerous to  thouse
who use that, I hope that this would
be straightened out with the co-opera-
tion of the Corporation.

Dr. Singhvi suggested that spikes
may be put up on the roofs to pre-
vent people travelling on the rcofs.
Firstly it would obstruct the railway
staff who service the trains, apart
from the cost involved in it. Inci-
dentally, we have also passed ordcrs
that the train should be stopped if all
people had not got down. We can-
not take to providing spikes on all the
30,000 coaches simply because an acci-
dent took place in one or two places.
Even so people who want to defy can
still go to the roof and find some other
way like the hata-yogis and sit on the
spikes, if they want to. It is not a
thihg by which we can really main-
tain law and order. We .should edu-
cate people to obey the law and be-
have in a disciplined manner so that
they need not submit themselves to
these risks.

Mr. Deputy-Speaker: Shri Mahida.

Shri Bade: Are we to give our
names or to wait?

Mr. Deputy-Speaker: I 'have called
Shri Mahida.

Shri Narendra Singh Mahida: Mr.
Deputy-Speaker, I rise to speak on
my cut motions Nos. 42, 44, 47 and 49.
There is ample scope for economy
in the Railways. Economy wmeasures
should be examined and introduced
without detriment to efficient opera-
tion. When we are preparing a nation
for a bigger cause, I wish that the
Government should economise. More
especially the railways are one of the
largest Government departments and
there is ample opportunity for eco-
nomy. I am glad that the railways
are attaining self-sufficiency in many
respects. Instead of trying to import
things needed for our railways, vwre
should try to make them here and
thue save foreign exchange.
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I have been rather disappointed at
the amount of depreciation which has
been provided; it is about Rs. 10
crores, which is a very modest amount,
considering the depreciation that
should be considered in respect of cur
old tracks. I wish the Railway Minis-
ter  provides more depreciation
amounts so as to replace our old tracks
in times to come.

I also congratulate particularly the
Western Railway, compared to other
railways in our country. I find that
there are less accidents in the Western
Railway, and the affairs are well-man-
aged. I wish the Railway Minister
conveys my greetings to the Western
Railway.

I am also glad about the working
of the Railway Staff College at Baroda
which is a very worthy institation. It
is a matter of pride for us in our
country that this is one of the largest
institutions in Asia.

I have a suggestion for improve-
ment in the ladies’ compartments. I
know that various ladies’ compart-
ments in mail and express trains prac-
tically go empty for fear probably that
ladies are not properly protected. If
these compartments are not occupied
by ladies, I think the other passengers
should be allowed to travel in those
compartments if the ladies have no
objection. When we are having over-
crowding in various express and mail
trains these compartments should not
be : Jowed to go empty practically.
In tne ladies’ compartments, an ex-
periment has been made in regard to
safety chains, by putting up press but-
tons. It is a welcome thing, bccause
T find the ladies have not got that
much strength to reach high up to
pull the safety chain, ang therefore,
the press button system should be in-
troduced.

I find that in the New Delhi railway
statiors, when we go by the air-condi-
iczed express from Delhi to Bombay,
the luggage counter has not got
enough luggage clerks. There is only
one clerk and there is a long queue.
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Even for the 4 O’clock train, to get
my turn I have to wait for 20 to 25
minutes in the queue at the luggage
counter, and I have been able to get
into the train just two or three minu-
tes before the train’s departure, be-
cause of long waiting at the luggage
counter. I request the hon. Minister
to see that in the air-condition ex-
press luggage counter at the New
Delhi station more luggage clerks are
provided. This is a complaint by all
and we have to rush since we cannot
get the luggage booked in time. This
necessity should be examined and ade-
quate facilities provided.

Then, the three-tier sleeping coaches
are most inconvenient. I do not know
whv this three-tier system is not being
scrapped. The Ministrv shou'd exa-
mine this; two-tler coaches are more
welcome; these three-tier coaches
which were necessary for army pur-
poses probably, should be done away
with.

Shri Bade: Three tiers will bring
tears in our eyes.

Shri Mahida: We must then examine
special facilities for tourists. Foreign
tourists have very high standards, and
ample opportunity should be given
for their comfort. Normally, if the
foreign tourists fravel in our third
class compartments, I am sure they
will not visit our country again. Any-
way, tourist traffic is increasing in
India, and we must make special at-
tempts to see that tourists are made
comfortable and well-provided for.

To avoid overcrowding, I propose
that extra shuttle trains in between
local stations should be run so as to
avoid rush in the mail and :xpress
trains, I do not know why the 1ail-
ways have not thought about it. I
remember in the former BB&CI Rail-
way, when there was not enough ac-
commodation in the narrow gauge
coaches, they used to provide ben-hes
in the goods wagons. So, in times
of dire necessity, something Iike that
ought to be done. I do not mind
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travelling in the goods train provided
I get a seat and I get sitting accom-
modation. As I said last time, per-
haps, compared to the cinema manage-
ment, the running of the railways
is not as good. The cinema-house
management is better than the run-
ning of the railways. In this respect

‘of accommodation, when you go to a

cinema, if you purchase a ticket, you
are assured of a seat. But in the
railways we are not assured of a
seat. Even in a goods wagon, if a
seat is reserved, we have no cbjection
to travel. The point is, if we have not
got enough coaches, this necessity
must be examined so as to avoid acci-
dents and other troubles.

Shri Bade: Like naughty students
we are asked to stand to purchase
tickets!

Shri Narendra Singh Mahida: I re-
quest the Minister to hear all the
criticisms about the railway compart-
ments in the railways. It it a com-
mon site to see passengers grumbling
on account of the lack of sitting ac-
commodation. Probably, even if we
do not get a seat, we will have to stand,
say, between Delhi and Mathura, and
we will also grumble. It is human
nature. In order to avoid these things
and discomfort, we must proceed very
earnestly to solve this overcrowding.

1 also find that co-operative socie-
ties at various stations are not patro-
nised by the railway officials. This is
an old complaint. There are various
instances about which I have already
informed the Railway Minister, and
the railways should see that the rail-
way co-operative societies get the first
preference.

Yesterday, in regard to Demand
No. 1, I had spoken about porters, 1
fail still to understand that when the
Government has been trying to assist
and encourage various unions, Wwhy
there is not a single union for porters
and why nothing has been done for
them, or to organi_e a union for them.
No medical facilities are being offered
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to them; no facilities for provident
fund have been provided for them, I
request that the Government must
consider them as semi-railway ser-
vants at least and organise them into
unions. I find that once the railways
become the owners, they behave like
bureaucrats. They do not take notice
of workers like porters. I emphati-
cally request the Railway Minister to
think about the question of comforts,
and betterment for all the porters. I
humbly pray that the Railway Minis-
ter before long should think about
these problems in respect of the
porters.

When normalcy is restored, I
request the Railway Minister to re-
sume the concessions which have been
offcred to students and various other
organisations. I also feel that there
is ample scope for research wok in
improving our railway tracks, signals
and improvement to railway coaches
also. 1 pay my humble tribute to the
Railway Minister that in spite of the
pressure on the railways they have on
the whole done a good job in this
time of emergency, and I am sure the
railways will rise tq, this challenge
placed before us by the Chinese
aggression.

I also wish to pay my tribute to the
North Eastern Railway workers who
have done very well during the hos-
tilities on the Assam border. 1 wish
every Member of the House joins with
me in conveying our tribute to the
railway workers on the Assam border,

Y qf @A SIETY AR IR,
% ¥ fegie Fmx & X FE-AnEN
T¥ET Yo 7A [T § | AT & 57 FTOW
agd wdaw § fF ¥@g @ & faoim
FHAATE] & TF a7 & a1 F & g1
F O AR g AT F A H g
TFI & gIa & | AT 394 § faodt 1%
I F A T AT AR FATH
g, fom 1 fF fewe-Fomex & soEl 9
fergr mat @ | §{FA ST 1 A A

3008
way.
¥z faan o @, 9 oAt A ST A
fear amaT & 1 99 @R § =T dETey
AN qrAg wA S F oo agq Tw
forge fFar & 1 98 o, & a1 =<
syfadt #1 39 7€ g, afew a8 &1 0F
R T A FT G| Tq IT AT
osqTg fFar snar &, a9 ¥ I #1 As
faar stmar & R 919 I AT AR
Ry faamd @
NFTL S AT I & FIX T &, 3 frfqa<
A T ) G & few ¥
S I[N FT AT o) qg & AT 2 fF
el F 39 fag wEme 5 @ 9
wfam O foaw fefae Feiaed &, 99§
HAAT ®AT GATR | I agd aiT
T 9% ¥ W@ ge@ery §, A{ww
wit 7% g Wi 7 g & 1 W e
q A A AT AT STEATEY AT
& e AT § | I a7 g

Mo Ao Yo MW (ARTYT) : T
T areaTg Tar HET qr@ {war
a7 a1 ?

ot ag ¥ 9T A€ A a9 FT QT
g | WA 7oAy St e Qg ar
SER aTeang AE €, 9g v aTgeR
fafae< &1

wgi % fawfe o= & W™aw
T qEAF § ITF AT F S ¢F AT
AR AVleq ¥ o o, gR AT AT
AT St &Y for@ ¢ A {247 o1, Fiwq
ol qF IaF g W faog ag gEr 3
ST g8 TR oY {5 T 23 7 0w
Hro wrEo o T MHIT 4T AT | A7
I giTT FT OF IAT ARAC 947
Igd are fefae 78 a1 1 wiw qean
A F #3HL A IG Iq9 feiFe wpm
@ IEA HIAT "EEizdY FE fear
faar | I8 QR a0F & 4 g€ ot | gawy
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AT AT F T war g g€ 1 3 DAt TR AT AL @y A qF 99 WA A

A 9 WY | q9 ST Fgr § Frqelrady
FET F@ § | FF quAT FTAT
H|TGT | IqA T Hre fEAr | 9@ aF
wfgan &2 g& oY | IaF Frg S IaX

wAfaT SaER FW FT AT AL L
o wyaTw (W) AT A
e !

oY a3 : & 797 =7 A AgAr °r
qF7 77 4% w qg faar @, 9
e ¥ @ar I} § 1 ITFT ATH &0
fag a1 1 T TR F X 7o Sy v 9
off F9T & 1 g == AT § o g%
£ | I9% a1 {F TATT FT A A AT
TAT ATAF FeAeT 41, IT¥ qa fF
Fq7 I fTE F7 & A oAU T v
A& FEar | §3 3 § g §
f& g9 a<g v a3 Sy g & ¥ A8
g =1fgd AT 37 I ATAAT q Y
A FT g AT JAT ATFA 1 AT
a1 T9 YHIT FT qaIrL F,
r §&srd v fasnfy §3 i)

¥ 97 9T T FENEE § o §
FTAST AT @AT & | ¥ FHREET
afeal § 57 WA O @, 99 g &
WZT AT § | TH AY T8 & S a9
T2 9F T & a7 T3 qF FEI 1T
£ 3 a% H 2T W F 7@ AT § forar
AT a8 T & fF TuT § 97 A
T T €Y qTT g Srar @ ) § =g
g f& ¥ o feea &, F1E w09 TAT sty
3, forad Al & a7 78 )

#F e T a1 ) R’y A O
€ 9 99 HY 9 At oar q3
et war % frary /8 & ) e &%
TATT IO 9 a1 9 qqr a4 fF
frama S QY e § 1 w9 & g9 R

At & ¥ @Y A0 qearg § § F1
fay g &, AfwT gor framm o aF
qy A e § 1 DA framel F 99
w1z fad 73 4 | 7 I 877 T
3 99 fox &3 qar % foam w37 &
ar Famar Ty fF @uw qweel ¥ gt
T T E, SrEAe g9 X omW § )
IF% a7 g WY Fgr fm Sqwr am T
fear ww wHilF IgEr AFQ ==l
SeAr 1 S SR PR A §, ¥ agd
TFATRIE qrfad grY & | FTHT AH
QT 1§ HTIHT 41 JTAT A0fgd |

g AWz AR F IR A T9
FEAT A1EAT § | TF g X F7 fewe
FAFT W FTRT T 5771 {7 afzg frax
TF & fosy ¥ gaAT Nz A 18 & f ol
@y WY T gAr o gFAT § @Y wE
FAr9 F7 fesar @y 937 , TARY I
fesd & faor a7 o 97 % €aq
7T W g FH g AT v qgr ¥
faa st arday ga & (e o
WA A7 | IFA 97 g7 5 & av gy
FLEFAE | & FA § Fam g1 § |
# wmgar g % zq q@ & Y N7 §,
TAHT T<E WY HTIHT 417 AT AT )

Dr. L. M. Singhvi: This would start
patronage by the ticket collectors for
certain chosen passengers.

=Y 93 : 78 a9 AF § | Afwq 34-
SIS &Y THATE AT Y A@T SrAT AR
g aga Wl qAEFA gy & 1 g A
Y FEZ FACT AT 974 far gur § 1 Al
#7393 F7r@ § a9 fFar @ o qF
wraw & 5 &4 qfewa @ @ 1 dana
WL ZZE aF AT qlwhe g7 A g
A7Al FT A ATAFA T AT 1 AR
§Iq AT G9 AT g7 q¥ S qEaq
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& g &, IaFT W < WA A
ORI T q%5 § |

I X T AFARA T
WEA qEar g 1 q=E ¥ &Y
2 T T I Ay A R
553 fomar & agf) ggox &
qar gfF @ wz g gfagm
9% FT @7 AM T § TG TF
TFT g 9FTHT WF M g
N Fig TN 14T SR T AT
g7 @I § A% Ti9 zonfa &1
Al 4 FR FEF qI qTF @I
WAT 937 F AT TF I e&aT A
g & AR A7 & oAg g sdr
g1 378 OF T @ o§war §
farer AT wrAwTAT Q. &Y Wg
FHE AT 1 aFaE AR IIF AH
g &1 AR 1@ g, I Wiwy
TAT AT A4 FIA I J1GAE
T § g IF aF AR AWHY
T ¥ AT gw W a3l owd Ay
WA &, 98 79I T ST |
3T WT STA | &1 WAl &7
ar gasmr g fad Fam F#H91-
AT PIL, SIR A @S FI OFT
FLE@I NAITNE, ATUG 9IF foag
®i{i B a7 gAY ¥ WA A
ST 1 FErA A @, STRN  VHI
Wsgar s 7f &1 o Ad
qATT 7 A T AY IAY FEE
Wy T R ogAEn agT @
T BT &1 ST |

FA1 87 At fF gwR wer
9@ § IF A g wrAdArr §4
S ATV ATq IAIT T lw
TR agh AT FITAG T AWAT
g1 % w1 gTsss a9 we
A T Ty @ g A wwa
g wfer fedr carfs ww o &
Y fez § e @AW TF O F fag

] o A
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8T @3aT AT gE TE@ g
TR AIFT AFH AT FTE q9F9
g @ IR AT A q gL AT
A we T, SER F FA FT R T
W feme ar afeq oA v oF
gmE aradl, #{af s g
#agm g w9 QAT W@ FATa
Y AT ZTIMIA F T FaOefaw
¥fgT 31 WX TR W9
At @ § A3 FT Awg g A
TN OYFA ;7 @A F T IR
@ Fiiaq |

o ¥ @A FgAr TRAE
& diira e & s @rer g, fefwe
FATST I, IART qh fawT &7
Foqa far g Wy Q€T e
HOF wET o feur A LR W
gra g #% for 1 IIR W
feaigr 1 AT a8 M HAHIW STH
®AT GAT &, FTRI FT FI

Shrimati Lakshmikanthamma
(Khammam): Mr. Deputy Speaker,
Sir, I support the rest of the demands
on the Railways. Thé Railway Minis-
try and the railway workers really
deserve our praise and the congratula-
tions because of the tremendous task
undertaken by them and the heavy
burden borne by them during the
ermergency.

One outstanding feature this year
has been that in spite of the emer-
gency the railway fares have not
been increased, Of course, freight
charges have been increased which are
justified under the present circum-
stances. Even here, an exemption has
been made in respect of vegetables,
milk and newspapers. An additional
revenue of Rs, 19 crores is expected
on this account. There will be an
additional goods traffic to the extent
of 17 million tons this year. There
has been a significant improvement in
the rail transport position in respect
of the coal movement. During the
present emergency, even at a short
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notice, they have been able to bear a
very heavy burden and on the North
East Frontier Railway an additional
transport performance to the order of
65 per cent over the normal transport
was realised. It is really very grati-
fying to note that such a tremendous
burden has been borne by them in
moving men and material,

The other day, Shri Basumatari and
other friends from Assam said that
priority should be given to Assam.
We all agree with that. Nobody dis-
agrees with that. Even people from
other States feel that priority should
be given to Assam in the development
of railways and this need has been
proved. The Pakistan Joint Steamer
Workers’ strike and the Chinese inva-
sion have proved how important it is
to have the link between Assam and
other parts of the country. We know
how important it is. A considerable
progress has also been achieved in this
respect. The need for increased rail
capacity for Assam has been receiving
greater attention by the Railways.
The rail-cum-road bridge over the
Bhahamputra river—the only major
river in the country—which had not
been bridged previously was complet-
ed ahead of schedule.

Sir, 1 also feel that the workers in
industries and in railways have been
with patriotic spirit working day and
night to increase the production in
the country. Because of some foreign
exchange difficulties and others the
railways have had to increase the
manufacture of the rolling-stock from
the Chittaranjan Works, Telco and
Perambur Integral Coach Factory. The
progress has been very satisfactory
even in the manufacture of electrical
and signalling equipment, Along with
these burdens that are increasing day
by day, I request that the question of
safety has also to be looked into. I
hope that God will be kind enough
to us so that in future such accidents
on the railways will be averted. In
the Kunzru Committee’s report it is
said that 75 per cent of these acci-
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dents are due to human failure. I feel
the educative aspect will also help us
to a great extent in averting such ac-
cidents. It is said that generally it
is during the early hours of the morn-
ing that most of the accidents take
place. I wonder whether it will not
be worthwhile if all the trains run-
ning between midnight and 50 A.M.
are made to halt at the outer signal of
a station for a minute. It will make
the drivers to be alert before going
ahead. Provision of speed recorders
as recommended by the Kunzru Com-
mittee will also further ensure safety
on the railways.

Sir, there is a saying in Telugu
which means that even a mother will
not give what the child wants unless
the child asks for it.

Sardar Swaran Singh: There are
similar sayings in almost all our lan-
guages.

Shrimati Lakshmikanthamma: What
I say is, priority should be given to
the demands of Assam and after that
our demands may also be considered.
[ do not think it will be wrong on our
part to repeat those demands here. On
the other hand, it is part of our duty
that we should go on repeating our
demands or requests to the Ministry
until they are granted; otherwise,
there is no purpose of our coming
here.

The hon. Members coming from
Andhra have, for several years, been
asking, in the previous Parliament as
well as the present one, for a separate
zone. I think they are justified in
their demand. Because of the heavy
traffic and the rapid industrialisation
of Andhra, I think their demand de-
serves sympathetic consideration of
the Minister. I hope the hon. Minis-
ter will also consider that demand
favourably, in view of the statement
that he made that the Railway Minis-
try has not hesitated in forming new
zones for reasons of operational or
organisational efficiency and also for
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providing improved services to the
users, I would suggest that this new
zone can be formed with Hyderabad
as the headquarters. When this new
zone is formed I would request that
the marshalling yard at Tondiarpet
be put under this new zone.

Regarding new lines several propo-
sals have already been put forward.
Sir, Kothagudem is in my constitu-
ency. It is part of my constituency.
It is a coal bearing area. In the Third
Five Year Plan Rs. 25 crores have
been allotted for this purpose and
year by year the loca] production is
increasing. It is very essential that
this industrial place should be linked
with the other parts. Therefore, pro-
vision of a broad gauge line from
Kothagudem to Vishakhapatnam
should be considered by the Govern-
ment, So also they shoulg also con-
sider the line from Ongole to Hydera-
bad via, Nagarjunasagar.

Mr. Deputy-Speaker: All these
points have been urged, You are only
repeating those things

Shrimati Lakshmikanthamma: The
people whom I represent must know
that I have also put forward their
demands.

Mr. Deputy-Speaker:
tions here.

Shrimati Lakshmikanthamma: There
is one morc line about which the Gov-
ernment has to consider and that is
a line from Nandyal to Katpadi.

No repeti-

I would also request that a railway
workshops should be started at Gun-
takal. Except the train to Bombay,
there is no other through train start-
ing from Hyderabad; only bogies are
attached, There is no straight train to
Calcutta. When passengers from Hy-
derabad try to enter the through trains
they find that they are already full
and there is no accommodation. There-
fore, more trains should be run to link
this capital with other important cities.

I want to say a word about cei'ing
fans in trains. I know instances where
children and even adults have got
their fingers cut because the mans are
very close and not fully covered. It
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is very dangerous to leave them like
that and I suggest that these fans
should be closely covered.

Regarding over-crowding, I want to
suggest that if purposcless travel
which is indulged in by many is
avoided much of the over-crowding
will disappear.

Mr. Deputy-Speaker: The railway
Ministry cannot do anything for that.

Shrimati Lakshmikanthamma: Sir,
that is all that I have to say and, as
1 said, I support the rest of the De-
mands.

Dr. L. M, Singhvi: Mr. Deputy-
Speaker, Sir, I rise to associate myself
with the expression of apreciation for
the work the Ministry of Railways
has done under the able leadership of
Sardar Swaran Singh during the last
year. I think the Minister, any Min-
ister for that matter, should consider
himself fortunate when he receives
praises from a Member of the Opposi-
tion, and more so a Railway Minister
before whom the task is truly gigantic,
I should like, in this respect, to pay
a tribute to the built-in goodwill
which he exudes and the balance and
consideration which he has shown both
in his speeches and actions in dealing
with various complaints from various
public quarters. I should also like to
say that in spite of him the Railway
Administration has a great deal of
ground to cover, great improvements
to effect, greater co-ordination to
achieve and greater economy and aus-
terity to enforce. That is why I have
had to resort to the seemingly extreme
expedient of moving certain cut
motions.

Berore T go on to discuss the various
cut ‘motions that I have 'moved,
1 should like to suggest to the
Railway Minister that he should con-
side afresh the feasibility of recasting
the Railway Administration into a sta-
tutory public sector corporation rather
than running it as a departmental un-

rtaking. We are not fully aware of
all the pros and cons of this particu-
lar matter, but I should very much
like a fuller examination and a fresh
examination of the matter to be un-
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dertaken by the Ministry and I would
like him to tell us whether it might
not be better if the railways are run
as a public sector undertaking and not
as a departmental undertaking.

Shri S. V. Ramaswamy: As a cor-
poration?

Dr. L. M. Singhvi: Yes, as a corpo-
ration; that is what I mean. This
could, T think, bring about greater
efficiency and this would not neces-
sary entail any loss of control by the
Parliament.

Sir, 1 should like to preface my ob-
servations by saying that a bird’s eye
view of transport in this country leads
us to the irresistible conclusion that
the railways must continue to carry
on the responsibility of the bulk of
our transport. That indeed throws an
amount of very great responsibility on
the Railway Minister, particularly in
the time of emergency, because I think
that locomotives and our transport
efficiency is almost as important as
our weapons are. Transport efficiency
means greater mobility and therefore
greater military strength and striking
power. I, therefore, suggest that a
really close review of the needs of
transport both in times of peace and
as a consequence of the emergency
situation that has overtaken us should
be undertaxen. I hope it is being
done, but we would like to be told
by the Railway Minister the specific
steps he has taken to estimate our
total transport requirements in the
situation of our being drawn further
and further in war and in a situation
when we would have to move our
defence personnel and ammunition
with a much greater speed than has
been possible hitherto.

I should think that the need for co-
ordination should really be placed
very high in the scheme of Railway
Administration. = Co-ordination there
is; but not enough—I think this is
undeniable, But I think that unless
greater co-ordination is achieved the
operational efficiency of the railways
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can never reach that optimum which
is the desire of us all.

I should like to say in this respect
that bureaucratic tendencies continue
to get the pride of place, that bureau-
cratic tendencies continue to reign
supreme in the functioning of the
railway administration, as indeed with
the entire administration in this coun-
try. There must be an effort made,
particularly because this is a public
utility concern particularly because
the Railway Minister has stated that
a Jot of common man’s money, tax-
payer’s money, has gone into the Rail-
ways, to curb this bureaucratic ten-
dency and to bring about grcater and
greater efficiency. If I were to go into
particulars, it would be unnecessarily
taking the time of the House, but I
feel that this general question must be
gone into with all the particularity
that it deserves and merits. Also,
greater speed and safety are objects
which should be sought to be achiev-
ed by the railways in greater measure.
This is also a matter of general state-
ment fully borne out by facts. But
I think the Railway Minister would be
able to tell us about the specific steps
that are being taken to make im-
provement in these matters and that
this is engaging his constant attention.

It is my view that an unsatisfactory
wagon—user position continues to
obtain. I think this is a view which
is shared by a large number of those
who know. I should like in this res-
pect to advert to an observation made
by the Kunzru Committee, which I
have quoted in one of my articles on
the subject.

“Wagon shortage is a symptom
of a disease. It is not disease in
itself. When a trader asks for
five wagons to load the traffic and
the railway provides only one, it
does not mean that the other four
wagons are non-existent, It indi-
cates that there is a hold-up some-
where or that wagons are not
moving smoothly and swiftly to
their loading points.”



3019 Demands

I think there is a great deal of sea-
sonal fluctuation and of sporadic
placement of empties which is respon-
sible for a considerable amount of
avoidable waste in the matter of
optimum use of wagons.

I shou'd now like to refer to some
of the matters that I have raised in
the cut motions. The first relates to
the need for economy measures. This
has been emphasized again and again
and, indeed, it can never be over-
emphasized, but I find no sizable res-
ponse to this reiteration of the need
for economy measures in the admin-
istration as a whole. In this respect,
I could not in fairness single out the
railway administration, but I find its
response in this respect is lackadaisi-
cal and light-hearted. I should very
much like the Railway Ministry to
blaze a new trail in responding to the
need for economy and austerity in a
greater measures and show greater
sense of urgency for this particular
problem,

Mr. Deputy-Speaker: The hon.
Member should now conclude.

Dr. L. M. Singhvi: Sir, I am the only
spokesman on behalf of my Group.
So, I should be given a little more

[

time, -

Mr. Deputy-Speaker: Every hon.
Member will get ten minutes irres-
pective of the group to which he be-
longs.

Dr. L. M, Singhvi: I should like,
in this respect, to say that the recruit-
ment policy has tended in certain
cases to deny certain regions their ac-
customed share. I do not stand for
any regionalism, but I do feel that if
regionalism is practised by some peo-
ple, it only gives rise to regionalism
in other quarters. I have a number of
complaints with me, with which I
shall not weary the House, which dis-
close that in the matter of recruitment
all is not well. I should very much
like the Railway Minister to see that
in this respect the machinery is
streamlined and rigorous measures are
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taken to ensure that equal opportuni--
ties of employment are afforded to all.

I should like to refer to the inferior
quality of coal which is also responsi-~
ble largely for the unpunctuality of
trains, Then I should like to refer to
the inadequacy of labour welfare
measures which have been introduced,
at the same time, applauding the fact
that a greater sensc of appreciation of
labour difficulties scem to be drawn
upon the railway administration,

I should like to mention that there
has been neglect in the matter of
wagon allotment to certain regions.
In this respect, I should like to parti-
cularise my allegation very briefly.
The Jodhpur Railways, the region
from which I come, used to occupy a
very important place. It was one of
the really efficient railway systems at
one time. After integration, the
Wagon holdings for Jodhpur has
decreased from 4,000 to a mere 1,700
and, out of this also, a lot of wagons
are allotted for gypsum and for other
railway and miscellaneous Govern-
ment requirements, I would very much
like the Minister to look into this
matter and see that the wagon holding
for this particular region is improved,
so that the backwardness that has
become a chronic obstruction in this
region may be removeq or reduced.

I should, in the end, like to express
my disappointment over the statement
that the Railway Minister has made
regarding the non-availability of re-
sources for construction of new lines,
It has dampened our hopes and it
denies some of our expectations. I
would nevertheless express the hope
that when the time is opportune the
administration will look into the
matter and may respond to the very
reasonable and legitimate demands of
some backward :.gions, particularly
the Jodhpur region from wuich I hail.

Y Wo @ofeard (FT7FN):
IMered i, WA FHAIE| GTAAT
7 o< fadi &A@ < ¥ AR
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[ <10 @o frarh]
QT {TaTd T Fg A A
g N TR fF Wy & §3 T
fer, W7 femdg: § #5 T=m
TR R A A ) g &
IR AT § ag g3 W @)
77 § FOQ F e weg SN
ar Y g ITR T g% fessl
¥ {5 TF T afr & o A
T mfegsi & g g R
gy ag7 €7 a1 2 AU
17 wrgT @d FF I A Paar
I e Ul G e S N
migdl ¥ TgT A W vw R
99 I A" TANT AT TAT )
a9 FTH! JEERT )

AT FAT A FAT AT AT
g 73w aFr | g fga owfa
fay #agmw T W wrE I
RO gz ag gfF wami #¥
&0 g e afed IwHT FTI07 78
thms @ sy A ad #
w9, g1 fax ‘wa sy & fog
gy IqT a3 faw @, gEfeg
F TR OFAI A a9 ¥ FFT X
FILA ) g g ) ww fAaEa
g f Td g owiFd dFEer W
L NS B e i R D o
Tq F AT FIEAl FT IO
F AT QI

Froidr &o7am amgT S 3%
g1 Tordedr gaay adr g, 9§
T At @rw ¥ §3 IAF. oW
Fagi adr) FeQfr § oo A
Hore Fom e At @ "<
g T ® g wn g AR fre
A1 g 37 Fri7 A1 ogd F T
g Ty a7 farad & am,
FF7 qar, grge A AfEagR
£z04 qv faerdy smdvar & @waAq
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g fF atda 9q & s A a=a
gl st qFETs § A owA Ny sy
og=ar | ¥fFT ag S amar g
AT FTT FT A § AE SF
gt §oqq9 ok a1 afg qw A
BRT, TR qaT oY 3EH saver W

C e T A A Fr faue g Ay

I9 T FT AT FET FIAT AMMGY
qgt T AP ) Tg qRows T
dIEs  Fe-ge usdl w o
§ W Y wusd & awg ¥
W3 T T a " W A agt
WI FO T NI S A
A N A g AT ATH
T g & W IuT # N g g
# 9Emg fF o™ AR e aew
@ WA ®AT R g @ sarar
=g EAT

s, mfrFge-—ardt & @ #§
oF gy A ghmwr v ST
AR FET B T X FATAE
qasag At &t S g Afsa ww
g9 7T B! qCH qaeAg AT gAfAQ
T g o fE wF oar 9T
TS WA WL g € AR gAY
fezeft & faq w1y sarnE W 3g
g oadr g1 Fgrawad g IT A
g wrgA A gs &)o@l FTwmy
Wqd g g g famd ag {99 57
@ gwa, ATy g9 g s AdY
ara & w99 ww-wamgw wmfst
AT, AL ST FEAT |

14 hrs.

g g ITA AN FFT
ST a7 g7 § q 9T 9TA A
qF &1 9§ T A @ § SWAF
TAE) ITGAT AT ATEHT FIA AT
CERV I GO I B I A
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g ART g Wl TF TAAEN T Q@
g safar A frag & 3T9%
qER Al w7 ™ Q@ A 9
7% ufalEa g7 R uw e e
AR AT 4T AAT F7 D
Sa qiff g7 3oo——¥oo HIA F
qfer FaEt A wer FAR
AT AAIT AT €A qF
qgF AT FWU

g gama &3 wd ag W faar
q1 #Aw & q1: 37 g g fF e
AT FIAY A AT TG AT G
Fq A fa=r< fFar 9, Q19T Tl
¥ AT v avaT T9T A 9T 787 1%
f& graga ™I agag A TS O§
g Ak g # @ wefa gmt
# faqr ov e

I & fag & masy oons
f& @ag ux gAr Eqw Fwnfw
gfem & G a@ gEw  #F
wfag &1 98 gars sEe ¥ g
&Y FIIEAT AT FIT 5, Tg7 I
FET § ITT AT g1 AG Y IR
®ITA TFAT R OTHIAT W FH
g\ @i gAfET 99 dfew @
qgaq & fauq #1 I9F AEAAdy @
W R ag 9§ afar R et saw
JIT T §gT AR WA @Y
A g1 oA F @ dar g
2 agi digr, WAt AR a9 &
e Wraga &) &@ftw qreraf
F 4gF WER AU qEr 1 Fg
Sare #fyw g F wfafam feg-
W ® g€ TF ANZL g W
zafag A faaza g fF agiows e
@ wE FfEw uw [WQ AT aAr
arfer | wrfasye, ®EY AT F
g "FEr AR FIAEYT F @I
I E ) FWEIA § AR TT
W AT FAM T SART Y SART
2016 (Ai) LSD—®.
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3Y-3%  T4AT %o I MET TAAT
93T | ITY AT wEAr agi ¥ gy
g1 3@ ux tfrafas W ageaqe
| AR qG 9T AR M9 qrET
fagr =% ot W@ = g% A d
FaAar g F g agy Sfaa aagrm)

F[E ST & 3g I ar
agar g 5 oot T wadw gw &
[AE § TEAYT F FA AT BT
qr| T HIF HFTRT  weafsEi
g @i &3y am W ot
i fesq F ot afagl &1 99
A AW #7G g A F {9 R
arflor ARTT F1 ST & AR JaEEr
SF S YAFT FV A9 ¥AT T3
AA E oTFgEE AF muwr o
AT IAATAT ARAE F TF Fg &
¥ Sff foam 5 e oar
gafrr & Y 9 Fag ¥ fesy
#4 1 g 4T 99 AT W fe
¥ 9T, o9 wEH oy, §F T
T g AR FF 3w ady
9z § | g F T g gfag
F UHF FI QG A0 fF T q9A9 %
foa fea Farg feqar feaar s
A2 AR ST A FAATr TGT I9H
A AFT ag AT J&l A STAd
Y| TW q¥E IR/ Y, Ro
ol & FE Roo——3Yo 97
Fqad 7 3w ™S9 ET gear
fear =k faeem #< Fer e ww R0
qg T THAT FT RE AR T A
dtdfr, 7 @ S @fr A A gm
quit ft frq ga fesq § & faser a¢
ARTAA | MET @S gREr ASFT
ft agt s o | gfeaEda w1 agt
g A ¥ AF AT ¥Ew
fipeqT aa@TT AYAE FET W fF
qIET T FM W, AGET §, WRgw
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[t <10 wo faardt]
T Fgd AT WO IW @@}
qedr 200, . .

st g fag  (FaAT): Ty
Y et Fw FE OgNT

oY Wo Wo faard : zwfew ¥
fraes &§fs 9@ W a9 §1 SR
Y—y FIgF a9 gfew & faad
qag @A gl arfs § awg v
T AR TUE FE AT TEHATR
A1 AF T IFIT A0 qF AT AG
A TEAA I F TgW ST A AW
1 I0 THET FLIAT X fogT A
qg IR @ F T |

-

TF W A W A® g fE
Qg Al faey fF a7 A9 w2
T A E, Y fw ggw I farew w_w
qT ¥uF 9§ J3W WA WA ¥ avfEe
g gafF 99 g faeem wiw
F A IAM AT AT(RT g WAT IS
TR TWIWE AT
gFr 2| E—-3ar FT AT AR
AT I RTEQY WTaES g T
ot afF Iusr AT Sfaw w2 fagrmn
2 zafan wu frEaswefs sowew
# AR WT  wAET agefagEs
faare 3 afw agr#r Iafa g a3
AT |

Shri Biremdra Bahadur Singh
(Rajnandgaon): Mr., Deputy-Speaker,
Sir, 1 am very grateful to you for
giving me an opportunity to speak.
At the outset I would like to congratu-
late the Railway Board and the hon.
Minister in charge of a Railways for a
distinct and marked improvement and
all-round progress that has been
shown during this year. I hope, this
will continue in the future also.

There are only a few suggestions
that I want to make. I have already
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addressed a letter to the hon. Minister
of Railways on the 18th Februrary and
I hope that whatever proposals are
made therein will be duly considered.
One of the main points that I have
stated therein is that there is a feel-
ing in Doongargarh on the South
Eastern Railway that the locosheq at
Doongargarh is to be removed in
view of the extension of the railway
towards Bhilai and other things. Time
after time somehow or the other this
rumour starts. Doongargarh  loco
shed has been there for well over 60
or 70 years and practically the whole
of the town, the municipality and the
people round about it in the villages
live because of the importance of this
loco shed. Last time, I remember—if
I remember aright—the hon. Railway
Minister had made a statement that
the loco shed would not be removed.
Similarly, a statement was made by
the General Manager of the South
Eastern Railway, Shri Khandelwal.
But subsequently rumours again.
started growing. Therefore my
request is that there must be a cate-
gorical statement issued in the papers
that the loco shed at Doongargarh
would not be removed so that once
for all this talk which is going on
would be finished. I hope the hon.
Minister will kindly consider my
request and say in a similar way, as
he had said last year, that the loco
shed would continue,

The other point is that most of the
revenue that we derive is from the
third class passengers. Apart from
the big junctions and stations, like,
Bhopal, Calcutta, Bombay, Madras and
whatever other big stations are, ame-
nities for third class passengers should
also be provided at middle class and
smaller stations. Again, I have to say
that on the South Eastern Railway
and, in particular, at the Doongargarh
and a few other stations, amenities
provided for third class passengers
have not been adequate, Time after
time it has been happening that they
say that they would be making the
third class waiting hall or waiting
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room, but up till now nothing has
been done although the matter has
been hanging for nearly five or six
years. Therefore my suggestion is
that more attention should be paid to
these roadside, medium and smaller
stations from the point of third class
passengers, where there are more
third class passengers than at the big-
ger stations. At the bigger stations
there are so many advantages for the
third class passengers. That is not so
in the case of middleclass and third
class gtations.

Then, a word about the Railway
Protection Force. The hon. Member
from Khajuraho has mentioned one
incident. So far as pilferage and other
things that are there in the Railways
are concerned, it might be said that
during the time of the Watch and
Ward the working was efficient. My
feeling somehow or the other is—I
may be wrong—but there is a lack of
co-ordination between the RPF and
the local police force. Once or twice
1 also came to know that the Railway
Superintendent of Police in the Raipur
area had complained that there was
no co-ordination. There are several
places where this looting and stopping
of train, whether they may be dacoits
or non-dacoits, whoever they may be,
has become a common occurrence.
There should be necessary coordina-
tion between the railway protection
force and the local police force. I
regret to say that there is rot suffi-
cient coordination now and this should
improved upon. The whole object of
the Railway Protection Force will be
frustrated if there is not adequate co-
ordination. We are already paying to
the tune of Rs. 2} lakhs and there is
great need to have necessary coordi-
nation with the State police force.

The next point to which I wish to
refer is this. We come across very
cheap types of advertisements in the
railway platforms in the stations.
There are advertisements depicting
what kind of cloth a woman must
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wear, what kind of underwear should
be worn and all this kind of thing
which are found in the railway plat-
forms. I have seen such advertise-
ments in the New Delhi railway plat-
form. This kind of advertisement
should be stopped forthwith.

Speaking about Madhya Pradesh
as 1 have said before, there is no
through train for the south to Bhopal.
If you cannot have a through train
because of difficulties, my only sugges-
tion is this. If you adjust the timing
of the trains, for example, the timing
of the Jarsuguda-Nagpur passenger, it
would solve this problem. If the Jar-
suguda-Nagpur passenger could leave
Jarsuguda earlier and reach Nagpur
at about 6.30 in the morning, the pas-
sengers there can avail of the 15 No.
Grand Trunk Express, Passengers
coming from Raipur and other areas
could take advantage of this. So, I
would make this request to the autho-
rities. If this Jarsuguda-Nagpur pas-
senger could leave Jarsuguda earlier
and arrive at Nagpur at 6-30 am., I
feel that that would solve the problem
of all these passengers.

Some speakers had already referred
to the importance of military strategy.
You have this broad gauge section
practically in the heart of India and
metre gauge section is on the frontier.
What I say is this. Today we have
not got direct connection between
Delhi to Bangalore and towards the
south. We should have a metre-gauge
line to Satyamangalam and Chamaraj-
nagar. This will solve not only the
problem of traffic but also of goods and
everything. There can be a through
train from Delhi, via Ajmer, Kandwa
etc. straight upto Satyamangalam and
Chamarajnagar. There should be this
metre-gauge connection from Delhi to
all these places and there should be
connection towards the west as well
as towards the east, Therefore, con-
struction of a line like this will con-
nect the whole of India. Therefore, I
request that a through train should be
run from Delhi straight to Bangalore,
Satyamangalam, etc. right up to
Madura and other places.
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Mr. Deputy-Speaker: The hon.
member’s time is up.

Shri Birendra Bahadur Singh: One
more point and I will finish. Double
lines «re being given between Drug
and Gondia. Some lands have been
taken up from the villagers and,
although three or four years have
passed, the people have not received
any compensation. I do not know
where the papers are lying; but I hope
the hon. Railway Minister will kindly
see to this that the persons concern-
ed get the compensation without delay
and in time.

Dr. Sarojini Mahishi (Dharwar
North): Mr. Deputy-Speaker, Sir, it
is with great pleasure that I rise to
associate myself in extending a vote
of thanks for the work done by the
Ministry of Railways during the cur-
rent year. A review of the perform-
ance during the current year will
clearly indicate that in spite of heavy
difficulties and odds, the Railway Min-
istry has been able to carry out satis-
factory work. I do remember that
our Railway Minister used to get up
always with a heavy heart to make
his statement in regard to the unfor-
tunate accidents in the country.

Sir, the railway budget that has been
placed before the House envisages
some increase in the freight charges.
It envisages some increase in the pre-
sent surcharge to the extent of 5 per
cent. In cases where g 5 per cent sur-
charge already operates, this will mean
an effective increase of 475 per cent
in freight rates. In other cases which
are exempted from the present sur-
charge, the increase will be 5 per cent.
As regards the parcel charges, there
will be a levy. There is also an in-
crease in regard to parcel charges.
There will be a levy of 10 naya paise
per rupee except in the case of milk,
vegetables and newspapers. The total
income of all these put together, the
goods as also the parcels, will be to
the tune of something like Rs. 19
crores, that is, Rs. 17 crores from the
freight charges and Rs. 2 crores from
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the parcels. The increase in the
freight charges wil] clearly reflect
upon the price of the other
articles, in spite of the fact that we
wish to see that the price level is
held in check. Therefore, I urge the
Railway Ministry to reconsider this
point. When our exports increase,
our foreign exchange is on the in-
crease. The Import and Export Policy
Committee had recommended a 25 per
cent remission upon the goods that
will be on board the ship and in cases
where it is necessary, greater remis-
sion should be given. So also, the
Freight Structure Enquiry Committee
has recommended to the effect that
there should be encouragement for
export.

Therefore, Sir, taking into conside-
ration the effect of this levy on the
general price level and also taking
into consideration the fact that en-
couragement of export is essential for
earning foreign exchange, under these
circumstances, I hope the Railway
Ministry will reconsider this aspect.

Shri S. V. Ramaswamy: There are
new concessions for export.

Dr. Sarojini Mahishi: Thank you.
The Ministry has been able to achieve
the target in moving the goods to the
extent of 132 million tons during the
year, especially in the period of emer-
gency, in the period of 10 months in
1962-63. Now, the figure of 15 million
tons can easily be reached.

In the border areas, the Railway
administration has been able to render
very important services and the Rail-
way administration has risen up to
the occasion and at the same time
seeing that passenger amenities and
passenger services do not suffer. That
is indeed, Sir, an appreciable thing.

I wish to say that the Railway ad-
ministration should also pay a little
more attention to the labour welfare
schemes and also towards the con-
struction of new railway lines for en-
couraging exports. About exports, I
had already made a mention. Our ex-
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ports bring us a lot of foreign ex-
change, especially the iron ore and the
manganese ore in my State. A broad
gauge line is to be constructed from
Guntakkal to Hospet and a line from
Hospet up to Hubli should also be
taken up. I hope the same will be
taken into consideration and 1 also
hope the new line from Hubli to Kar-
war will also be considered. I hope
the survey work will be -started on
this line. Survey work has already
been started on Hassan-Mangalore
line. This is also quite necessary in
order to see that our iron ore gets
easily moved, Exporting the iron ore
through Karwar port would be more
economical than to carry the iron ore
to Madras or Bombay.

As regards passenger amenities to
be given, I wish to bring some points
to the notice of the hon. Railway Min-
ister. The passenger amenities in the
southern lines especially should be
given more attention. The organised
labour and the travelling public have
time and again brought to the atten-
tion of the Railway Ministry about
shortage of water supply, the shortage
of adequate quality coal and other
things due to which there is lot of
delay in the movement of trains in
the Hubli-Sholapur line, Shortage of
water supply has resulted in delay in
the movement of trains. Delays have
occurred in their movement for hours
together for want of water. A sug-
gestion has been made by the expert
authorities that the steam pumps that
are working in wells at miles No.
11113 and No. 111|23 should be re-
placed by high-power electric pumps
so that water can be raised to higher
level and proper and adequate
water supply could be achieved
until new wells are sunk in the area.
Therefore, if provision for adequate
water supply is made at Gadag, it will
be of great help in running the trains
in time and this will also give better
amenities and better facilities to the
working people there, in that area.

Another point that I would like to
appreciate here is, the Railway Ad-
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ministration has been kind enough to
consider the demands of the E.L.R.
employees in that area and they have
been given weekly rest with payment.
At the same time, those servants who
were working prior to 22nd June, 1956
especially in the engineering section,
have not been absorbed in the service
in spite of the fact that it was proved
that the fault did not lie with them.
I hope the administration will take
this into consideration. As far as the
implementation of the recommenda-
tions of the Central Pay Commission
is concerned, I hope the Administra-
tion and the Ministry will immediate-
ly implement them.

The TUniforms Committee, some
years ago, made a recommendation
that. uniforms should be given to the
employees working in the engineering
section, especially class IV employees
and also the brakesmen and the run-
ning staff The same has not been
implemented. Class IV employees in
the engineering section are working
without uniform. It is quite essential
I wish to bring it to the notice of the
Ministry that immediate action should
be taken in this matter.

Another important matter is this—
the Railway Ministry started and re-
cognised the training of workers and
education of workers. In pursuance
of that, on 17th July, 1962, at Perambur
in Madras, a training course was in-
augurated by the Deputy Minister of
Labour and it was also visited subse-
quently by the Deputy Minister for
Railways. It was very much appre-
ciated also. Subsequently, the same
has not been recognised. Those work-
ers who have had the opportunity of
getting that education at that particu-
lar course, when they wanted to open
new courses in their own parts and
wanted to start new camps for train-
ing and education of workers, the
same has not been recognised.

Shri 8. V. Ramaswamy: They want
it during working hours.

Dr. Sarojini Mahishi: With a view
to giving better amenities to these
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people, I hope this thing will be im- T@ Y gTF Ww AR w frar
mediately taken into consideration. . !
™ F AEEY ¥ aw g § oA

Another point that I would like to IF F T gFR f wleEAt av
bring to the notice of the Ministry is g e ;
this. In those States where the edu- ¥ T qE % ' & TR fe
cation of children, especially secon- {fT il Wfﬂ' T FY, 3 AR AW
dary education of children, is free for qAT St T
the low income groups, getting an
income of less than Rs. 900 or Fq .
Rs. 1200,—it may differ from State to g A ¥ 45 77 fafqm mav
State—the same facility is not extend- a1 | T ¥ UF egfEm drer 3T

ed to the children attending the Rail- & fosg ¥ 97 o} <9 I o i
way schools. Except primary educa- > > -

tion which is free, in the Railway F1 faeq? 9371 fear AR ==Y Y
Secondary schools, children are re- X FART N 75 ARTE 7 Shsh &

quired to pay fees and also admission
to the children is not given during A1 fawt 9w afm & dm for

all periods of the year, which is quite o7 IF F 9™ arde 1) ETET B3
necessary for the children of the em- gf;.m F Aigwr qT HR m 3

loyees of the Railways. -
i v TE 39 F fF g 7 frwa

FW, JE faar | @ gAY qar qen

I would like to mention in this con-

nection that the railway servants who ar LIG G- f& g@ =gfem a1 @
are getting less than Rs. 1000 are re- 9T =Qr’1- 12 g HIX T 9T F &1 9%
quired to pay a particular house rent. . - N - N
I think it was appreciated much that T T8 el gl 9% % | 3% JiFd ql
there would not be any rise in the gfe sifasrfat & faer gar & aR
house rent of those railway servants qT TE A 3 Tt g7 AT 2

who were getting less than Rs. 1000.
Since a few years, I find that the rise

in the house rent has been from 70 FSAN fremr & =9 &1 AT E’ !
per cent to cent per cent. I hope the # %{\fam T ar |\ 9F & gy & ey
same difficulty will be removed and o Fra Y

proper facilities would be given to the an o a : ; % feeq o da1 g
low income people who are serving in q1 IF H OF A0 A ot A F7
the Railways. d5 a1 | IT F 919 IT AV gAT AR

1 hope that the few amenities that Sl T S mﬁ dqr 3L

1 have brought to the notice of the & 3 aiF 9w fesd ¥ A o
Railway Ministry will be given with- Ig A W AT ¥ waEl fw qm= 4
out resorting to any red-tapism. Im- S "a

mediate action on these lines is quite T A i&ﬁ & qm 351 qrt, LESL|
essential. With a word of apprecia- ] Ry A g7 W@rar | § § @A
tion, again, for the tremendous service 297 IfET WE'T quAT FAEE § T 9rar

done by the Ministry, I thank you for

giving me this opportunity. foe g AT gt st ave Rl

qA T A T AT [T | IF F qA9

st wGAT : ;. I AT, A ¥ 39 IO W F Fgr fF AR R
¥ FFT T gug A AT F N AT g, & av grg SrAar oY w40 f5 qw
AR qIAg wrE §, I3 1 F g F ANT Y | AT IT A IH AT AT

WY A F e § qrv @A g T ara v av & 7 3@ # ey wfw
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AT E A oT T A WA TR
*T fegr @t 97 et & Fgr oA
T AET T qEA g A1 HYAT AgHT
TAT gAT FX X | A qog G T qA
T 3 g AT A T 9 oSt ¥ quv
fFam am &1 S A Fr R 3w
T, g T GG qRAT § | A
WEHT 7 T 9T FgT fF 99 &7 I &
T FE gEEey A3 &, g 99 F1
SeaT WY TEF R, agsrEaT Y @ 2
R 3w Y Aw o A @ A a
AR E 1A W gy IR FAEET 7T
WE I F G FIREN F I I
syt 7 =% faara ol 1 z@ T
AN IATS T AR FF FAWE I
F 37 T argR A< faar | & 7 FIR
F1 FAET AT fOE #r o 3w ¥
@ ffaradagaraa g ? a”
# g qar == f ¥ Wt gfew gy
BrE T Afe § | 3T TIFIR Y9I
AT 93 FTw F G F Arq Fidv &,
ITH T aGT I § | ZT F O
ST =iy 1+ TE A & 9 g
YFIX T AGg, 39 HAFL & gLHd,
TH YT ¥ 99 F F99F I FHAT
TAAT, ARANE FAT, Fgi a® I
g z@ avag Wy guew wwy § 1 &
T § 6 e 1 3§ AR g
= A 9ifge )

o% AR gar #1 & fO4% w7
A | & Wi & dar g4y fes
¥ IS g uF fad woge Y 370
SN AT I H g AT AT A
e T FifF 39 A faw & 79 fag
g ATAY Fedr A7 Wy w9 & A,
frvr= fad 7, 97 A7 o7 w1E T |
7@ 1 fend o+t s af wfF 75
T PAT | AR A qAGT G TAT AR
oI q T AT T™r 1 IH AG A
qIAHT A A AT GAar &, I
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TR § Q& F a9 q qAER g
g for #1 g g@R ¥ 98 W
O faar §, S AwgR A FQ@
% 3 F 9 99 AT T gT &,
T TE A § | TFR FT WA I
T AR AT A1y | Wi g gw]
F #1E faqy waw g9 awg A A9l
&1 AT 7Y faar & 1 Ay w4 S
A 5o O § Fey 5 a8 v Fd
F Y dFod & 9T #r AR agfaad
) w Fora ¥ dqod &1 ar WK
wgfems &4 #r " F1 g g afe
% FATT  GHAN & Qg FAT Aqr
g IT I M At YT AT FT AR
T

¥ o AR weAT WO F AN
T@AT ATEAT § 1 & ¥-3-53 F WA
TET | WTCT { OF GooAT §3 | IT HY
g & fag 1 T safsm o ) @w’i
9T TF sufad HAAT TeAT FY A T TEN
¥ & qo7 gAv AT | IW F AA ATHIE
FT F AT I HT 2T T AU HgTA
F1 I FY TG I3; A faor faam 1 W@
FEias T &, WA AT G 1 T
TFIT FT g1 FY A fodrga #¥
AT & AT A A7 FE gAErs g v
21 29 w1 AT A § 7 T A g
g =tfed | & =vear g 5 oF safed
T YFT &7 Mrfeqt F @ oAy 9nfed
o Y, TFT W SATET FY A, AT ITHT
sqafeqa &9 § faatd | qar oY |@T T
§ fF #% 799 9gd SAIET g AT
FT qs sra & o @1 Aqiar gg @
§ fr g o qEST g & 99 Y
=wgfaar gt & 1+ g sufaq it e
& 919 grI, 99 &1 sgafeqd I ¥
fasr g&ar & 1 g8 ¥ A &€ qFT T
AT FAIT A g1 § T T g wad

g
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[=fr FBar=)

WTe § Y WEAEE AT R
AT WA § ATRT AT 1 SO AT
N F OHF F 1 90 @7 a7 §,
ITHfere M agrrar aH &1 & 7
F N Favar a1 fx awr @99 9%
o § 3T 3T 1 fewe agY faaad
21 T g NA AT ¥ T §,
F& wgw wfg § we@) g W7 To
T # dF< d5 oy # forw 1 A
gg T & fF wasl F1 A1E w5 o
g gFITH A fawm &
oo s N &, ¥ wwmar g
A §) #:15 gar feamr g faw &
A TAFW BN RIT | G I F)
a9 3TFH 2 AT T H @y 7 18
& & @t &1 Y FiamEnt § 71 A
T T FT &1 JTAT =0fg |

mfegi ¥ s Nz PN T AR
I W TG AN AT qET §, AR
fog a#17 39 F @we D § 9
T §, 37 w7 qfnw agd g grr
2| T & gRIE\F Y I I A
& FTIO AT FT AFGTT THAT E, K 3
F wvex QT T & G g8,
3 91 g W TF ¥ F7 999 €, qF &9
Fg ¢ A J1ar g, 39 &1 A )
A | TF FRTTF) ST ELHA & S5
< fear srAT =few ) A (mag @
f& gk Wa WA 3@ 1T 97 eqra
T

oI IAT TEHT FOHRT HAD
FETT ) AT N T, Tl F W=
Faerar NA G I 1 I faged
TILH J uF T QT 79 e § fw
T 3§ W1 F) Afegt wfuw T
@R 9T & at T 7 N A FEr
fregre & @ Xaqafe @
Sft & wweT T WE FEwiE
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1 W g9 graT & ar SRt Fer F
et # w1 Sifai ) & 9§ T
At & 3 g grar @ WY e faw
39 ¥ faams #9) FRAE §7 WIE !
# 7 N & fraga s =ear g fF
S AW T F § TA ST TqAT FIT
gz 2T =rfed fog § fo g de &1 3@
F¥ wfaew # fHaYy F99mQ F1 @EE
T g1 fa ST ST FT A0F , T 7 FY
TR, ITFT IR T FX )

oS gRIT gl &Fa &) W F@ g
forg & 1707 eqrqrfvai 7 9. cad F
B & forT &1 mA T g WA €0
g graey ¥ & J &9 | gFT 1«0
a1, WIS gA: I FT I TAT A1EAT
g, i s@ a% aamm) anr fraa 57
“ETAEY Y GE aw AR Agd an
foar ST € 1 97 ¥ Fgr 91 g fF
qH ATH FT O7F a1 & 1F F97 71 @i )
FTAT | g8 TF awy & f9U Hg7ondr §
forw g fF & Aagdd € 92
JT) &, F YT 7 T ST & 1 AT
oa W & qY 99 & Fer sar @ %
e &0 1 & 7 37 st &1 7o)
wi@l g T F1 @iE w77 @7
3IF 1 ArE7 fegy Fan @ 5 ux 6 &
eI AT F | FAT TH GHG HIE
39 AT &1 fzag 2 2 &7 59 &1 0F
92 & IOy a7 42 &1 ;W7 1
arg "2 &1 W gww 7 fear sar g
7gl 97 garw ag & fw 3w & fou 39
fear smar =rfet 1 ag & fah F
fraa ¥ ag s Adf qaar <@g 1 A A
St 9 WA wEt ¥ @7 § 99 AnE
FY AT @I | g1 399 7N 7ET
1 57 gal @) M fagie ®q § e
&1 =few |

Shri C. K, Bhattacharyya: I shall
take & few minutes to draw the
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attention of the Ministry to a very allotted to co-operative societies.

important matter, and this matter

relates to the introduction of circular
railway around Calcutta. This has
been in the stage of project for long.
Recently it has come out in the
papers that the Metropolitan Planning
Organisation has taken it up but it
will not be put into action unless the
Ministry looks at it sympathetically.
The city of Calcutta is breaking down
under the weight of its population,
particularly after the coming in of
refugees from East Bengal, The exist-
ing transport scrvices are quite insuffi-
cient to carry the pcople to the
destinations, particularly during the
pecak hours when people go to offices
and when people come home from
their offices. The State Transport Cor-
poration has applied for bringing in
fifty more buses, but that is being
held up at Delhi on the ground of
lack of foreign exchange. So the
only hope for the people of Calcutta
is the introduction of the circular
railway. This will not cost the Minis~
try anything. The railway lines are
already there; only the junctions are
required to be made and traing are
required to be moved. The lines
around Calcutta are already there and
they are being used for moving goods
trafficc. 'What we want and what has
been suggested by the experts is that
the same lines may be used for
moving passenger traffic,c so that
people living in the suburbs may come
to the city at a very convenient time
and without overcrowding the trams
and buses. To that matter I draw
the attention of the Ministry and
request that along with the metropoli-
tan planning organisation they will
also try to have it expedited.

Another thing with which I have
reason to deal is the policy adopted
by the Railways regarding co-opera-
tive societies, Wagons are allotted to
individual businessmen; wagons are
allotted to a community of business-
men, their chamber or societies. But
suprprisingly enough, wagong are not

Recently one co-operative society in
my constituency found itself in diffi-
culty. It had produceq jute and had
contracted with some firms in Cal-
cutta to carry over the jute to the firms
in a stipulated time. But they could
not do so because they did not get the
wagons. Merchants were getting com-
bines of merchants were getting
wagons, but not this co-operative
society. Then they approached me and
I approached three Ministries here,
namely, the Railway Ministry, the
Agriculture Ministry and the Ministry
of Co-operation. Somehow, with the
movement of these three Ministries,
ultimately it was possible for that
co-operative society to get the wagons
it required. For that my thanks are
due to all these Ministries. So, what
I suggest now is that this policy of
the Railways should be modified. Co-
operative societies should be given at
least the same facilities as are given
to individual businessmen and com-
bineg of businessmen.

Shri S. V. Ramaswamy: First come,
first served. That is the principle.

Shri C. K. Bhattacharyya: The
Deputy Minister is saying that the
policy is: first come, first served. That
is a very salutary proposition. I at
once pay my tribute for the same and
accept it. But in regard to the co-
operative society even this salutary
proposition is not followed. The first-
come first-served proposition is allow-
ed to be followed in the case of indi-
vidual businessmen. But co-operative
societies are not given even when
they come first. That is my grievance
and I draw the attention of the Minis-
try to the same.

The hon, the Railway Minister has
been saturated with praises and con-
gratulations and, I believe, these are
not mere conventional offering—not
even offerings to his persuasive
manner and mellifluous tongue, which
may be useful in his other sphere of
activity, These are sincerely made
to him, and we expect the submissions
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we make to him to be looked upon in
that spirit of sympathy.

Shri P. Venkatasubbaiah (Adoni):
Mr. Deputy-Speaker, I am very happy
to say that the Railway Minister had
announced in this House that he is
keeping an open mind so far as the
bifurcation of railway zones is con-
cerned.  Coming as we do from the
Central and Southern Zones of the
Railways, we are very happy about
the declaration that has been made
by the Railway Minister. From every
section of this Housc conjgratulations
have been showered on the Railway
Minister and his two able Deputies
and the Railway Board for running the
railway administration efficiently and
profitably.

The railway administration is one of
the biggest of the public utility con-
cerns in our country bringinig within
its jurisdication the entire country.
Lakhs and lakhs of people, several
workshops and several administrations
have to be efficiently managed by them
so that the minimum facilities that are
required are provided to the passen-
gers and for the transportation of the
goods that are being sent.

We are very happy that the passen-
ger fares have not been increased.
‘We are glad to that extent, but on
the parcel traffic and goods traffic the
levies have been increased. In this
connection I would only like to bring
to the notice of the hon. Minister
that in the yearg to come ithe goods
traffic carried by the railways is likely
to be challenged by the road trans-
port system in this country. The hon,
Minister may be knowing that several
States have undertaken nationalisa-
tion of bus transport in their States,
with the result that the bus operators
are converting their buses into fleets of
lorries and are coming forward to
serve the public by taking their goods
from place to place. In this connec-
tion, the Railway Administration
should try to meet the ~ballange and
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also endeavour to see that sufficient
confidence and efficiency is created in
the Administration and the people
should feel that the goods that they
send will reach in time and intact. As
a matter of fact, there have been seve-
ral complaints that the goods traffic
was not handled properly and in a
manner which would inspire confi-
dence. I can say that now slowly the
Railway Adwministration is coming up
to the expectatins of the people, and
they must strive more to see that the
efficiency and confidence are kept up.

I have been stressing several times
regarding the construction of an over-
bridge in my constituency, namely
Adoni. Adoni is one of the biggest
commercial centres not only in that
region but for the entire Andhra Pra-
desh State and other places. It is
nearer to Mysore on one side and it
forms a commercial centre. And
there is heavy passenger traffic which
is being inconvenienced by the non-
construction of the railway bridge.
Several representations have been
made by me and by the people of
that place, and the Railway Minister
was kind enough to tell me that the
surveys had been conducted, but he
has qualified it with the condition that
the State Government should come
forward to bear the expenditure for
laying the approach roads etc. While
agreeing to the suggestion of the Rail-
way Minister, I would put forward a
suggestion to him that the discretion
or the priority to take up the railway
overbridges should be left with the
Railway Minister and not with the
State Government. The Railway
Ministry should fix the priority and
then intimate to the State Government
asking them whether they would
come forward with the necessary con-
tribution. 1If that discretion or the fix-
ing of priorities is left to the State
Government which is not concerned
with the Railway Administration or
the difficulties of the Railway Admi-
nistration, then I feel that it will not
serve any purpose. I would like to
stress this point in this connection.
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Regarding the laying of new rail-
way lines, our plea has been that the
more under-developed and economi-
cally backward areas should be served
by the laying of new railway lines.
The laying of new railway lines not
only brings certain amenitities to the
passengers or the goods but it also
brings in its wake prosperity and also
industria]l development. Places where
there are mineral resources yet un-
tapped and where there is forest
wealth should be kept in view for
laying new railway lines.

In my area of Rayalaseema where
there is abundant mineral and forest
wealth, several times it has been urged
upon the Government both by the
people of that area and by the State
Government to lay additional railway
lines which had been surveyed a long
time back, I would only request the
hon. Minister to keep in view such
arcag and at the proper time see that
these areag also are served. I do not
say that at this time of emergency
such things should be given priority
over other important things like laying
of new railway lines in Assam and
other border areas, but I only want
that he shoulg bear in mind that these
areas also should be served.

A welfare State should not look only
to the economics or the remuneration
that it could get from these areas, but
it should also look at it from the wel-
fare point of view, and areas which
have been neglected should also be
served. That should be the criterion
for laying of new railway lines and
not merely the revenues which they
would fetch from those areas,

Another thing that I would like to
bring to the notice of the hon, Minis-
ter is that private catering should be
improved. In the Central Railway,
from Hyderabad to Kurnool, thereis
a private caterer at Mahboobnagar. I
have been seeing for years that the
very same man is doing the catering
there and he has almost monopolised
the business there, and the catering
that he does and the food that is serv-
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ed are hopelessly bad. When we
travel in the morning from Hyderabad
to Kurnool, the lunch station comes
at Mahboobnagar, and we get very bad
food there. I feel that either that pri-
vate catering should be replaced by
departmental catering or some other
individual who will serve more effi-
ciently should be chosen.

The last point that I would bring
to your notice is this. I do not plead on
a regonal or parochial basis, but care
should be taken that the recruitment
of railway personnel should as far as
possible be made on a regional basis,
of course, keeping in view the eligi-
bility, the efficiency etc. If that is
done, there will not be any heart-
burning from other regions that the
regions have been properly repre-
sented.

Shri M. L. Jadhav (Malegaon): I
rise to make a few suggestions with
regard to the Indian Railways. The
first thing that I would like to submit
is about the railway crossings. On
the Bombay-Agra road, between Nasik
and Bombay I feel that daily there
are about 2500 cars that pass by the
road, and there are about two to three
railway crossings where these cars
have to stop for about half an hour.
There is huge traffic and that traffic
has been assessed. A survey was
made by the PWD as well as by the
police and as a result of the survey
it has been ascertained that more than
2000 cars pass by that road, and these
carg are required to stop whenever a
train is coming either from the up side
or from the down side. Therefore, it
is very necessary that these crossings
should be covered with overbridges.
The construction of the overbridges
has been pressed a number of times.
1 feel the Railway Ministry should
look to these matters and should take
the help of the State Government and
see that these railway crossings are
covered by overbridges.

My second point is about the over-
crowding in the local trains in the
Bombay suburbs. I feel that Bombay
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is a city having a population of more
than 42 lakhs, and it is a city where
passengers, railway officials, govern-
ment servants and other members of
the public are required to attend
offices and where they go for other
work. I would like to suggest that
if possible an underground railway
may be constructed in Bombay. It is
a bare necessity. In peak hours I find
that there are a number of accidents
because of overcrowding. I the over-
crowding is to be met, I feel that for
a city like Bombay, the construction
of the underground railway is a neces-
sity, and I request that it may be
undertaken.

14.49 hrs.

[MRr. DEPUTY SPEAKER in the Chair].

Further, I would like to submit
one thing in regard to the coal ash
that is sold; I would submit that it
should be sold to the co-operative
societies of brick-makers. In a num-
ber of cases I find that the persons
who are engaged in the trade of brick-
making, if they demand coal ash from
the various depots, find difficult to
obtain it in sufficient quantity for their
business. Therefore, 1 request the
Railway Ministry to consider the case
of the co-operative societies of brick-
makers more sympathetically and give
the required quota of coal ash to them
when that particular quota from a
depot is sold.

Finally, I would like to make a
small suggestion about one station,
Ugaon, on the Central Railway. That
locality is an irrigated tract. I find
that onions, vegetables, foodgrains,
jaggery etc. are required to be sent to
Bombay and other places. This sta-
tion has not got a platform either for
passengers or for goods. I would re-
quest that Ugaon station should be
covered with a goods shed and there
should be at least a platform for load-
ing and unloading of goods. That will
serve the local need,
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I congratulate the Railway Ministry
on its performance and hope that my
suggestions will be given due conside-
ration.

Shri Swaran Singh: Mr. $peaker,
Sir, we are now coming to the end of
a very long debate on a subject which
is of very great interest to hon. Mem-
bers of this House. In fact, it is of
very great interest to the vast num-
ber of people of our country, as this
service is being utilised to a very large
extent by a very large number of per-
sons who have necessarily to use this
facility. As a matter of fact, some of
the figures concerning our railways
are more or less astronomical. Rough-
ly, 1]100th of our total population use
railway trains as passengers—we car-
ry anywhere from 45 to 50 lakh pas-
sengers a day. Again, the number of
trains run is very large. We are, on
the average, now running about 9,000
traing a day, of which about 5,000 are
passenger traing and 4,000 are goods
trains. We have as many as 6,600
railway stations scattered all over the
country. The figure of the number of
railway employees has been mention-
ed more than once; it is about 113}
lakhs. It is, thcrefore, natural that,
in a subject like this, there should be
widespread interest.

I feel grateful to hon. Members be-
cause they have been generous enough
to say words of appreciation, even
though the improvements that have
been made are not such startling im-
provements, This only shows the
strength of democracy in sustaining
those who are engaged in the ardous
task of serving the community. I
would like to assure hon. Members
that the generous words that they
have used about me are taken by me
in all humility as being addresed to
the 113 lakhg of railwaymen whose
co-operative effort and whose willing
co-operation, are resgponsible for add-
ing to the transport effort.

There is one aspect which I would
like to place before this hon. House.
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It is true that the administration and
the 114 lakh railway employees carry
the main burden of this transport
effort, but the most important link in
all this is the user himself. I have no
doubt in my mind that our transport
effort can be significantly improved if
the co-operation from the user is
availble in an increasing measure.
Whether it is the railway passenger or
the user of goods services, the active
co-operation of the railway user is a
very important factor, and the Rail-
way Administration do not underesti-
mate the importance of this.

For instance, take goods traffic.
Small things can help in a very big
way. Quick loading and unloading
can save considerable time, and if a
wagon lying idle in a yard, or a sid-
ing, is quickly loaded and quickly un-
loaded, its turn-round can be signifi-
cantly improved. Some hon. Members
have made reference to the inconveni-
ience caused to users in the matter of
quick unloading. We introduced that
practice in certain sections, There
was initial adverse reaction, which was
not unnatural; we get accustomed to
a particular way of life, and any alte-
ration, even though it may be for the
good, it is not generally accepted.
But we noticed that, soon thereafter,
the traders and other users of that
transport arrangement co-operated
with the administration, and it has
helped very much in the overal] trans-
port effort. I would like to assure the
users that this was introduced, not
with a view to earn demurrage, as
was uncharitably mentioned by cer-
tain critics. I would like to say frank-
ly that it is extremely loath some for
the railways to earn demurrage. If
the rule regarding levy of demurrage
is there, it is more to enforce quick
loading or rapid unloading rather than
to earn any sums of money. It is there
only to create a sense of urgency
amongest the wusers and I for one
would be extremely happy if I could
report to the House that the earnings
on the score of demurrage are zero.
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Not only that, It has to be seen
that railway trains, whether goods or
passenger, run all the 24 hours. There
is no such thing as a break in this
service, or a holiday of any type. Peo-
ple work in rotation. Sometimes even
individual hardships are caused, as
was highlighted on the floor of the
House when certain Station Masters
and Assistant Station Masters have to
put in long hours of duty. Still, the
wheels continue moving all the 24
hours. Therefore, it is very necessary
that our patrons, the users also rea-
lise that, while using the transport
system of the railways in a country
like India, which is developing, it is
necessary to spare the strains which
they can avoid.

15 hrs,

I would like to make special refe-
rence in this connection to Sunday
loading. Sunday loading, both in coal
and in general goods is a matter of
high importance. I know that in the
general set-up in which we are work-
ing, people are entitled to have rest,
weekly or fortnightly rest or what-
ever the arrangement that might be
'made, but I am sure that suitable ar-
rangements can be made by stagger-
ing these holidays, and it can be
ensured that the work of loading and
unloading is not stopped or showed
down on Sundays or on holidays.
This is of importance, because any
shortfall of wagon loading or unload-
ing on a Sunday or a holiday, when
we have got such a large number of
holidays in a year, mounts up to a
significant percentage. Therefore, it is
necessary that this fact should be
fully appreciated by the railway users,
and it will be in their interests and
in the interests of the country if they
organise themselves fully for arrang-,
ing quick loading and unloading. They
should not create the difficulty which
the railway administration is facing, of
keeping the wagons unused eithelt at
the loading point or at the terminal
end when these are taken to their

points of destination.
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Again, hon, Members of the House

were quite rightly unhappy that the

standard of maintenance of cleanlinesg
is not high. I agree that we should
take all possible steps to see that the
users, with all their habits, call them
failings it you like, act in a particular
manner. The climate of our country
is such that in certain parts of the
country, dust nuisance is inevitable,
anq it is for this reason that railways
have been insisting on the use of clea-
ners who are available at all important
sations, It has been the experience
of the railway administration that
quite often even their services are not
fully utilised. In fact, they are not
encouraged to undertake cleaning at
intervals. At the starting point, at the
intermediate stations and at other
places, cleanliness, in the form of wip-
ng out the dust or removing what-

'ver bits might have been thrown, is

recessary, but ultimately the gtandard

of cleanliness will depend to a very
large extent upon the users, This is

a thing which is growing, and there is

growing consciousness among the rail-

way users, ag among the other sec-
tions of our community, this factor is
of considerable importance.

It might amuse you to hear of an
incident that happened to me when I '
wag travelling on one of the foreign
railways. 1 ate something, and I put
the refuse in the very paper wrap-
per in which it had been served, and
when I Jooked round, the surround-
ings were so clean that I did not have /
the heart to place it anywhere in t-hat'
coach. I also looked out, and eveni
outside, on the roads and country-!
side, the standard of cleanliness was!|
so high that I did not have the heart
to throw it out, as it would make the
clean surroundings ugly. Therefore, !
there is such a thing as the individual \
desire to remain clean, and to a very f
large extent the genera] attitude will |
go a long way in improving matters. \

Mr. Speaker: What did he do then? )
" one other aspect of our railways which

He did not tell us.
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Shri Swaran Singh: I put it in my
pocket, and at the railway station I
put it in the letter box.

Mr. Speaker: This was
interesting part!

the most

Shri Swaran Singh: I know that I
cannot expect my patrons to be that
meticulous because the surroundings
are such that, even jf you display a
board asking people not to commit
nuisance, that becomes an invitation
for people to commit nuisance, that is
my experience. They feel it is a place
which perhaps is normally used for
that purpose, and they can do it with
impunity.

These are the facts of life, and we
have to take a practical view, and
cannot talk from a high pedestal. We
have to live with these problems, grap-
ple with these problems, to presevere
and find the necessary answers.

You would recollect, as I do, that
15 or 20 years ago none of us could
imagine that people woulq stand in
queues for purhcasing tickets at rail-
way stations. Ag a young man I have
functioned as a volunteer for other
passengers who were old, both men
and women, and I have been in the
milling crowed trying to reach the
window to get a ticket. At that time,
none of us could imagine that people
would automatically follow this nor-
ma] discipline and stand in a queue
at the booking stations or at the
cinema houses and the like, but that
is now there and is growing.

So, there are so many other changes
that are taking place all over. All this
does create a hope in our mind that,
with the strengthening and tightening
of the administration and with the
willing co-operation of the users, and
the growing gense of self-improvement
which is bound to come as our country
progresses the picture will become

* definitely more rosy.

While on this, I would like to give
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perhaps is known to many, but is not
always remembered. There are two
important features of our railway sys-
tem. This is today one of the few
railways in the world—] am using thig
expression purposely—which are pay-
ing. Many railways in the world to-
day cannot claim the same position
of being paying railways. Our traiff
rates, whether of goods or of passen-
gers, are alsp fairly on the low side.
It is not as if by increasing our reve-
nues, we are placing a solvent picture
before the world. The second import-
ant thing is that the Railways are an
expanding organisation. Many rail-
way organisations in the world today
are in the process of decay because of
the highly advanced stage reached by
these countries. There are other
means of transport like inland water-
ways, the roag systems etc., and all
those systems are also fully develop-
ed.

Shri Koya (Kozhikode): What about
the amenities?

Shri Swaran Singh: I know that my
record on that is not very good. I
was placing these two aspects before
the House to indicate that the railway
system is full of confidence and full of
future, That is, it is both paying and
expanding. As Dr. Singhvi rightly
pointed out, for years to come we
will have to depend upon railways as
the main means of transport in view
of the long distances involved in our
country and in view of the location
of certain important materials which
are concentrated in certain parts. Coal
is the obvious thing that comegs to one’s
mind. All our coal, or the major part
of it, is located in that area of 200x200
miles, within the corners of the four
States of Bengal, Bihar, Orissa and
Madhya Pradesh. That is to be moved
to long distances like Punijab, Gujarat
and States in the South, We have got
some coal and lignite in Andhra Pra-
desh and Madras. Even taking that
into consideration, still large quanti-
ties of coal will always continue to
more over long distances. Besides,
the other raw materials for fertiliser
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plants cement factories, etc. will con-
tinue to depend upon the railway sys-
tem. Therefore, it is necessary that a
system like ours should have some in-
herent strength and it is from this
angle that I would like to view the
present picture of the Indian Railways.
Considerable thought has been given
and continues to be given to make it
an organisation of strength. It has
been the endeavour of the railways
to make our country gelf-sufficient in
the matter of railway equipment, To
a certain extent, the railway organisa-
tion has to depend upon the general
strength of the industrial economy of
the country. Large quanties of rails
are needed, but the railways cannot be
expected to organise a steel plant. So,
for the rails, steel plates and other
essential steel needed for the railways,
they depend upon the economy of the
country as a whole. They depend up-
on the stee] plants for servicing the
steel requirements. There are three
essential things on the manunfacturing
side: wagons, Jocomotives and coaches.
We are not importing any wagons
from abroad; we are sufficiently orga-
nised now to export wagons, if there
is demand. A gmall proportion of cer-
tain components is still imported, but
éssentially the manufacture can gene-
rally be said to be within our own
compass,

Our Permbur coach factory is one of
the best in the world. I happened to
go to the factory of the colleborators
in Europe when I was not a Railway
Minister—about seven or eight ycars
ago. That is in Schleiren near Zurich
They told 'me that the Perambur fac-
tory, when ready, would be much
better than even their own factory. I
was not very much interested in this
factory then, but even then I did go
round the Schleiren factory. Several
years later when I visited the Peram-
bur factory I was reminded of this
and I wag greatly impressed by the
lay-out of our own factory which was
definitely a better layout and a better
show compared to the factory of the
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collaborators themselves. Some of the
coaches are being manufactured even
in the private sector. We are not
importing any steam locomotives,
either broad-gauge or metre-gauge.
Chittaranjan has already started the
manufacture of electric locos. The
diesel loco workshop at Varanasi is
getting ready. So the Railways can
depend upon indigenous sources for
almost all their requirements, which is
an inherent source of strength.

On the man,power side also, in a
huge organisation, it is difficult to
assert that there is no hanky-panky
anywhere. He would be a bold person
who can assert so. But I fcel that on
the whole the mechanism has been so
devised as should inspire confidence.

Shri Bade: Why is the percentage of
coal consumption increasing? Are
“you starting collieries for the railways
-also?

Shri Swaran Singh: We have no
special  collieries. Some years ago,
ratlways did own some collieries but
they were transferred to the National
Coal Development Corporation when
it was set up. The Coal Controller
nominates our sources, and we get
from there.

Shri Bade: You get inferior quality
-coal.

Shri Swaran Singh; I was coming to
‘that, if Mr. Bade could bear with me
for a little while. There is a great
deal of force in it

1 wag saying that the general atti-
tude has been to make the channels
of recruitment as fair as possible.
For the reason there are four Railway
Service Commissions for recruiting
the Class IIT staff. Even for lower
level recruitments we insist on issue
ot the necessary advertisements or
notices so that recruitment is not made
in a surreptitious manner. For the
higher level recruitment there is the
Union Public Service Commission. We
do attach importance to the regional
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considerations also. It is for that
reason that we have a rule that a per-
son who has to complete has to give
certain priorities: whether he opts for
Jodhpur or Bikaner or Guntakkal
division, ete. This helps to a certain
extent in diversifying the sources of
recriutment, We attach considerable
importance to training at all levels.
We have got a large number of train-
ing institutions and we insist on refre-
sher courses and the like, If we can
manage the men and materials pro-
perly, 1 am sure that the Railway
system will continue to grow from
strength to strength, and will rise up
to the expectations of the hon. Mem-
bers here.

I have to say a few words about
coal. It is known to this House quite
well. For the steel plants, we should
remember that coal is not a heating
material but a raw materials which is
necessary for the production of steel.
So, the stcel plants have priority over
high grade coal compared to railways
or thermal plants or other factories
which use coal for heating purposes
only. Historically, most of our rail-
ways were based upon the availablity
ot high grade coal because at that
time there were no steel plants on
other users of high grade coal. With
the commissioning of steel plants a
situation developed where metullergi-
ca] coal of low ash content was swit-
ched over as raw material for steel
plants and the railways and ofhers
had to take their lower priority in the
matter of the available coal. There-
fore, the ranlways are not getting as
good coal as they would like. But I
am not complaining against anyone.
That is inherent in this situation.
There is one way of improving thc
quality, and that is by washing it.
During the current plan period Gov-
ernment is proposing, to have washe-
ries both in Bihar and I think in
Madhya Pradesh, where coal will be
washed, so that the ash content can be
lowered ang better quality coal can be
used,
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As I said yesterday, there may be
openings progressively for dieselisa-
tion or electrification, even at a some-
what larger scale, depending upon
the availability of power and the
availability of diesel oil from indi-
genous sources.

As hon. Members thad made mention
about Kandla port, I looked into that
matter. I think the rail movement at
the moment is more or less keeping
pace with the arrivals at the port but
we must remember that the pattern of
traffic there may change; because of
the Gujarat refineries, our import at
Kandla port, particularly of petro-
‘Jeum products, might decrease, but
in view of the developing economy,
in the stage in which we find our-
selves, it is likely that the total
quantum of traffic on that section is
likely to increase. It is for this reason
that we have accepted the necessity
of having a broad gauge line from
Jhund to Kandla, The actual phasing
or the actual stage of execution,
naturally will depend upon the avail-
ability of overall resources and the
changing pattern of traffic. There is
a token provision in the current
budget also through which approval
in principle is sought for this new
broad gauge line.

Some hon. Members have mentioned
the desirability of discontinuing the
second class in our passenger coaches.
1 think there is a class of people who
cannot afford first class and who want
to travel in a slightly better coach
than third class. For this reason, we
have taken a decision that second
class will continue. There was a time
when we were hesitating a little, but
now we have taken this decision
firmly, and it will be our intention to
improve that service also in quality
and quantity. We are taking steps
accordingly.

Dr. M. S. Aney: Are you retaining
Inter-class also?

. Shri Swaran Singh: What used to
be called inter-class formerly 1is
2916 (Ai) LSD.—8.
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second c!.:s; it has been so for several
years now.

Shri §. M, Banerjee: And the for-
mer second class is now the first class.

Shri Swarap Singh: It is true that
our present first class is the successor
in interest to the former second class.
Therefore, those who used to travel
in the somewhat luxurious first class
of the older times, when they start
comparing the present first class with
that formeg, luxury, they will find that
the pres rst class does not come
up to their expectations. Even the
fare that is charged is nearer the fare
that was charged for the original
second class, as compared to the
original first class. But in spite of
that, we are trying to give as much
comfort to the users as is permissible
within the limits of our costs and
resources.

The question of overbridges and
level crossings has been raised again.
This is a matter which has been
agitating the House for quite some-
time. The position with regard to the
overbridges is quite simple. In all
fairness, the railways should do the
bridge and the civil authorities-
whether it is the corporation, or the
municipality, or district board or the
State Government—should do the
approach road. Apart from the fact
that this is an essential amenity for
the road user, the fact remains that
the railway cannot be involved in
undertaking works which mostly are
outside their own limits and which
involve other problems of acquisition
and the like. That is a position which
is well understood by the State
Governments, and Railway’s offer to
cooperate is being made good use of
and at many important places over-
bridges are coming up.

With regard to level crossings, there
has been some improvement over the
position as reported last year. I had
written to all the State Governments,
and some of them have already agreed
upon the formula to share the ex-
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penditure on the basis of 50:50 of the
ecost involved—and steps are  being
taken to provide manned level cross-
ings at all those places. Some of the
States have not yet indicateq their
consent, but I am hoping to persuade
them.

Shri Thirnmala Rao (Kakinada): If
I may intervene for a minute, to seek
a clarification, there are certain over-
bridges that have been sanctioned for
implementation in the year 1963, but
I hear that they are beinutopped on
account of the emergency. Every-
thing was settled and work was start-
ed, but I hear complaints from my
constituency that the work on a
bridge, which had been started, 1is
being stopped on account of the
emergency. That is in Samalkote. It
has been hanging fire for 25 years and
luckily I got a  written assurance
from the General Manager, Southern
Railway, that work would be started.
It started, but then I have got a
Jetter from the local MLA that the
work has been stopped.

Shri Swaran Singh: My initial reac-
Ylon is that the work should not
stop.

Mr, Speaker: The Minister had
crossed all those bridges and come
to level crossings. The hon. Member
has come just now and hag drawn him
back to the bridges.

Shri Swaran Singh: Normally, it is
not the policy to stop the construc-
tion of these overbridges. If the
don. Member tells me the name of
the bridge separately I will certainly
Yook into #.

I am extremely thankful to the
hon. Members for appreciating the
work of the railways. I would like
0 assure them that this will onlv
make me more humble, and will
impel me to even greater effort and
will also be a source of great inspira-
@on and encouragement to the 11}
Jakhs of railwaymen.
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Dr. L, M. Singhvi: I would like to
have the reaction of the Minister to
the idea of running the railways as
a public sector corporation rather
than as a departmental undertaking,
the matter which I raised in my
speech.

Shri Swaran Singh: I will reply to
it briefly. The railway in a sense is
a statutory body, because there is a
separate Act for this, and even while
running the other State undertakings,
we are not quite sure whether the
normal company law is the right
statatory provision in regard to them.
As a sort of experiment we are run-
ning some of our industrial under-
takings according to the normal com-
pany law pattern, but even there, you
are aware of the situation that there
are separate statutes for certain types
of activity like the DVC, State Bank,
etc. There is a Railway Act and a
Railway Board Act. One can have
a look at these. If there are parti-
cular aspects that require any change,
one can examine them.

Shri Heda (Nizamabad): I would
like to put just one question. Accord-
ing to the recent rule, if anybody who
has purchased a first class ticket
wants to cancel his journey, he has
to forfeit the entire amount, and it
is very hard on those persons who
purchase the ticket by paying cash.
Only they suffer. Officers or Minis-
ters or Members of Parliament do not
suffer at all.

Shri Swaran Singh: I do not think
the entire amount is forfeited, unless
of course he waits till the last minute.
If the person cancels the journey
within a reasonable time and not at
the last minute, then he looses only a
certain part of it. This action had
to be taken, because there was a
widespread complaint voiced on the
floor of the House also, that there are
ghost reservations, and at the last
minute, either those tickets are passed
on to somebody else, or the journey
is cancelled. So we thought this will
be some deterrent: that a certain part
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of #t should be charged from them
by way of penalty, if they decide to
eance]l the journey.

Shri Heda: It is the whole amount
that has to be forfeited.

Mr. Speaker: Order, order. Can 1
put the cut motions together, or is
there any cut motion to be put sepa-
rately?

Dr. L, M. Singhvi: I beg leave of
the House to withdraw all my cut
motions.

Mr. Speaker: Does the hon. Mem-
ber have leave of the House to with-
draw all his cut motions?

Some Hon. Members: Yes.

The cut motions were, by leave,

withdrawn,

Mr. Speaker: I shall now put all
the other cut motions to the House.

The cut motions were put and nega-
tived.

Mr. Speaker: The question is:

“That the respective sums not
exceeding the amounts shown in
the Order Paper be granted to
the President to defray the
charges which will come in course
of payment during the year end-
ang the 31st day of March, 1964,
in respect of Demands Nos. 2 to
186 and 18"

The motion was adopted.

[The Demands for Grants which were
adopted by the House are reproduc-
ed below—Ed.]

DemaND No. 2—MISCELLANEOUB
EXPENDITURE

“That a sum not exceeding
Rs. 2,90,12,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Miscellaneous Expen-
diture’.”

ways)
DamaNp No. 3—PAYMENTS TO WORKED
LINES AND OTHERS

“That a sum not exceeding
Rs. 31,01,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 318t day of March, 1964, in
respect of ‘Payments to Worked
Lines and Others'.”

DxMAND NO. 4—WORKING EXPENSES—
ADMINISTRATION

“That a sum not exceeding
Rs, 42,79,43,000 be granted to the
President to defray the chargee
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Working Expenses—
Administration’.”

DemAND NO. 5—WORKING EXPENSES—
REPAIRS AND MAINTENANCE

“That a sum not exceeding
Rs. 137,81,81,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Working Expenses—
Repairs and Maintenance’.”

DeMAND NO. 6—WORKING EXPENSES—
OPERATING STAFF

“That a sum not exceeding
Rs. 85,37,14,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Working Expenses—
Operating Staff’.”

DeMAND NO. 7—WORKING EXPENSES—
OreraTION (FUEL)

‘“That a sum not exceeding
Rs. 92,10,38,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Working Expenses—
Operation (Fuel)’.”
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DEMAND NO. 8—WORKING EXPENSES—
OPERATION OTHER THAN STAFF AND FVEL

payment during the year ending
the 31st day of March, 1964, in

“That a sum not exceeding
Rs, 28,87,95,000 be granted to the
President to defrey the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Working Expenses—
Operation other than Staff and
Fuel'.”

DEMAND NO, 9—WORKING EXPENSES—

MISCELLANEOUS EXPENSES

‘“That a sum not exceeding
Rs. 32,02,59,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Working Expenses—
Miscellaneous Expenses’.”

DEMAND NO. 10—WORKING EXPENSES—

LABOUR WELFARE

“That a sum not exceeding
Rs. 13,65,98,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Working Expenses—
Labour Welfare'.”

DxmAND No. 11—WORKING ExXPENSRS—

APPROPRIATION TO DEPRECIATION
Rreserve Funp

“That a sum not exceeding
Rs. 80,00,00,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Working Expenses—
Appropriation to Depreciation
Reserve Fund'.”

Drmanp No. 12—PAYMENTS TO GENE-

RAL REVENUEXS

“That a sum not exceeding
Rs, 93,10,86,000 be granted to the
President to defray the charges
which will come in course of

respect of Payments to General
Revenues'.”

Demanp No. 13_OpEN Ln:u:. WORKS

(REVENUE)

‘“That a sum not exceeding
Rs. 12,49,50,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Open Line Works
(Revenue)’.”

DeMAND No. 14—CONSTRUCTION OF

New LiNEs

“That a sum not exceeding
Rs. 65,63,44,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Construction of New
Lines".”

DEmMAND No. 15—OrEN LiNE WORKS—

ADDITIONS AND REPLACEMENTS

‘“That a sum not exceeding
Rs. 433,12,94,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Open Line Works—
Additions and Replacements’.”

DEMAND NoO. 16—OpPEN LINF WORKS—

DevoLorMENT FUND

“That a sum not exceeding
Rs. 25,98,00,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Open Line Works—
Development Fund’.”

DeMAND NoO. 18—APPROPRIATION TO

DevELormENT FUND

“That a sum not exceeding
Rs. 31.00,42,000 be granted to the
President to defray the charges
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which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Appropriation to Deve-
lopment Fund'.”

—

15.30 hrs.

COMMITTEE ON PRIVATE MEM-
BHERS’ BILLS AND RESOLUTIONS

FOURTEENTH REPORT

Mr. Speaker: Now we take up
Private Members’ Business, Shri Hem
Raj to move the motion, ,

Shri Hem Raj (Kangra): Sir, I beg
to move:

“That this House agrees with
the Fourteenth Report of the
Committee on Private Members’
Bills and Regolutions presented to
the House on the 7th March,

1963.”

Mr, Speaker:

“That this House agrees with
the Fourteenth Report of the
Committec on Private Members’
Bills and Resolutions presented to
the House on the Tth March,
1963.”

Shri Hari Vishnu Kamath (Hoshan-
gabad): Mr. Speaker, Sir, I rise to
oppose para 5 of this Report.

The question is

“The Committee suggests that
not more than four Bills should be
allowed to be given notice of by
a Member during a session.”

Sir, I invite your attention to Rule 204
of the Rules of Procedure. The Com-
mittee in making the suggestxon has
exceeded its powers.

Mr. Speaker: Rule 294?

Shri Hari Vishnu Kamath: Yes—
Committee on Private Members’ Bills
and Resolutions. In my humble
judgment, I feel, the Committee has
gone far beyond the powers conferred
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Bills and Reslutions
thereon under this Rule. The func-
tiong of the Committee are defined
under this Rule—to examine every
Bill, to examine all private members’
Bllls, to recommend the time, to
examine every private members’ Bill
which is opposed in the House, and
all that. I need not read out all those
functions that are assigned to the
Committee under this Rule.

Now, the suggestion that is made by
the Committee in para 5 will, in effect,
erode the powers, the rights, of
private members conferred by Rule
65. Rule 65 rcads as follows:

“Any member, other than a
Minister, desiring to move for
leave to introduce a Bill, shall
give notice of his intention, and
shall, together with the notlce
submit a copy of the Bill . . .”
etc. etc.

The rights of members, the rights con-
ferred by the existing rules of proce-
dure, should on no account be whittled
down or sought to be curtailed by a
committee’s recommendation. It may
be that the committee may recommend
that a particular Bill, of which notice
has been given, might not be intro-
duced or might not be moved for leave
to introduce. But the giving of a notice
of a Bill is a right which should on
no account be curtailed and a member
should be free, at liberty, to give
notice of as many Bills as he likes.
Sir, if I am permitted to say with all
respect, this will be a serious erosion
of the rights conferred by the existing
rules of procedure upon private mem-
bers in this House. Especially in a
long budget session where there are
more than, I believe, six days—some-
times more even—allotted for private
members’ Bills, it is wholly improper,
it is wholly incorrect for any com-
mittee to make—and my hon, col-
leagues will agree—a recommendation
which seeks to curtail the rights of
members to give notice of Bills.

Dr. L. M, Singhvi (Jodhpur): Sir,
while the jurisdiction and the compe-
tence of the commitee, in my humble
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opinion, would depend on Rule 294
under which the Speaker may assign a
particular function to the Committee,
we do not know whether this was also
the function assigned to the committee
by you. At any rate, there {3 this
objection to the curtailment of an
existing right. I think, before we can
decide on this, we should very much
like to know from you, Sir, whether
this was a function assigned by you
to the Committee and whether it is in
pursuance of that assignment that the
committee has proceeded to make this
recommendation.

@hri S. M. Banerjes (Kanpur): Sir,
I was also present in that meeting—
and 1 am also one of the members of
this Committee. Now, when we were
discussing about the allotment of time
for Bills, this question was raised by
the Chairman, that is, by the Deputy
Speaker. It was sdild that many
members who table the Bills are net
present in the House with the result
that certain important Bills are not
given proper priority.

Yaqu may remember, Sir, that even
in the matter of non-official resolu-
tions, what the previous practice was,
we used to table hundreds of non-
official resolutions and it was our
sheer luck whether they were balloted
or not. Now, the present practice is,
the memters have to give their names,
say, for example, I—S. M. Banerjee—
give my name for balloting and my
name is balloted along with others
and if my name secures priority, that
is, mv name is first, then I am asked
to move the resolution,

Now, in the case of Bills, supposing
I have tabled 10 Bills and my name
is first in all the ten motions, then I
am given only once chance. So, the
Commitee thought, almost unanimous-
ly, that there should be some restric-
tion on this. If the restriction on this
is going to be removed; I would
humbly request that the restriction on
non-official resolutions should also be
removed,
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Shri C. K, Bhattacharyya: I have
followed the recommendation of the
Committee and the speeches that have
been made by members. It was never
the intention of the Committee to cur-
tail the rights of members. The Com-
mittee has made a suggestion in order
to economise the time of the House
and also to economise the energy of
the officers of the Lok Sabha Secre-
tariat. That is the conclusion I draw
from the recommendations of the
Committee. By giving notice of a
large number of Bills, some of which
may be on the off-chance—may not
come up on the agenda—the distribu-
tion of the time of the House is not
properly looked after. I think, allow-
ing a member to give notice of four
Bills in a gession would be enough.
How many Bills would a member want
to move in a session and carry the
House with him? My impression is
that the Committee had no intention
to curtail the rights of Members of
the House. It is a suggestion only
for economy.

Shrl Hem Raj: Sir, when the sug-
gestion was made, it was never the
intention of the Committee to limit
the rights of members for moving
more than four Bills. But it thought
that there are three sessions in a year
and even if one member is given an
option of moving four Bills in a ses-
sion, it means that within a year he
can move twelve Bills. In any case,
it was never the intention to limit the
rights of members. What was thought
that a suggestion may be made in this
regard as in the case of resolutions.
Sir, during this emergency period,
your goodself also requested the mem-
bers to give some constructive sugges-
tions in order to save the time of the
Parliament. So, this is one of the sug-
gestions that has been made by the
Committee that, if the memsbers so
like, the House may take a decision
that it would be sufficient for each
member to move four Bills in a ses-
sion. It has never tried to limit the
rights of members of the House.
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[]
Mr. Speaker: That should be en-

ough.

Shri Bade (Khargaon): My learned
friend said that their intention was
not like that; it has been done with
good intentions. But this sort of cur-
tailment is found nowhere in any
other Parliament. The Committee has
not got the power to curtail the rights
of members.

Mr. Speaker: I have followed the
hon. Member. The first question put
to me by Mr. Singhvi was whether
under Rule 294, I had given that dir-
ection. I have not given any direction
to the Committee so far as that is
concerned under sub-rule (2).

Then the second thing is the objec-
tion taken by Mr. Kamath that the
members have a right to give notice
of any number of Bills under Rule
294 That is correct so far as it
reads . . .

Shri Hari Vishnu Kamath: Rule 63.

Mr. Speaker: This is correct. I have
no intention, nor had the Committee
any such desire, to curtail their rights
of giving notices of Bills. Perhaps, it
is only for the sake of convenience.
Normally, they do not have the oppor-
tunities and only a few members
monopolise the whole thing. Probab-
ly, others do not get the opportunity.
Then, in practical experience, the
Members do not get any chance of
moving more than four Bills in a ses-
sion. It is hardly that they are lucky
to get a chance of moving more than
four Bills in a session. Even if one
hon. Member gets a chance of moving
them, he does not get the chance to
get them through or to proceed with
‘hem. Therefore, the only intention
was that unnecessarily the time of the
Secretariat, as was said by our hon.
friend there, might not be spent on
that. We can change the words here
and we can ask the hon. Members
themselves to exercise restraint on
themselves. Instead of saying: “No
bon. Mender shall be entitled to give
“otice of . .*

Bills and Reslutions
Shr! Harl Vishny Kamath: Let it
be amended that way. It cannot be
accepted in this form.

Mr. Speaker: That is what I am
putting to the House, We can make
that amendment saying that hon.
Members are requested to exercise
restraint on themselves so that they
would not give notice of more than
four Bills in a session. Would that
be all right? There is no restriction
then on the rights of any hon. Mem-
ber.

Shri Hem Raj: There is only volun-
tary restriction then.

Mr. Speaker: Shall I put the motion
with the modification?

Shri Hari Vishnu Kamath: Sir, I
am not personally interested; I have
not introduced more than one Bill so
far in the whole year. But I am con-
cerned about the rights of Members.

Dr. L. M. Singhvi: Sir, this is &
direction from you which we shall
always try to practise. But I do not
think it is necessary to put it in that
way. It does not look nice.

Mr. Speaker: That does not place
any restriction on any hon. Member.

Shri Harl Vishnu Kamath: You
need not request, Sir. We can cay:
‘“The Committee requests. Mem-
bers . . .” Why should you?

Mr. Speaker: We will say, “The
Committee requests . ..” So, with
this modification the question is put
that the Report of the Committee be
agreed to. '

The question is:

«“That this House agrees with
the Fourteenth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 7th March, 1963, as
modified.”

The motion was adopted.
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Mr. Speaker: So the modified re-
port of the Committee is agreed to.
Now we take up the Bills,

1543 hrs.

CHILD MARRIAGE RESTRAINT
(AMENDMENT) BILL—contd.

Mr. Speaker: The House will take
up further consideration of the fol-
lowing motion moved by Shri D. C.
Sharma on the 22nd February, 1963:—

“That the Bill further o amend
the Child Marriage Restraint Act,
1929, be circulated for the purpose
of eleciting opinion thereon by the
31st October, 1963.”

Shri D, C. Sharma may continue his
speech.

Shri D. C. Sharma (Gurdaspur):
Mr. Speaker, Sir, I am asking for
something very innocuous and harm-
less from the Members of the Lok
Sabha. I request them to permit me,
through the Lok Sabha, to circulate
this Bill so that public opinion on it
is invited. 1 feel that public opinion,
when it is solicited will be very much
in favour of this Bill.

Sir, you will ask me why I have
brought up this Bill in this House.
Sir, the Child Marriage Restraint Act
was passed in 1929. We are now in
1963. So many social changes have
taken place during the last 34 years.
So much of gocial transformation has
gone on in my country during the last
80 many years that the time has come
when in conformity with the spirit of
the age, in accordance with the exi-
gencies of our social circumstances and
in conformity with the necessities of
our planning, we ghould raise the limit
of age for child marriage. In 1929 we
put the limit of 18 years for a male
child and 16 for a female child. Obvi-
ously, Sir, there is very little difference
between the ages of the two, and that
does not make for, what may be call-
ed, eugenic marriages. I request this
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House to raise the age limit of a male
child to 21 ang of a female child to 18.
I say this for the following reasons. I
am not going to talk about a male
child because I think so far as our
religions go they have prescribed the
age of marriage for a young man to
be 25. 1 am not asking for 25, I am
asking only for 21.

An Hon. Member: What is the Jogic
in it?

Shri D. C. Sharma: There is no
logic in it, but there is a social neces-
sity for it.

I am submitting very respectfully,
Sir, that so far as the age of the girl is
concerned it has got to be stepped
up for the following reasons, In the
first place, our girls are taking more
and more to education and as educa-
tion advances the age limit also
advances. I know that there is not so
much of literacy or education up to
this time amongst girls, but I think
as time passes the girls will attain
parity with boys go far as education is
concerned. Sir, the more the number
of educated women, the greater is the
need to raise this age limit for
marriage.

‘My second point is, when thig Bill
was passed we had very few, what
I call, working women. By working
women I do not mean women working
in factories but women who take to
careers, who become members of the
Indian Administration Service, Indian
Foreign Service, who become members
of other services and who also try
to earn their living on their own.
This tendency on the part of our girls

and our women becoming earning
members of the society is growing
every day.

15.47 hrs.

[DR. SAROJINI MAHISHI in the Chair]

As soon as this tendency starts
showing itself, I think the age limit
has got to be raised. Sir,
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An Hon. Member: Say, Madam.

Shri D. C. Sharma: I tell you, the
Chair has no sex; it does not matter
who occupies the Chair.

An Hon. Member: You are right.

Shri D. C. Sharma: Thirdly, Sir, we
are living in an era where industrial-
isation in India is advancing very fast.
If you compare the agricultural com-
munities with industrial communities
all over the world, you will find that
so far as the agricultural communities
are concerned their age-limit is very
low whereas the age-limit of indus-
trial communities is automatically rais-
ed. India is in the process of industria-
lising itself. We are trying to attain
self-sufficiency in every sector of our
public and national needs. In view
of this, when this process itself is
going on very fast, I think we should
also raise the age-limit for child
marriage.

One of the most disquieting facts in
India is the rise in population. What
has happened to our First Five Year
Plan, the Second Five Year Plan and
the Third Five Year Plan? In the
Third Five Year Plan we budgeted for
a particular rise in population. But
what has happened? The rise in
population has been much greater
than was anticipated by our wonder-
ful statistical organisation, which is
more often in the wrong than in the
right.

Dr. M. S. Aney (Nagpur): What
difference is it going to make by rais-
ing the age-limit by two years?

Shrmiati Lakshmikanthamma (Kha-
mmam): What about war with
China? '

Shri D. C. Sharma: I am coming to
that. There is a steadily accelerated
growth in the rate of population from
11:19 in 1921-31 to 1423 per cent in
1931-42 15:34 per cent in 1941-51 and
21.49 per cent in the past decade. If
we go on multiplying at this rate, I
believe there will be an increase of
about 94 million in our population by
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1971.. This rate is very alarming. If
we go on multiplying at this rate, our
plans will not be enough to increase
our standard of living and we shall
not be able to increase our per capita
income, our national income and all
that. It has been asked: why should
we reduce our population?

Shri Bhagwat Jha Azad (Bhagal-
pur): What is the contribution of the
hon. Member? :

Shri D. C. Sharma: The ‘“hon.
Member” is a widower for the last 29

years. So, what do you expect from
him?

I was submitting very respectfully
that so far as the increase of popula-
tion is concerned, vis-a-vis our stan-
dard of living, I can assure you that
even if we go on increasing at the
normal rate, there will be no difficulty
and we will have enough manpow(
and other kinds of power to fight the
Chinese. So, I do not think we shoul(
be afraid on that score in any way.

Therefore, in my opinion, every-
thing points in the direction of rais-
ing the age-limit. I am sure this Bill
will have the unanimous support of
not only the male members but also
the female members of this House, It
is inherent in the exigencies of the
situation that we should try to raise
the age-limit. I feel that this Bill
should be sent for eliciting  public
opinion. After that I will again

come to the House for the passing of
this Bill.

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Child Marriage Restrain Act,
1929 be circulated for the purpose
of eliciting opinion thereon by the
31st October, 1963.”

Shri S, M. Banerjee (Kanpur): Mr.
Chairman. I have gone through the
provisions of the Bill, and I congra-
tulate the hon. mover, Shri D. C.
Sharma, for bringing forward thig
Bill. Though he is a widower for the
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last 25 years, he has agreed to touch
upon this most important point of our
social life. Now the question arises
whether the child marriage which was
prevalent in our country had served
any purpose and whether it is still
necessary. There ig a fight going on
now in the country between negotiat-
ed marriage and love marriage. In
the olden days, senior members of this
House who are much older will bear
me out, there were not so many cases
of divorce as today. Is it due to the
faulty marriage system or social as-
pects or economic depression or things
like that? Or is it due to the chang-
ing over from the old to the new sys-
tem? That is the main question for
us to consider now. Shri Sharma has
stated clearly in the Statement of
Objects and Reasons:

“If we are to survive as a virile,
robust and progressive nation, and
if we are to raise the standard of
living of the masses, we must pro-
tect the health of the youth and
check the growth of population
and both these objectives can be
achieved by raising the age for
marriage.”

He has stated in his speech that the
correct age of marriage should be 25.
There is no such age-limit, so far as
the question of marriage is concerned,
at least in our country. Today a man
can marry only if the UPSC or the
Railway Service Commission takes a
sympathetic attitude regarding his ser-
vice. Otherwise, he cannot marry,
irrespective of whether 'he is 25 or
35, the son of a rich man or a poor
man. So, the question to be considered
is not the age-limit for marriage, whe-
ther it should be 25 or more, but the
physical development of the person
concerned. A man may be quite
mature at 20. So, I do not know why
the age-limit should be 25, 21 or 22.
Really speaking, in a way, one can
say that 25 should be the age when a
man should get married. Then he_is
.quite conscious of the responsibilities
that he is about to take up, and he

MARCH 8, 1963

Marriage Restraint 3074
(Amendment) Bill

follows the mantras which are recit-

ed at the time of marriage and he

takes up the responsibility of looking

after the girl. So, from that point of

view, the age-limit of 25 is correct
Then he goes on to say:

‘Pertility is highest between
the ages of 15 and 25 gnd there-
fore raising the age of marriage
will go a long way to solve our
economic, health, medical, mental,
moral and other problems.”

I do not know whether he is advocat-
ing family planning, which is entirely
a different matter altogether. Also, I
do not know whether he has taken
any medical advice on the question
whether fertility is at its highest bet-
ween the ages of 15 and 25 or whe-
ther it starts before 15. In any case
by this amendment he sedks to sub-
stitute the words “twently-on” and
“eighteen” for the words “eighteen”
and “fifteen” respectively. He also
wants to omit the words “above eigh-
teen years of age and” and insert the
words “years of age” after the word
‘twenty-one™.

I am against the system of child
marriage. It should be abolished. Tt
ig one of the worst evils of our coun-
try. Still we can see many fami-
lies in the rural areas where a child
is married when he is fast asleep and
does not know what is taking place.
When he wakes up he finds that his
wife is six inches taller than himself.
There is a popular song in the rural
areas, in the villages “ZZ § gAY’
The girls attain maturity quite early.
So, she is quite mature at the time of
marriage. But the boy remains a boy.
Naturally, it is a popular song
throughout the country, at least ih
Bihar anq Uttar Pradesh"@\ & a&ar”’
It means that he remains a play mate
throughout his life and he does not
take any responsibilities. So, I am in
favour of circulating this Bill. I
would like Government to consider
all aspects of this Bill and, if ne-
cessary, bring a Bill of their own s
that this evil can be eradicated &£ Xx
our country at an early date.
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Shrimati Renuka Ray (Malda):
Madam, first I shoulq like to congra-
tulate Shri Sharma for bringing this
Bill, because I feel it is already over-
due. It is a good thing that he has
thought of bringing forward now. He
has put forward a very innocuous
suggestion that the Bill be circulat-
ed for eliciting public opinion. I am
sure, Government can have no ob-
jection to it.

I remember those days in 1929 when
Child Marriage Restraint Act was pass-
ed and how there was tremendous
agitation amongst the orthodox ele-
ments in the country against it. To-
day things have vastly changed. Tre-
mendous progress has been made and
the conditions that obtain even in the
rural areas of those days are now very
different. Shri Sharma talkeq about
the condition of women in cities and
towns where they are earning mem-
bers of society now and take up many
careers. But even in the rural areas
where perhaps in some places one still
sees child marriage vast changes are
coming about. Changes having come
about in this way there seems to me
that no objection can pe raised to it,
that is, against raising the age from
15 to 18 for girls and from 18 to 21
for boys.

16 hrs,

As the hon. Mover of the Bill has
pointed out in the statement of ob-
jects and reasons, the raising of the
age of marriage will go a long way to
eolve our economic, health, medical,
mental, moral and other problems. He
has put it in a nutshell. There is no
doubt that we shall be able to cope
with all these problems. He has
spoken about the population problem.
I remember, in 1929 when th's sub-
ject of family planning was first moot-
ed at the “All India Women's Confer-
ence” the women who brought it up
were almost considered beyond the
pale that they should bring up such a
subject. But today, we know, whatever
be the reason—it is economic reasons
mainly—there is a great difference
and it is 3 part and parcel of the pro-
gramme in our plans of development.
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We want things to happen so that
families are of such a size that those
have to bear the responsibility are
able to look after their children and
that the mother’s health is not spoilt
on account of it. All these reasons
make it all the more necessary that
the girls’ age be raised from 15 to 18
At 18, from the health point of view,
she is in a better position to bear
the responsibility of motherhood and
she is better educated also. She will
be able to cope with the bringing up
of the citizeng of the future.

Apart from that, the hard and press-
ing problem, the economic problem, of
the growth of population which is
almost on a point of defeating our
plans wil] also be met somewhat.
Therefore I can see no reason what-
soever for the Government ot to
agree to this. I feel that if the hon.
Member had even suggested that this
be sent to @ Select Committee, the
Bill could have come back from the
Select Committee and be enacted quic-
ker. But, in any case, as he has mov-
ed that it be sent for elicit'ng public
opinion, I do hope that the Govern-
ment will find it possible to accept
this and to see that this measure,
which is a very healthy one and is
in consonance with the ideals and ob-
jectives of the society of today, is
taken up and enacted eventually.

With these words, T again congra-
tulate the author of this Bill and
hope it will be enacted soon.

Dr. M. S. Aney: Mr, Chairman, I
also want to join other hon friends
and sisters in congratulating Shri
Sharma on bringing forth this Bill
before this House. I am entirely in
agreement with him about the prin-
ciple of the Bill But I want to point
out one thing.

Most of the persons think that the
reform that has taken place has taken
place on account of legislation that
was brought forward, that is, the
Sharda Act, otherwise child marriage
would have gone on even upto this
time, That is what they thizk ]
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merely pity the pathetic faith that
they have got in social legislation for
bringing about social reform. Things
are changing; environments are
changing and those changes bring
about changes in the customg of the
people also. Customs have been
changed considerably ang legislation
is coming later on to give it legal
validity. That is what has taken place
in the case of the Sharda Act. I am
sure, even in this case the same thing
will take place. People will welcome
it in these days.

I particularly support this motion
for one reason. At this time fortu-
nately thousands of boys and girls of
marriageable age suggested in this
B:ll are studying in colleges and uni-
versities and they will get an oppor-
unity now to express their own opi-
ion. I very much wish the univer-
sity authorities would take care to
sk those boys and girls to express
their opinion on the Bill. I have no
doubt that they will give their opin-
ion in favour of it. The hon. Mover
will have the satisfaction of naving
carried a measure with the consent of
those who are most vitally interested
in this Bill.

With these few words, I support
this measure.

Dr. L. M. Singhvi (Jodhpur):
Madam Chairman, while I am in
sympathy with the underlying objec-
tives of this Bil] brought forward by
Shri Sharma, I regret that I can-
not endorse the idea of bringing about
this social reform by means of a legis-
lative enactment. As Dr. Aney right-
ly said  vain is the hope that you will
bring about social revolution by mere
legislation. Indeed Shri Sharma
who is known to us all and is respect-
ed by all of us as a very prolific legis-
lator has brought forward this Bill,
only to canvass the idea and he wishes
that this Bill may be circulateq for
eliciting public opinion. This House,
after all, is the mirror of public
opinion and is entitled truly to re-
flect that public opinior. Our know-
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ledge of public affairs entitles us to
say that child marriage restraint mea-
sures, so far as the existing legisla-
tion is concerned, have not brought
forth a complete or even substantial
compliance with its provisions. We
know if for certain that even today
and in spite of the Child Marriage
Restraint Act there is a large num-
ber of child marriages performed with
impunity. Indeeq one weuld have to
be completely blindfolded not to ap-
preciate this fact of life as it is lived
in our country. I think that the Child
Marriage Restraint Act which ig al-
ready on the Statute Book is itself be-
ing observed quite often only in its
breach and is violated freely and with
impunity. Such being the case, there
is indeed no warrant today for us to
take one more forward step without
making sure that our feet are firmly
planted on the ground. Before we
may introduce and enact any such
legislation, before we would be entitl-
ed to circulate such a Bill for eliciting
public opinion, we must make sure
for ourselves that the Child Marriage
Restraint Act which is on the Statute
Book is being complied with by and
large in this country.

As a matter of fact, I know it from
personal knowledge, as most hon.
Members know from their own per-
sonal knowledge, that in the country-
side child marriages continue to be the
rule. At least in some parts of the
country child marriages go unabated in
the same measure as they used to
and the Sharda Act has not made any
difference whatever. I would, there-
fore, counse] a sort of legislative celi-
bacy before we can try to' endea-
vour to secure a control of our demo-
graphic problem. I would like to
counse] abstinence of which we were
talking about a little while ago when
the Report of the Private Members’
Bills Committee was brought before
us, rather than sponsor ideas which
are impractical and impracticable ab-
initio. 1 feel that prescribing mere
legislative norms to secure social re-
form is a very poor method indeed.
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You might make law the scarecrow
and the terror but you will not make
it a perch of actual human custom or
social practice by mere legislation.
Our endeavour should be to see that
we introduce legislation progressive-
ly. 1 am in favour of even trying to
secure social reform by legislation, but
such social legislation must neces-
sarily conform to the realities of
life as it is lived. I feel. Madam, that
this measure, although it is a well-
meaning measure, does not have any
foundation in reality. It does not con-
form to the facts as they obtain in
our country. Therefore, I fee] that
it is not opportune at this time for us
to circulate this Bill for eliciting
public opinion, for, in doing so, we
will be accused of not even knowing
this elementary fact of our socia] life
in this country and we would be ren-
dering ourselves open to the allega-
tion that we do not realise that even
the first step in this direction has not
been firmly and fully taken.

Shri P. R. Chakraverti (Dhanbad):
Madam, while endorsing the sugges-
tion of Professor Sharma for circu-
lation of this Bill, I have to make
a few observations. Professor Sharma,
a very learned professor, is supposed
to be an authority on all aspects of
the question. He has raised a point
in his statement of objects, I feel he
is treading on uncertain grounds. He
has suggested that this Bill is being
introduced with the obvious purpose
of checking the growth of population.
This a subject which has been high-
lighteq by the Minister of Planning
and the Vice-Chairman of the Plan-
ning Commission, Shri Nanda, in his
statement in Bombay. He pointedly
remarked that we have over-fulfilled
one target, namely, that of population.
With respect to the other shortfalls
the senion ministers in the cabinet
such as Mr. Krishnamachari have
made 'their own observations. Buf,
here, a question has been mooted by
Professor Sharma which ig not ex-
pected to find its own solution from
the circulation of the bill or from its
{ina} adoption. We have to rely on
certain other factors in supporting
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this Bill. That raises a vital question
affecting our socia] structure as it ob-
tains today.

When the question of early marriage
was taken up and a decision was ar-
rived at it was a few decades carlier.
Society had been undergoing a form
of transition. Indeed we have pass-
ed those decades and we have
come to a stage where we can sit to-
gether and discuss how far the pre-
sent socia] structure has to be mould-
ed and re-oriented in another form
which fits in with our economic, so-
cial and politica] pattern. Ang there,
we have to think whether the age-
limit that has been fixed earlier hag to
be readjusted in the context of the
present structure of our society.

So, I would not emphasise on the
issue which has been sought to be
emphasised by Professor Sharma.
Rather, T would say from the socio-
logica] aspect of the question that we
have to gather opinion on the Bill
and that deserves careful considera-
tion. 1 am sure the Government
will agree to circulate it.

Mr. Chairman: The time allotted
for this particular Bill is one hour.
May I know how much time the hon.
Deputy Minister wants to take for
giving hig reply?

The Deputy Minister in the Minis-
try of Community Development,
Panchayati Raj and  Co-operation
(Shri Bibudhendra Mishra): Fifteen
minutes.

Shri C. K. Bhatacharyya (Raiganj):
This is an important Bill. We want
to make some observations and we
may kindly be granted this oppor-
tunity.

Mr. Chairman: Shri Heda.

Y qehely (gwf) o sl
wgrea, 7@ W argr awa faaar wufed
st yor (fremamare) @ wew

wEEAT, X9 fadas &1 @i FW g

& gq favy ¥ X 0 qAT 771

FT ARAT G |
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Shrimati Yashoda Reddy (Kurnool):
Madam, I thank you very much for
the opportunity that has been given
%0 me today to speak on this Bill.
At the very outset, I would like to
congratulate Mr, Sharma for havirg
brought this legislation. I was listen-
ing with rapt attention to Dr, L. M.
Singhvi who 80 very eloquently
opposeq this motion. No doubt there
is reason in what he says. We have
ehanged the Child Marriage Act as
it is now, bnt it ig a fact that in gpite
of the Act having been there, any

PHALGUNA 17, 1884 (SAKA) Marriage Restraint 3084

(Amendment) Bill

number of child marriages are taking
place. I am not denying it. Even two
er three monthg back, I have witness-
ed one. I could not help it. That
does not mean to say that because we
failed to a certain extent in a mea-
sure, we should not bring forward this
Bill, I think it is the fault not only of
the Government, but even of ourselves
who are supposed to be the leaders
of public opinion, and people who are
to mould public opinion. We are not
able to control it. It is our fault. In
our environments, still people are go-
ing in for child marriage. That is the
fault of the people who are educated.
That is not so much the fault of the
law, but of the social reformers and
social workers. They should also take
the blame.

One of the main objects, Shri D. C.
Sharma has said, is the control of
population. I would like to say one
thing here, Certainly, thig population
problem in India hag become a head-
ache for every one, All our pians,
whatever has been done, falls short of
the demand because of too much of
population, One of the Americans ccm-
ing to India said about the Indian
population and the people of India
that the people are born like rats,
they live like rats and they die
like rats. This is the opinion he ex-
pressed about the population of India.
Certainly it is most shameful. I feel
it is a disgrace for the people to be
said that they are born like rats, they
live like rats ang they die like rats.
Certainly, we should control the popu-
lation. This may not be the only way
of controlling it. But, it may go a
long way.

Another thing that I would fike
to say is this. Apart from legislation
itself, today, we see that there is a
sort of natural instinct developing it-
self, that girls and boys are getting
married at a later stage. They are
not marrying very early as they used
to do in early days, because of educa-
tion, becausg of employment facilities.
In the western countries, people do
not get married till they are finan-
clally .or economically settled: In
India, people have not yet got that
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consciousness that they should not get
marsied till they ...ve economic inde-
pendence.  What happens, due to a
variety of reasons, may be even
for want of employment, they get
married. May be Someffimes. it so
happens that people are still getting
married at a younger age.

I agree with Shri D. C. Sharma that
this Bill should be circulated for
public opinion. I do not think the
Government wil]l object to it. More-
over, as Dr. L. M. Singhvi said, if the
public are not willing  if there is not
enough public opinion, certainly they
will oppose it. We will find it out.
Why should we oppose this? Here,
not only we frame laws according to
public opinion, but we have also to
create public opinion( Parliament
acts both ways. Not only do we pass
laws according to public opinion, we
also create public opinion. Al] that
we are asking today is, let us find out
the public opinion. If it is accepted,
we will have it as law. We should
not object at this stage.

One thing, I would like to tell
the Government . When we raise this
age of marriage, apart from other
things, the Government should take
more and more care to give better
facilities for the education and better
facilities for the employment of both
women and men. For want of faci-
lities for education many people in
the villages and in smaller towns get
married. Both because of economic
factors as well as for want of facili-
ties, they are not being educated. If
the Government takes care to see
that all the children go to the school
and also gives them economic facili-
ties, certainly the age of marriage will
go up. I agree with the Mover that it
should be circulated for public opin-
jon. Thank you very much.

o wgaw () ;A
wgrAT, ag S ot ot A faw <ar @
IaFT & g27 y @ FATE | ¥W
v g § & &Y T a1t 1 A% g1 A
s fewmaT =g §
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Shrimati Jyotsna Chanda (Cachar):
First of all, I congratulate the hon.
Mover for having brought forward
this Bill in the right time. I hope Gov-
ernment will have no objection to
2916 (Ai) LSD.—1.
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have this Bill circulated for eliciting
opinion thereon.

I would like to submit a few points
regarding the objects and reasons
which have been stated in this Bill.
I would like to say that the dowry
system is still persistent in our coun-
try, and marriages which are con-
tracted by negotiations by the parents
or guardians help the dowry system.
And due to economic reasons and so-
cial stigma, and also because of early
marriages, girls are not sent to col-
leges or schools for education, which
hinders the education of women to go
forward.

Increase in population hag become
3 great problem in our country. Early
marriages with no planned parenthood
is increasing improvident maternity.

The question of health of the youth
has also been taken care of by this
measure. Also this is a question of
the health of the future generation of
our country.

With these words, I support the
motion and request Government to
agree to the circulation of this Bill for
eliciting public opinion.

Shrimati Renu Chakravartty (Bar-
rackpore): I welcome this Bill from
this point of view that it was only in
1929 that we passed the Child Mar-
riage Restraint Act after a very great
deal of agitation and it is now 1963,
quite a long period during which
general public opinion has been creat-
ed against child marriage. It is also
true, as many hon. Members have
stated, that in the villages we still
find—not only in Rajasthan but in my
State, West Bengal, such child mar-
riages. In my State, I have seen that
absolute children are still married.
During my last election tour, I was
shocked t> find a baby in arps who
had a vermilion mark right on her
forehead, which is the sign of mar-
riage. The child could hardly walk.
Gauri dan of such types I have seen
in villages.
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Members of this House are aware
,of the fact even the Child Marriage
Restraint Act of 1929 sponsored by Dr.
Gaur has not always been put into
effect. Nevertheless, it is also a fact
that the number of child marriages
has been reduced. In urban areas, it
has definitely been reduced; in villa-
ges also, it has heen reduced.

The second great difficulty in our
country is, of course this that a child
of 12 is passed off as a child of 15.
Who is going to prove it otherwise?
As a matter of fact, even when we
pass a Bill or enact a law saying that
the girl should be at least 18, a girl of
15 will be passed off as a girl of 18.
Therefore, even from the practical
point of view, I say it is batter that we
pass it in principle, the correct princi-
ple, that the age should be 18. Of
course, we also know that when we
pass so many laws, there are people
who violate it. There are people who
go in for black-marketing and other
things. In this matter also, we may
find, and we will find, that there will
be many breaches of the law, But let
us put the level at a more correct age
than 15. A girl of 15 is really a child
and she is not able to bear all the
responsibilities of marriage. Therefore,
I think it is absolutely right that we
should legislate for 18. If we legislate
for 18, may be in many cases girls will
be married who will be really 15
years of age.

The other point I want to make is
this, I am quite clear that only by pas-
sing a law, we will not be able to im-
plement it. But that is true of all so-
cial laws, whether it is the law against
untouchability or it is the marriage
laws or it is the inheritance laws, All
these matters are matters which will
have to be implemented also by pub-
lic opinion.

I have always looked upon legisla-
tion as part and parcel of a process
of rousing public opinion. The two
have to go together. Law by itself is
not effective; public opinion by itself
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is not effective. So the two have to
go hand in hand. Therefore, I think it
is no argument to say that just be-
dause we want that public opinion
should be roused, we should not have
a law. We should have a law and we
should also try to rouse public opi-
nion. :

There has also been this question of
control of population. I feel that con-
trolling of population is not such a
simple thing. Just by raising the age-
limit for marriage, we are not going
to do very much. There are two
things without which no country in the
world has been able to control popu-
lation. We may have many many
plans, but the two basic tnings are:
a more educateq people and a higher
standard of living, As soon as you
have a higher standard of living and
an educated people, automatically the
population goes down.

Therefore, this is a much deeper
matter and I think it is too exaggerat-
ed a claim to say that if we raise the
age of marriage, we will immediately
bring about a change in the popula-
tion. Nevertheless, I feel that from
the health point of view, it is right
that we should raise the age of mar-

riage.

If we pass this, Government as well
as ourselves have to be quite clear in
our minds that the education of girls
has to be implemented up to the age
of 18. Normally, in the villages, girls
do nof go even up to the tenth or
eleventh class till they are about 17
or 18 and long before that they are
married off. Our social customg are
so strict and rigid that they do not
study up to the eighth or ninth stan-
dard.

With the cut in the Budget, the axe
has fallen first on education in many
of the States. Where we had free girls
education up to the eighth or tenth
class it is going to be cut now. This is
an aspect which goes side by side. So,
in spite of all the difficulties, it is
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time we legislated for a higher age
limit for the marriage of girls,

Shri C. K. Bhattacharyya (Raiganj):
Some of my friends in this House have
taken objection to the Bill on the
ground that this should not be taken
up before sufficient public opinion is
crcated in the country. While I agree
with them on the conclusion, I do not
agree with them on the argument. The
circulation of the Bill itself is a mea-
sure to create public opinion in this
country. It is for that purpose that
the circulation of the Bill is proposed,
In fact, the proposal for circulation is
more casily acceptable to us, because
it does not commit ourselves to the
principle of the Bill. Even those who
are not in agreement with the princi-
ple of the Bill may agree to the pro-
posal to have it circulated. When a
Bill is scnt to the Select Committee,
the House is committed to the princi-
ple, but in the matter of circulation,
there is no such commitment. There-
fore, the Government is left free not
to oppose the circulation of the Bill.

. Particularly, the Bill involves socio-
logical economic and various other
questions that some Members have
raised.

16-37 hrs.

[SHRIMATI RENU CHAKRAVARTTY in the
Chair]

Regarding the age suggested by the
; Mover of the Bill, I would say that in
i India the age of majority differs for
% different purposes. On a previous oc-
f;casion I d<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>